CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH,

Second Floor,
Commpercial Complex,
Indiranagar,

Bangalore=38, ,.~n |
: 994

Dated: 111 3AN

298,320 &_377 of_1992 AND 44 TO 80 / 1993.

To.

1. Sri.K.Subba Rao,Advocate,No.27,Chandrashekar Complex,
Ist Main Road, Ist Floor,Gandhinagar,Bangalore=-9.

2. Sri.R.Bhaskaran,Advocate,No.40/2083,ELlamkulam Road,
Kaloor,Kochi-682017.

3. Sri.P.Shivan Pillai,Advocate,Grass House,Monestary Road,
Marikkamuri, Kochi-682011.

4, Sri.Vijaynarayan,3-C ELDORADO,112,Nungambakkam High Road, -
Madras~600 034.

5. Chairmaen,Railway Board,Rail Bhavan,New Delhi.

€. The Secretary,Ministry of Railway,Rail Bhaven,New Delhi.

7. The Beneral Manager,Southern Railways,Park Town,Madras-3.

8. The Chief Personnel Officer,Southern Railways,Fark Town,
Madras-2. ' '

S. The Divisional Railway Manager,Southern Kailways,Mysore.

1C. The Senior Divisional Personnel Officer,Southern Rzilways,
Palghat,Kerzla. :

1l. The Divisional Personnel Officer,Southern Railwgys,
Madurai Division,Madurai.

12, The Divisional Superintendent,Southern Railways,
Divisional Office,Palghat,Kerala.

13. The Divisional Railway Manager,Southern Railway,bangalore.

e

14. Sri.K.R.D.Karanth,Advocate,32,Mangal anager,Sankey Road Cross,

Bangalore-Z4.

15. Sri.A.N.Venugopala Gowda,Advocate,No.8/2,Upstairs,
R.V.Road,Opp:Bangalore Hospital,Bangalore-4.
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THURSDAY,

.. CENTRAL ADNINISTRATIVE TRIBUNAL

_BANGALORE BENCH

0.A.NOS. 395 t0.403/91,57/90,416/90,320/92,

298/92, 377/92 and 44 to 80793

SHRI JUSTICE V.S.MALIMATH

THIS THE 16TH DAY OF DECEMBER,

1993

«vs. CHATRMAN(D)

SHRI JUSTICE P.K.SHYAMSUNDAR ... VICE CHAIRMAN(D)

CSHRI V. RAMAKR ISHNEN

Sri C.R Rangedhamaisah,

S$/0 Sri Rangeish,

aged about 68 yeers,
Retired Guard-A Specisal,
Chikkabidre,
Chikkanarayekanahalli Taluk.

Sri K.V.Sreekantish,

§/0 Sri K.V.Subremanyaish,

aged sbout 69 years,

Retired Guard-F Speciel,
Ch-70,6th Maln,Sardsuathlpurem3
'Nysorb 9,
Sri M.N.Nareyana Setty,
S$/0 Sri K.Muniswamaish,
Retired Guard-R Speciel,

- 2003/2, Rajkemal Street

o

“Zaged/’bout 69 yeers, .
Retired Guard-# Speciel, -
69, III Parallel Roed,
Jayenegar Extension,
Shimoga "~ own - 577 201

49/

3@550 S?i,-

Mysore - 1

Sri B,J.Nagareijaiah,

S/0 Sri Jeyapala Nayznar,
Retired Guard-h Special,

158, Shankaranegar,
J.B.Kavel, Bengelore-560 022

Sri K.Seshedri, $/0 Sri Krishna,
Bhatta, aged about 69 years,
Retlned Guard-A Special,

92 Laﬁshmlpuram, Rrsikere. -

Srl M Ok énnabasavalan, .

~5/0 Sri W&dappa,aged-about 69 years,
RetlraggGuaﬁd-ﬁ Special,

964, 9th Majin Road, 6th Cross,
Prakashn?gar Bang:lore -2

J Uenkataiemachor,

eeoo MEMBER(K)

eccss Rpplicants’

Contd,. /-




10,

11,

12,

13.

14,

/Q\AUklipuram, Bangelore -~ 21.‘

- Main, Medes Block, Neu'

-Yesuantﬂapur, Bangalore ~‘22.

|

l

|
’ .

.2,

Sri Shivesuemy, $/0o Sri T,
Burgechalem Pillai, agid
ebout 69 gears, Retire
Oriver-k Speciel, 44, 11

Bammoo Bezar, Mysor842ﬂ

A

Pharoah, Retired Priver-p
Special, 2355, I Mein, Iz
Cross, KeGsKoppal, Chamarosa~
-puram, Mysore, - {

Sri J.N.FharOah, S/O 51‘|1 M.PQQ

\

|
Sri R.J.Mahedevan,
8/0 R.Jayarem,
aged ebout 67 ysars,
Guaerd 'k Special (Retired)
residipg at No,157, IVth Cross,
Nagappa Block, Srizempuram,
Bangalore ~ 560 021 | -

/

Sri R,Shivelah !
Retired Byard IAT Special,
and residing et No,1153,]
'Sri Ranga', II Main Road,
S.N:Colony, Yeshwanthpur,
Bengalore - 560 022, |

Sri Pepanna, |
S/o Nethavadu,

aged about 63 years, |
Driver Passenger MR448,
Southern Reiluay, |
Bangalpre_City(Retired)
No.5/18, Backside of |
Munisuara Temple, .
Bhuvenesuarinagar, Magadi! Road,
Bengalore ~ 23, i

Sri Ghouse Mohidgen |
§/o kzeen Mohideen,

aged gbout 63 years,
Driver Passenger MR 238,

zouthern Railuay,Bangalorj City,
R ‘ 9

etired) C/o Noor Mohame
0.73/D - Railuay Quarters,

Sri D.John Feter, ' ’
§/o Doraisvamy,

aged about 58 yeears, ’
Briver Goods MR 612,
Southern Railuay, ’
Yesuwenthapur (Retired) T
No.62, III Cross, I Sfage,;

|

. |

Applicants 1 to 9 in

0.F«Nos,395 to 403/91

BRpplicant 10 in O.A.
No.57/90 NS

Applicent 11 in Oeh,

No,416/90

+ + +APPLICANTS

' .‘Colnt"- /';

-




16.

17.

14,

19,

28,

‘.o 3 a0 "

Sri Manickem,::

S/0 Laksmenappe, :
..aged about 60 years,
" Driver Passenger MR 414,
Southern Railuay, hrsikere, ::
(Retired), "No. ZBG/R ‘8th Crcss,
Banqalore - 560 l21. .

Narayane

8/o Nya+ﬂavadu,,

aged akout 72 years,

Shunter MR 278, .
Bangglore City Southexn Rajluey,
(Retired) No.53 G/o Nauez btoreg
12th Cross Magedi Roed, .

- Bangalore - 23,

Sri M.S.Susainathen,

'5/o0 Marisvamy,
-aged about 82 years,

Drivet Passenger MR 475,
Southern Railuez Yelehanka,
(Retired)C/o P.heJoseph,

45/A 01d Railuay Quarters’
Yesuanthapur, Bangalore - 2Z.

$ri Siddaian, S/0 Siddeieh Gouds,

aged 62 ygars, Diesel hssistant
MR 523, Southern Railuay
Bangplor City, ( Dflrad3

No.58, I Cross,_Srd Mein Road,
Ramac%andrapuram, Bangalore - 21,

Sri Kedirvelu C R,

S/o C.S.Ramalingam,.

aged about 58 years,

Goods Driver MR 824.

Scuthern Railuay, Harihar,
(Retired), No.32/2, I Main Road,
I Cross, DRlipuram,

Bangealore - 21,

Sri Gulam Dastegir,

S/o Md.Ghouse,

aged about 69 -years,

Shunter MR 597, Southern Ralluay,
Yesuanthapur (Retired) No.3,

'*‘ "Star¢ Building, DPharge Mohalla,

Doorvanlnagpr; GXd Madras Road,
Bangalore - 560 l1§.

Sri Ahdul baheed : '
S/o: Md.Haneef, aged 67 years,
Shunter MR 535, Saouthern Reiluay,

T Bangalore CanttnmenE(Retired)
JJN0.1I§ ‘eth Cross, L-B %

‘Shestrinagsar, Indiranagar,
Bangalore ~ 38,

\6\/

. «APPLICANTS,

:...Conti;/-



22,

23,

24,

25,

28,

27

2%,

- 8/o NyVenkoda Rao,
"aged about®9 years,

‘Southern Railuay,

~

[} [ X} 4 .‘.

Sri D.Johny, = |
S/o N.David Pillal,
aged ebout 66 yeers,
hosistant Guerd/EMT 1303,
Southern Railuag, Bangalore
{Retired), C/o €

12th Cross, Megedi Road
Bangalore = 23y l ‘

Sri -Sheik FakruddaenEésmat,
8/0 Mohemmed Khasim fekli,
aged sbout 63 years,
Railuay Guard A<ER 5212,
Southern Railuay, Arsikerey
(Retired), Mandipet,
Preikere = 573 103,

Hassan District,

Srdl KaGoKrishnamurthy,

S/o KyGundeppa,

aged ebout 60 years,

Guard ‘h' Spl, EE 994,
Southern Reailuay, RrLikere,

Laxmipur, frsikers = 573 103y

arpentet Sujpe

(Retired), No.84, Yérrompa Block,

Sri D.EWfnthony, '
S/o Emmasiappa, aged about 6
'gears, hsst, Guard EE 1317,
outhern Ralflury, Baigalo:mn
(Retired), No.29%, EWS§, 5th
Kemgerl S$atellite Toun,
Bangalore = €0."

Sri NuVvhknanda Rao,

Firemen A - MR 549, |

ity,
a ih,

Southern Railuay, éﬁimoga Toun,

(Retired).No.121, T} Cross,

Behind S§.®.0ffice, Ashoknaggr
Shimoga Towns

$ri MMant,

$/o Mottalg aged edout .
Sh

§2 yeats, Shunter MR €72,
Southern Reiluvay, =
Balyappan&halli{Retired),
Ramaswamypalya, M<SeNagar,
Kemmenehalll Main Road,
Bangalore - 33, .
. . I

Sri MyUaxman, $/o Murugesh,
aged shout Sg'yearsx'
Driver Goods MR 410,

Yesuwarthapur (Retires),
Nov,22, I Cross, Bhasyemnegar,
Srirampuram, Bangalore =~ 21,

k]

’aMahy, .

;.,iprlcaNTS

o8 Lo ntd,,/-



-6,6._ 5 X

29, Sr* Romelgh, -

S/0 Uenkataeremaneppe,
eged sbout 63 yoars,
Oriver Passenger MR 721, .

- Southern Railway, Shimoge Touwn,
Retired, No,209/41, Reckamma

- Building, Mein Roed, '
Yeswanthaplr, .Bangalore~22,

30, 3ri Syed khbas,
S/o Syerd Dastagir,
aged about 69 yeers,
Southerh Railway, Bangelors City,
(Retired), No,41, I Cross,
I1 Maln, Eatharayanapura;
(Near Subramye Maasjid),
Bangelote -~ 26; :

31, Sri Akdul Rehim,
S/o Md,Bekshi,
‘aged about 62 yesrs,
Shunter MR 349, Southern Ralluay,
Bengaiore City (Retired),
No.22/+, 11-A Cross,
. Hoshglll Mein Road,
Patharayahapura -
Bahgalore -~ 2€,

32, Sri K.M.i’avooni,
S/o0 K V.Fatheu,
aged about 66 vears,
Driver Goode MR 701,
Southern Railway, Yeswanthepur,
(Retired), No,5%7, 7th Cross,
KeNeExtension, Yeswanthepur,
Bangalore « 22,

33, Sri 8,Gengadharaiah,
R S/0 B.Siddaien,
. aged gbout 67 years, °
Guard A-Spl, EMT 428,
Southern Reilvay, Arsikere,
(Retired), Nc.Vasanthe Nilaya,
near Sedana Talkies, Behind
Fump House, Arsikere,

34, Sri G,Ramgsyemy,
' +8/o Rk.Govingaraju,
; aged aebout €4 yesars,

e« Mail Guerd EHT 747, o ’
S Southern Railugy, Bangalore City,
Retired), Nc,264fhg Ralldny Qtrs’

G)yn8eythern Rallusy, Bangslore-23.

35, Sr1 R,Kumaren, S/o C.Ambu, .
‘«%gged sbout 59 years, Mail Guerd
EE,1768, S.Reiluasy, Bangalore Zity,
(Retired), No.1C4, 6th.flefn, - L
II Cross, Shenkarnagar, Yeswantheour P 0.

angalore - 22, ‘ _ ,.,Appocgwrs
(\/9 9}8 - | " .i%o%./- :



36,

37,

36,

39,

40,

. 42'

‘(/"Southern Railway, Bangalore

* §/0 Mupisvamy Neldy

Sri M,Negeraj,

Driver Goods MR 43
Southern Reiluay,

Vaiyalikaval, 12-A Cross,
Bangalore - 3, :

Sri G,Gopel,
$/o Gangen, |
Rged alout 68 yeace,
Oriver Googs MR 593,

»k‘;ngalorﬁ City,
(Retired), No.68, Kothandar

smapuTam,

Southern Reiluay, Yeswanthepur,

(Retired), C/o G.Chekvevart

No.42/D, Reiluay Qtres,
Baiyappanahalli,
Bengalcre -~ 38,

Sri Khudus,

S/o Hussain 5al

aged ebout 6F yesrs,
Driver Fassanger MR 112,
Southern Reiluay, Bangslors
(Retiresa), No.4E9, 1Gth Crg
Mathikere Main Road, '
Yesuwantheapur, Zargalore-22)

Sri Meyenna, .

S/o0 Mayanna Gowda,
aged ebout 71 years,
Shunter MR 254,
Southern Reailway, Bangelora
(Retired), No,40, 7th Crosd
Gayathrineger, S:irampuram,
Bangalore-21,

Sri Gurusiddeian, S,

$/o Siddapna, o
aged. about 68 ‘eeys,
Driver Passenger MR 393,
Southern Railuay, Shimoga T
(Retired), Attr Guddekaval
Hosur Jesvegal Fost, Arsiker
Taluk, Hassan Jistrjict,

Sri Mohamed Hussain
S/o Mohamed Budepsa
aged about 6f yesrs
Shunter MR 6c1, - |
Southern Reilwav, Hariher,
(Retired), Fmeravethi Poct,
Harihar Taluk, Harihar.

[ gl
-

-

Sri T.Duggan, -
S/o k.E.Duggan,
aged about 65 years,
Priver Passenger MR 37,

hy,

City,

e85,

City,

’

cwn,

.City

o'tcontdo/- ’



43, .

44.

45}

0.7..

"residing at :Munikaleppa Gaxden,

Ramaswemy Palayam,

Khemmanehelll Main éad,

2nd Cross, Bangalore-SS.

5ri John- Ross, §/0 Nogsh,

aged about 62 ysars,

Driver Passenger MR 359,

Southern Reiluey, Bangalors City,
(Retired), No,B€£0, HMT lav~ut,

-behind Bhoudesueri Témple,

Mathikere, Sengalore-54,

Sri E.Hussey, 5/0 Lilifam Hussey,
eged ebout 64 yeers

Driver Passenger, R 193,
Southern Reiluey, Baﬁgaloro city,
(Retired), No,5, 7th Cross,
Subedarpaiya, Xeswant .epur,
Bahgalore-22, .

Sri B.Jayaram Sinah,
S/o Nareyan Singh,
aged abtout 63 years,

Oriver Pessenqger MR 611

Southern Railuay, Sﬁlmoga Touwn,
(Retired), No. 1831 III Cross, :
Rathan 8ingh - Ia"e, Mendi Mohalla,

§ Nysore - 70 021.

46,

47,

48, -

Sri P"uruth; Pau, -

~ 8/o Neelakanta Rao,

aged sbout 64 years,

' Driver Passenger MR 422,

Southern Railway, Bangalore City,
(Retired?), No,23, ‘I Main Road,
Gundu Nuneesuara Temple Street,
Natadhahelli, Bangalore—32

Sri Mohamed Basha,
S/o Abdulla Sab,

- aged about 67 years

Shunter MR 423, Southern Ralluay,
Harihar, (Retired), Mo, 351, -

- II Cross, Gendhinagar,

Har ihar,

Sri,Kisten, S/o Govindan,

~ ,aced about: 59 yecars,

i

EP

49.

R

f“Shunxer MR

. Southern Railuey, Banoalore City,
(Retired), No,&/2, Sunderam Reddy,
Building, Backside of Manohara Mille,
Magadi Qoad Bangalore - 23,

S M.Witrappa, S/o Muthappa,
“aged- about 72 years,

-Driver Goods, Southern Railvay,
- Yesuanthapur, (Retirac)

v APPLICANTS
. _OCO ntd, /'"



51,

52.

53,

54,

55,

S€.

No.223, C1d Rms

F"' ;0

t/o Cnaterine M, '
Gnhanajyothi” High School,
No.61/1, IV-N Block,
Rajejinager,

Bangalore - 10,

Sri Rangaiah;

S/o Rangasuamy,

aged about 68 years, (
Driver Passenger MR 16C,

Southern Reiluay, B nQﬁ'Plr C

(Ret*rcd)z No,27, Cnxv Beelg
Road Cross, Shivej? 1SQC‘
Bangalore- -51.

Sri Ethirajan, $/o R.ui"ﬂ'rﬂiv

aged about-65 years,
Southern Reilway, Mysoro
(Retired), Driver Passenger,
MR 378, No.1389, III Crcss,
Kaki Réad, Mand: Yolterla,
Mysore~21,

Sri R.Xevier, 5/0 uJLhtbnn\,
aged sbout G2 yesars, .
Driver Passenger 'R 633,
Southern Railuay, Rr31xere,
(Retired) Nc,.52/2/, Benind’
St.Marrys Church, hrsike“e“1

Sri l.inga, $/c Kerbasappe,
aged about 67 years, :
Shunter MR 253,

Southern Reiluey, Hariher,
(Retired),C/o Kurvethi L: nge

’ﬁmraVathi Post, Harihar.

'Sri Revanappa,

o

03,

- -

S/o Siddapmpa, aged gbout E3

Fireman First ML 1129, |

Southern Reiluay, rdavihaz, |
(Retired), C/o Revaneppa,

years,

Challageri, Maellikarjuna ExJension,

Amravathi Post, Harihas.

Sri k.,Ethieraj,

S/o0 Rbbaish Sunder Ra,
aged about 73 yeais*
Driver Mail MR §

Southern Reilway, Bangalore
(Retired), C/o £.Sridher,
No.343, ?ailuay Ltré mG)
Bangalore - 23. | i

City,

Smt,.Kamale Bal Plroji Rac Kgule,

B/oc late PirojiReogchicuen,
squ about +quea“s,
Drivée: Padsenger MR . 433,
Southern Railuay% Ars iKera,

rOgd, Arsikgre,

.«  APPLICANTS"
X} Contd./—



s 9.00

57, “mt R-himabi, :
W,/ Zate C. Fazalur Rahaman, . ' C

L v aged about 45 years,- ‘ «
o . Shuntsr MR 592,
o ~ " Southern Raiany, Yesuwanthepur,
’ ' No.11, 4th Cross, Behind Yeramma

: Kalyan Mantap, Mohankumar Nagar,
o * Yeswanthapur, Bangalcrs-22,

53. Smt,3haradamma,
~ W/o lete S. Ganesban,-
aged abcut 52 years, Shwnter MREY
L Southern Railway, Yesu-nthapur,
o No.,5, I Lross, Mohawxume”ntuar,
YeSUanthapur, Bangalove-22,

59, Smt.Sufie Khatun,

/o lete Apuar,
aged ebout 53 years,

Dissel Asst. MR

Southern Reilwey, Bangalore City,
'C/o M.Akrumel, No.1078/8, KN Extie,
5th Cross, YesuanthopLAa
Bangalo*e~22 '

€8, Smt, Kenakamma.
: : W/o late A,Subramany,

b aged ebout 4% years,
DieaplRsst, MR 521,
Southern Reiluey, Bangalore uity,
No.B®44/C, I floor, MG R1ly,Cclcny,
Bangalore~23.

G

61% -Sri Shanthakumar,
S/o0 late knandaraju,
eged about 25 years,
Driver Passenger, MR 358,
Southern Railuay, Frsikere
' kmbedkar nagar, Hol@narsipur,
Hasan Dist,

62. Smt.Devamma,
W/o late B.M.Venkatesh,
eged about 47 years,
Piesel fAsst, MR.1266,
_Southern Railuay, Bangalere City,
No 91/8,,Ra11Uay Qtrs.,
Vi ;NEar n&gg Room,
;':‘f Bangalore-ZS.
H . \7\ \?{
> Smt., Gegalpkshmi
u/o Xdte H Sglrengappa,
¥ aged about 53 years,
% %/\vﬂbiven/geods, MR 474,
E Southern/ﬁéllmay, No,13,
7@h Cro%s, 6th Block, '

,,,,,

Rays3iinegar, Banoalore - 10, «sa RPPLICANTS, .

N&/ _ ..Contd./~




64.

66,

67

68.

6S.

.,

1.

- Bangalore~54,

" 8/0 late F.M.Hender.oh,

Driver Passenger MR |80,

‘aged-about 64 years,

‘Briver Meil, MR 426,

[} 10!@

Smt.Helen
W/o lete ﬁ.k.Tristrem,.
aged about 50 years,
Site No,17, Petel Hénumaieh?
Jelahalli Post, Bangelore-13

Sri D,Ramamurthy,

S/o Doraisvamy, o

aged about 60 years

Driver Goods MR- 735
Yesuanthapur, No.37%, 7ts C;

III Mein Road, Gokul S*age~1

Mattikere Leyout, &

'oet,

Sri Abdul Rahim Khan,
aged about 60 yeersi
Briver Gocds MR 514

No.43, Kavika lLayoat, _
Mysore Rcad, Bengalére-ZE.

Sri Sethu Reo, 5

S/o lete S.N.Srikentaiah,
aged about €63 years )
Priver Goods MR 793
S,.Raillusy, Bengaicre
(Retiredg, Mo,1362, |5th Mair
IInd Stuge, E-Bicck,
Rajajinagar, Bangaldre-560

Sri R.F.Henderson,

aged sbout 60 yearsJ
Driver Goods MR €03, S,Raill
Bangalore (Retired)] No,31,
Pampanager, Yesuantﬁapur,

Bangalore-22,

Sri Bheemaizh,
S/o Chennalah,
aged ebout 68 years,

S.Railway, Mysore Division,
(Retired), A.R.Colony, near
Neu Railuay €alcry, :

Shimoga Town.

Sri Shiva, S/o Venkatasuamy,

Shunter MR 307, S,RMagiluay
Mysore Division, (Retifed}
No,172, R.A.Colony, [nesr
New Railwey Colony,
Shimoga Town - 57Y 201,

S£i Mohamad kbbas,
S/o Khalander Khasin,
aged adout 62 ycars,

s Flet,’

ose,

.Road,

10,

ay,

Rpplicents in Sl.No.12
to 66 in O.A.No,320/92

veo RPPLICANTS
. .Cdntd./~



e S e
2 .

RS |

‘;;( ‘b s, RaiIUas' Arsikere Division,
oy S (Retired), Gopal- Singh QUarters.

-Be H Road Rrsikere.

72, Sri E, Natarajan,
- §/o Ekambaram-K,
- aged about 62 yesrs,
R - Driver Mail MR 429, , N
S - S,.Reiluay, hrsikere Divisiun,
i : Retired¥ No.291, Kumerar
Nilayam, Hdssan Road, o
fkrsikere -~ 573 103 -

73, - Sri Suhramany ' ‘
S/o Uthendi, eged about. 55 years
Driver Passengur, S.Rellusy,
krsikers Division(Rstired), |
- C/o Anthony, 15/B, Railuay Guerters,
- ’ &rsikere.= . ) :
74. Sri R Purushothﬂm, ,
S/o B8.,Ramachandra Neidu,
aged about 63 yesars,
Driver Passengar MR 7415,
- S,Railuvay, ﬁrulkcre Bivisian,
(?etired » C/o R.3hasker,
No.128/8, HUDCO Colony,
\ Bﬁadravuth* - 8§77 331,

75. Sri AjEeter,
" 8/o0 V. Anthony,
aged ‘ebout 64 years
Driver Mail NR.139
5,Reiluay, hrsikere Division,
(?etired§ I Cross, Hessan Road,
Upmer Line, Arsikere,-

76, Sri Kanakarag, ‘
5/0 V,Anthony,  Major,
o Briver Passenger MR 106,
” : S.Railuay, Arsikere ! iv1s;on,'
L' : .(RetiredgC/o R.Anthony,
| Crane Driver, ND 4, Railway Quarters,
i Arsikers,

77, 9Sri Bheemsen, 8 - . )
/o0 H. Mahadev, :
aged .amout 62 years,
e Briver “Pessengyer NI.QJQ
‘ &,?allua“} krsikere DlV’Siun,
f’ /(Retired “Muthilamme Temple Road,
' 5th Cross Qpad Near Water Tank,
; %Shanthina?ar? Doddaba]lapur.
P L fr
N l Sri, ?fLakShminarayena,
\ 25 S/o@C B.Rangnppa,
xﬁ ¢«@g@ﬁ al autyﬁﬁ years, MR
;>_;h§tiréﬁ rlver, ‘P‘/442 o's e « APPLICRNTS, .
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9,

80,

Shunter MR 801,
' Railuag Frs ikerg Djyicicn,

81.

82,

83.

84.

a5,

o

'(?etired Ad&halll N’l’?qe.
Anfront of Reiluay Stet{(n,

- Upperliné, Hassan Roed.

- 9ri G, Indre Singh,

! ;"12.00'

No.J.z6, Rttimeramma Tmele ptreot,

Coftonpet BangalOfehSE.

Sri N, Channappa,
S/o Naresimheiah,
aged about 66 years,
Briver Goods MR 571,
S,Railuey, Arsikere OiviSJGH

Sulekree Post, Avs*ker 21
bl K, Subramaniyem,

S/o Kattemari, i
aged ahkout 59 years,|

(Retired), III Cros=s,

irsikere—573 103,
|
Sri Jani, S8/o0 AiKhader,

aged about 62 years,
Driver Mail Mh 102

&iive
ed),

Thollur P. 0., Thlrd halli
lrsiker o {

Sri M.Velayudam,

S/o Muthan,

aged ehout 61 years, :
Shunter MR 507, S.Refluayw
Frsikere Division (Retired),
No.2/2, Sriramapuram, III Cny
Hassan Road, Arsikere.

S/o B.Gopel Singh,

eged about 66 years,
Briver Mail MR.101, S.Railudg
hrsikere Division,
No.,194/R, Reiluay Quearters,
Frsikere.

Sri N,Krishnaiah, 5/0 k.Muni
aged about 66 years
Briver Passenger MR |408,
Southern Railuay, k SlkBrP H
(Retired), C/o N2 KeManchar
No.49/k, Reiluey Q a;ters,
Rr81kere. _ |
Sri Kempa, S/o Nun‘*aopa
aged about 63 years
Shunter MR 244, .Railua
Birur DlViSth, (Reﬂired§
Bellary Camp, Negr ﬂlaque-hr
Birur,

‘

L

oss,

Vs

Ya,

tvision,,

ma Temple,

.. APPLICANTS
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87,

88,

. 89,

90,

91,

\ t:hicg@mag@i“
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Sr4 Kenchi, S/o*Veredainh,
aged sbout 64 years,

Briver Passenger MR 108,
S.Reiluey, Arsikere DlViSiOh,
(Retired y No.221, 9th Cyross,
Right Side Hassen Road,
krsikere,

Sri P.Narayanasuamy,

S/o Ponnuswamy, aged ebuit 06 yeers

Driver Passenger Mih 439,

S.Railusy, Herihar Divis‘uh

. (Retired), Hessan Read, Uaun Line,
krsikeras, '

-8ri C,Sueminathan, 3/» "hirtcpos,
_aged about 58 years,
- Shunter MR 804, S;Reiluay,
frsikere Division (Ferired)
~Hassan Road, Dour line,
hrsikere,

Sri Rame, $/o0 Beilary Natayaneppa, ,
aged ebout 66 yegars,

Driver Pessenger, Mi. 148,

S,;Raitweay, CR¥ckjejur Uivisich,

(Retjiged),: Bellary Camp,

Near Flague 8pme Temple, Birur,

Sri Fagzel Ali Balg,

S/0 Mirzen Beig;

" aged about 66 vears,

Driver Passenger MR 382,

S§,Railuay, Shimoga Div1sion,
(Retired),. Tenk Mohalla,
6th- Cross, Shimega Town - 577 2014

Sri Bheema Neik,

S/o Hanuma Nalk,

aged about 68 years,

Driver Passanger i 363,

S,Railuay, Krsikere Division,
(Petiredg C/o Rtd, P.Basavanna Gouda,
Badavana Averagere P.C.,

Davanagere-3,

f¢V«%a- S/o Venkatappa,
dgédﬁebo 51 years,
3ﬁaﬁfbr NGB0, S,Rallvay,

(s( Rnsikere\éiﬁgsion (?eti“a“)

{C/q Govindasiamy, Ex.funicipal
“Pregidght, KiMl.Road, Kadit,

«, 81 Lo Zthan, S/o Thangavelu,
Q@ -/67 years,
\41“y assenger MR 252,
“Railue Bangalore aity,
(Retired¥ No,103/3, Ist Lross,

- 83d Byappanahalli Bangalore-3 24 o APPLICANTS,

««oContd, /-



Sri K.Subramany, . Ik |

94, S5/o Kumeresuemy, ¢

"~ dged ebout 62 years, |
Shunter MR 779, -

S§,Railway, Bangelore Lity,

(Retired), No,23/5, 12th Crosfs,

megadi Roed, Bangelore~¢3. '

. Sri J.Deniel, §/c Joseph, |
g5, . eged about 62 years, |
“*§hunter MR 577, S5.Rallucy,
Bangalcre City (Re*ired),
No.5/4, PE' Strect, 1ofi frrsc,
MSgadl Road, Bangalonm 23, |

' Sri RAmndul Khaleel, | |
96, §/o Shaik Rahzim, 2
aged about 68 years,’
 Driver Pessenger MR 21
S,Railvay, Bangalnrgsy :C
(Retlred No,19, 1’:
Magadi ?oad, Bangalo re -

 Sri M.Venugnpel, S/ofMari.
g7, leged about 63 vaars,’
Driver Passenger MR 815,
Railue Dangelore;tity,
(?etlredg NO.JL/R £ Main Tpad,
3rd Cross, Hanumenthé uram,
‘Srirempurcam, Bengalwp—?1

-~ ,Sri Shaik Ameer, !
98, S/o Md,Saler, o |
aged mbout 66 years,
'Briver Passenger MR- 470
S.Railuay, Bangalore Elty, |
?etlredg No, 786, é%h Crcsﬁ,
lnnepalya, Bangalor, - 30, |

! Gange Hanuma, S/D‘G‘mgathudwy
99, eaged about 66 years,
 Briver Mail MR 31, |
S$.Railuay, Bangslore City, |
(Retired , No. 4/4, 111 Cross,
' Dayanancanagar, S*llampuramg
Bangalore~22,

l
Sri Basheer Ahmed, | |
S/0 Azeem Mohideen,|,
100, ' aged ebout 62 years
Shunter MR 221, S, ?$11U9
. Bangelore City, (Retirad
No.3, SBM Colony, |
BrindaVananagar; 5th Cross, _ .
' Mathikere P.0., Banpalore-5f., «.. RAPPLICANTS,
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Sri L, Nanjaiah

8/0 Lingaiah .
aged about 62 ears,
Oriver Goode #R 698,

S,Reiluay, ’Nesuanthapur Bivision,

(Retired)m C/o M.Rrumei,

No.1075/8, KN Extension, 5#h Cross,

Yesu?nthapur, Bengalure-27,

Sri K.Dasappa, $/o Krisnﬁrnpa,

eoed ahnut 66 yesers,
Driver *Af, MR 377,

? Railuay, YGSUenkhepu Vilulsicn,

Retired), C/o P.Ananda,

Je B.Export 6th Main, Indust-iel
Sub-Urb Peenya, Beigalorc—ﬁh‘

s$ri A.D.Anto, S/o B.DRAnto,

aged about 64 years,
Driver Passenger MR 217,
S.Railuay, Bengelors Tity,
(Retired), No.1098, Pipaline
III Cross, Yesuanthapu‘,
Bangalore-22.

Sri Syed Hemsed,
S/o Gulam Jilani
aged sbocut 65 ycers,

Shunter MR 759, S,Railvey,

esuanthpur DlVlsion
{Retired C/o P.T Storoo,
peto Railuay Station,’
eswanthapur, Bangalure=2:<

Sri A.Yesudas, S/o ﬁ.ﬁrokyasuamy;

aged about 65 years
Driver Passenger, MR 510,
S.Railvay, Bangelore City,

Retired), No.267, 4th Square,

urphy Town/Hoysalanagsr,

Ulsoor P.0., Bangslore~565 008,

Sri M,Veera Reghavan,

5/0,Munisuamy, aged about &6 years, .

//DerTT\Eassenger MR 50Z,

l

~ S/E“G Kahnig

/( .S R,allu@f‘\gangalore City,
0.1%, Brindevennagar,

‘Extensioh,, Near 80 feet Rdad,

Nathlkere’P.T., Bdngc*orb-»u.

/(Retifad

/3‘

Sci K Subraman*yam,

>0 1V8I’Pa§§engpr MR 304,
S%Raiiwz 72 Bangelore City,

“f?etiréd 'y C/o Netaraj, No.79/R,
Railway Quarters, Yesucnthapur,

Bangalore~22.

L)

eged abuut €5 years,

AN RPPLII%NTS
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108, Sri M.Nageraj, :
&/o L.Murugesh, |
aged about 62 years,
Driver Passenger MR 428,
5.Reiluey, Bangelore City,
(Retiredg, No.33/2, New No.1%
9th Mein Roed, Sriraﬂapuram,
Bangalore=-21, |

1ug. Sri M.Munisuemy, S/o Murugzen,
aced akcut 62 vaars,
Briver Passengar MR €bs, ~
Southern Reilway, 2engei=re iy,
(Retired), ND.Q/ﬁ, Ilmain,
I Cross, Henumenthapuran,
Sriramepuram, Bangelona-271.

-

/2,

1943, Sri R.Arulnethen,
S/o A.krokyasuamy,
‘aged about 65 years,|
Driver Passenger MR BU3,
S.Rai1luay, Bangalcre City,
(Retired), C/o James)
" No.139/H, Reiluay Cuerters,
Yeswahthapur, Bannelore~2Z,

114, Sri T.R.Krishnemurthb,
. S/0 TeCebyveswany Pillei,
aged about 63 yeers,
"Shunter MR 642, S,Rgiluev,
Yesuanthapur{Retired),
6th flat, 4th Cross,
Mohankumernegar, je#uanthupu‘
Mathikere, Bangalore,

-
A
-
o
>

-

49"% Sri H.,Honnaieh, ’
§/0 Merigouda, |
aged about 61 years
Priver Goods MR 610
§,Reilupy, Yeswanthepur
{Retired)No,2, II iiain Roed,
3rd Cross, B.K.Naga% '

. o ’
¥esuanthapur, danga

ore-=22.

£ . .
11 & Sri N,hrumei, ’
Sfo Mannersuemy,
aged about 62 years
Driver Passenger NRTGBZ,
S,Reilvay, Bengalogb city,
{Retired), No.i075/8,
KeN.Extensicn, 5th Croés,
Yeswanthpur, Bangallorz-22,

114, Sri N.,Boreiswamy,

S/o V. Narasimhulu Naidu,
aged about 75 years, ’
Shunter MR 213, $,3siluvay,
Bangalore Contopgent(Retirdd),

No.52-H/R, Lakshmiparayenzgura,

Srirsmpuram, Bangalore-21, ««, RPPLICANTS,
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@ 11,

116.

117,

114,

11¢,

120.

i Shunter MR B43,
R
\./

LN ] 17 e

- .8r% KeHanume1ak,

$/o0 Thimmareyappa,

aged about 66 yeers,

Oriver, Mail MR 33,

S.Reiluay, Bangalove Cdty, +--*, ’
(Retiredy, No, 5238 /FL.N.Colony,
RekkRkidnacflain Roed, Yeswanthapur,
Bengalore - 22,

. S8pi Mathew, S/o Krishnan,

aged about 63 vears,

Oriver Goods MR 66M,
S.Railuay, Yeswanthspur,
(Retiredg, No.11, II Mein,
III Cross, B.K(Nacar,
Yeswanthapur, Bangelorc-%2,

Sri A,Perumal,

/0 S, Arumugam,

aged about 64 yeers,

Shunter MR 447,

S.Railvay, Yesusnthepur,
(Retired), No.65/G,

Reiluwey Quertcrs, Yesuanihapor,

- Bangalore-22,

Sri Shanmugam, A

$/0 J.Subranarye Micdaiiar,

aged about 63 years,

Driver Pussenger, MR 772,

Bangaiore City, S.Railuay. .
(Retired), No,586/1, 5th Main,
Basavanagar, Vibuthipuram tixtension,
Bengalore -~ 37, =

kbdul Gaffoor, -

S/o Ballary kbdul Khader,
aged ebout 62 years, -
Oriver Passenger, MR 387,
S.Railvey, Shimoge Toun,

No.105, 6th Cross, Applicants in Sl.No,
Basavanagudi, Shimoga Town - 577 20%. 6$pt0c?19 in 0.A.No,

Sri B,A.Thyagarajen, 298/92.
S/o knentharaju Pilley,

aged about 73 years, -

Briver Mail, S,Railuay

Bangalore City, C/o S.é.ﬁ.ﬂaSan,Rgsidinq at
No,29, D01d No,55, CKC Sarcen, -
Lalbagh Cross Road,

Bangadorews 560 027,

y 4,\\/'L: TH I :‘a"h

y: thon 8

&Pt T < .
,‘sypfm@duzZE; f\\
f/ 3ged ebout 70y yNars .

\
Y

«ailuays,

: JBEnQaHQjé ityy [E/o Phillip Moses, -
‘N6.18/B‘5$ail§§;_QUarte:s, '
‘ﬁﬁig;a' , Chipfedurge District. . <o APPLICANTS,
oy e A | .o Bontd. /-




122, Rangaieh, i
S/o Thirumelleiah oy |
aged sbout &9 years, |
Shunter, S.Railvay, |
Shimoga Town, |
Hosshalli, Amruthur, | |
Hobli, Holsgunda Post,|
Kunigel Taluk, Tumkur Tistrict.|

123. K.Raju, S/o Kuppan, |
eged ebout 51 yeers, [ |
First Fireman ML 1141,
S.Railvey, Bangelo:ze dfty,
C/o Station Master, |
Nayandahalli Railwey St=tinn, | |
Bangelore-39, _
] |

124, L.AJFleury, S/o0 3J3.L.Flevry,
aged asbout 5& yesrs, | |
Mail Driver MR 583,
Y Railuay, Par;her. \ |
No.16, Ramelah Leynuty :
St.Thomas Toun Post, |
Kpammuﬁaha 11, Bangaldre-Bé,

125, Nega, S/o Siddeppe, | |
aged about 68 years, |
Shunter MR 252, S,Rziluay,
EhiCJaJUL; Korehare Cdiony,
Chicjajur-577 523 _ @ |

126, VaradaraJ, S/o KUppUSWamy |
aged about 62 yeers, |
Driver Passenger MR 495, |
S,Railuey, Bangalore (ity,
No 24/15, 12th Cross,| ’
Nagadi Road, Bangelorg

127. Smt,Pappemma, | |
ed mbout 51 yeers, f
U?o ‘late S.Nage,
Briver Passenger MR 1%3
S8.Railuay, Arsikere, | |
8ehind SE.Narrys Church,
hrsikere-573 103, | |

128, K.R «Seetharamaiah, | |
S/o K.Ramasuamy Shastri,
aged about 73 years,
Shunter MR 587, -S.ieiluay,
Mysore, No,921, ﬂSOka[ﬁa%tPlUSS-SS,
Hallathkerei Mysore. , |

129, K.Srinivasalu, 5/o V\V“ishnafuém;,
- aged about 62 years, ‘

Driver Goods MR 747, |S.Railudy,

‘Byepenghalli, No.B8, lst Streé

Mlarkham Road, Croes,‘ {

Ashoknagar, Bangalorinizn ' +0s RPPLICANTS

| a’contdo/.
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130, . Smt,Noreen Fletcher,
~aged about 62 yeers,
M?o late V, Fletcher,
Mail Driver, S.Railuay,
Bangelore City, No,8,
Daukar Road, 9th Mein,
Mathikere, Bangelore-560 054,

131, Smt,Lekshmammae,

- aged ebout 42 yeers,
W?o late K,Siddeiah,
Driver Goods, S.Railuay,
Hariher, C/o S,Revanna,
Pointsman Subramerya Roud,
Rellway Station, Nettana FPosc,
Puthur Taluk, South Karara.

132. smt.shanthamma'
aged ebout 43 years,
Uao late Thippeswamy,
First Firemen ML %247,
S,Railuav, Chicjedur,
-Jenatha Colony, Hosaragcre,
Chicjajur-577 523,

133; Smt.S-R-SUSila B&l,

' eqed about 54 years,
U?o late §,Rama Rao,
Diesel Acsistant MR 723,
S.tailuay, Yeswanthapur,
C/o S.Ravi, No.73/3, =
Reiluay Quarters, Yeswanthapur,
Bangelore-22,

134, Smt,8haradamms,
aged about 53 yeers,
8/p ‘Yate R,Remoo,
Dyiver Goods MR 456,
S§,Railuay, Mysore,
No.2065, kkbar Road,
Mandi Mohalla, Mysore.

74P ;sikeré}\( .9012,
/ ( rsikere,
\ SN 1
136, \Kemggﬁgh,‘ﬁjoﬁﬂangaiah,
“wS89Rmilugyy Chicjajur,

135 Smt.Kanthamma,
d-about 51.yeers,
2o o 1pte~Rajemanickan,
Aﬁ,&gFiveg.ﬁbg MR, S.Railuay,
'é?(gbﬁha Na%kf'ﬁgarter,
{ 3 ( Hassan Roeg, B
§£‘3~gge bo Qféﬁ‘years,
W YABriver-Fasstnger MR 107,
‘imganahalld, Singanahalil Fost,
_ Gubbi Teluk, Tumkur District, " ees APPLICANTS

...Contd./—




3

h ‘ ’(o 20

137. h.Shiveppe a0, |
S/o0 H.hnentha Rao,
aged ebout 63 years,,
Driver Passenger MR 47E,
S.Reilvay, Frsikere..
No.4956, Bunng Nantapt
'B! Layout, Shiverathri Esusranagar,

Mysore, | : \

138, Smt.Bebbie Rezoric,
aged about 44 yeers,
w3o lete P.,Rezorac,

Briver Passenger " 461,

S,Railuay, Bangalore City,

No.932/3, Opp.Kiren Builoing,
2nd Mein, 5th Cross,
K.N.Extensicn, Yesuqnthapur,
"Bangalore-22,

13§~'fﬁmt.B.S'SusheelammRJ
"nqged about 50 yearsy
M?q late 8.Shankar, |
Driver Goods MR 4932,
$.Ralluay, FrsikereJ |
C/o V.S.Laxmi Remana, Ne.32fC,
Railuey Quartcrs, Arsikero, :

140, Smt.aosrtESUchamma*
aged ebout 58 years,
Mao late A.x.Srinivesa Rao,
Driver Goouds ™R 773
S.Reiluvay, Yesuvanthppur, :
Bangelore. No,794/R, Sth Lrpes,
KyNyExtension, Triveni Road),
Yeswapthapur, Bangalore-22,

141, 8§mt B.Hansabali, r
@sged about 55 years),
W/o late G.R.Srinfvasamurthy,
Goods Driver MR 76d,
S.,Railuay, Frsikere, No,7%/J,
New Railway Quarteﬂs, ’
Yeswanthepur, Bangﬁlore-22.

142o Smtc»vposa\Iithri, .
aged about 52 yearsd,
U?o lete P.M.Panduranga,
Driver Goods MR 712,
S.,Railway, Yesuanthapur,
Bangalore-22, .

143, Smt.Mesten Bi,

aged about 60 vears,

M?o lete Mohamed Sherifr,

Driver Passenger MR 419,

S,Railuay, Shimogal Touwn,

Near Rnjaneya Tempﬁe, Hasgpn Road,

Rrsikere, . oo RPPLICANTS
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144, Sri Prased Kiren,
ed sbout 24 years,

S?o late Govindasuany,
Shunter MR 386 S.Railvey,
Rrsikerse, grlnIVasan,
Railuay Ticket Collector,
Neer Reilwey Under Bridge,
Hessen Road, Arsiksre,

145, ‘Smt.Rachel B'Monte
ed about 58 years,
U?o late H.R.D ' Mcrits,
Oriver Mail MR 2C
S.Railuay Bangalcrc,
" No.220. VST Road, |
Opp.Banasuedi Railvay Stetion,
Bangelore-B4,

1458, Smt.Nishajen,
aged about 58 yzars,
U?o'late Syed Abaul Frecsz,
hssistont Guerd, &,Railvey,
Bangelore City,
C/o Syed Chouse Fasha,
No.304/1, Reiluay Qusrterc,
MG, Colcny Bangslcre-27,

147, Smt,Asiyaian,

_ aged sbout 60 years,
H?o'late Tajpeerang
Passenger Dedver MR 7%,
S.Railwey Mysore. Nc.6
R.V.Layo.li puTa
BéngalDre-ZU.-

148, Smt.knnamary,
aged ebout 43 years,
u?o late k,Chepdran,
Shunter MR 389, S.Railuay,
Bangalore Cantonneht,
Muthemma Garden (Chinnappe Garde:;,
funireddypalya, Bengalore,

149, Smt,Jyothilakshmi,

ed about 50 years,
U?o late Chinnavenkate Rameneppa,
Digsel-Resistant MR 567,
S.Riiluqy,\hrsikere, €fo Jeyappe,
jygretirsd_pbs man, I Cross,
Dolin Liney Hé@@an Roed,
e ﬁraikere. p \l\»
15 LC Balaram Singhig.ﬁ.
\_)E/ ﬁ%jeney4ram Tivr-,
I (G No.@‘!’, S Railuay,
AN asiﬁ%re,,Hosemaﬁe 4th Croeo,
\Sﬁlm@ga. W

h-u‘,,‘ \\._,___’- o
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151,

152,

153,

1564,

155,

156.

157.

\,/

22 ..

KeMadurei, |

5/0 Kelu Moudaliyar,
agec ehout 5§ .years,
Goods Driver, .MR 680,
S.giluey, Shimoge Tadh,

Rehilolony, Near Raildax.sfatlun}

Shimooe Town=577 201, |

HeS.Sathye Nerayane)®
S/o H.Srinivasaiah,-*
eged about 63 yeers; <
Shunter ‘MR 797,
Bangalore City, S,Reiluay,
No.17, Remakrishnalah Street,
Seshadriplram, f
Bangelore-560 020,

Kousalya Bel,
aged 52 years,
W?o late K.Keroji Rao,
Driver ‘Goods MR 53:,
S.Railvey, Mysore,
No .637R, loco Colony, |
Reiluay Querters,
Yadavagiri Poet,
Mysore-20.

R.Pramile bai,

aged about 50 years,
M?o late J.Sathyanzraykra,
Shunter MR 748,
Bangelafe City, S.Raillay,
No.3; Beeredevaru Gudi}
Ranasinghpet, 4th Cros%,

Bangalore City, *
Khemrunnisa, . |

a?ed about 43 yeers, A
"y

W/o late Yusuff Sherif
Shunter MR .835, S,Railday,
Bangelore Centonment, No.99,
C/o Sajjad Sheriff,
Jadidasnager, 3rd Crdss,
0.J.Halld, Bangelore-4%,

BeN,Nagaraja Rao,

$/0 BuNeMoorthy Rao,
First Fireman ML 1525,
S.Railuey, Mysore, HNo.412,
Kanakagirl, Municipal Farm Read
Vidyasranyapuram,
Mysore-570 008,

krokya Mary,

aged ebout 60 years,
M?o late M.Chinnaswamy,
Oriver Passenger MR 82,
S,Reilway, krsikere

oo RPPLICANTS
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~;ffResid1ng at )

- No.152/79;, Pusr{pagiri,
Belvethagrama,
Mysore-570 015.

158, V.h Selvarangam,

' S/o V.B.Rppaiah Mudelier,
eged ebout 63 years,
Driver Passenger MR 483
S.Reilwey, Bangelore City,
No.63, Pillenne Garden,
III Stege, Rallway Laycur,
Bangalore—SGU L4s5,

159, F.Arokya Daas,
S/o M.Francis {iate)
aged about 24 yeers,
Driver Passanger MR 234,
S.Railway, Heriher, I Cross,
01d Arlepur, Guthoor Post,
Harihar - 577 603.

160, M.Sundare,

ed ebout 55 ymars, y
W?o late G,Ethirajulu RNaidu, '
Driver Passerger MR S0
S.Railuey, Baﬂgg;cre City,
No,208, RBH: Solony, Whitefield Road,
Madheyepura Poe
Bangelore—SSD Dégx

> ‘Qﬁiﬂ : -1§ar0jﬂ, .

: S ed about 54 years,
u?o late D, Arumugen,
First Fireman, S.Reiluay,
Bangelore City, No.U/41,
Selvanagar,. Okalipuram,
Srirempuram P.0., Bangalore-21.

162, Shanthamme,
~aged ebout 60 yesars,
'Nao lete Sunder Cadji, -
Driver Loods MR 705,
S.Railuway, Heriher,
No.79, Cld Arlapur,
Harihar.

163, +Anthonlemme,
aged sbout 45 years,
W/o late B.Sandisgo,
Shunter MR 805, S.Railluay,
¢«mmmm§rsikere, NarAan Ville,
ind St.Merry!s Chureh,

”ﬁ,

out 57 yeers,

te C.Anthony,

Shuht r MR 537, 3yRal LUQV&
Behlnd Sg,Marry

N 'é? 2 h f‘ ikere, ‘ vee RPPLICANTS.
.5 “2‘” y NESHEE o oo Contd./-
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165.

1686,

167

168.

169 .

170,

171,

Vv

Sallath Mery,
aged ebout 58 ysears,
W./o late.Arokya Suamy,
Shunter MR 219, )
S.Reilway, Hariher, }v ’
C/o Thomes, TXR's Office,
S,leiluey, Birur..

P.Dhenalaxmi, .

ed shout 49 yesr 8y
U?O late P,Munisuvamy
Oriver Gonds MR 683,
SORal;l\Ja Harihar,
B/o0 late éunder Gnliaii,

No,79, 01d Arlapurx,
Harihar.

-

Kamgkshiamma,

ed about 58 y=ars,
U?o late Chokkalingam,
Shunter MR 227, S, Rallua/,
Yesuwanthapur, No 48,

Selvanagar, Behind Bevi TalKic

Srirampdran, Bangalure-21,
C.Fletcher, 1

S/o R.Fletcher,

aged about 62 years,
Driver Passengas MR (381,
S,Railvay, Mysore,
No.58/59, Kennedy Nest,
Pushpagi;l, Mysore,

Razia Khanum,

ed about 28 years
U?o late hbdul Hamead
Shunter MR, S, Ralluay,
Rrsikere, t/o md.Abb )as,
Gopel Singh Quarters,
BoHy Road .Arsikere.

Mazhaool Jdan,

ed -about 43 years
U?o late Ahmed Balgy
Shunter /R 521,

S.Railvay,

Bangalore City, C/o Rfroze Beiq,

No.99, 3rd Cross i ?o.d
Iadidas Nagar, D.J. Halll,

Bangalore-~45, ?

K.V.Surapfda, l

S/o Venkatanarayenzgpas,
aged ebout 72 years}

Passenger Guard EMB&BB’
S$.Rafluway, Hessan, No.813
9th Main, 4th Blockj "
Jayanagar, Bangalcre-17,.

ee 26 W

oe .COrltd.'/-v '

.




173,

174,

175. '

176.

177,

/

// ,Bﬁngalore 3 .
e ‘ &

v 25,

R SrlniVasan,'

S/o Ramesuamy,

aged about 64 years,

Driver Goods MR 755,
S$,Ralluay, Bangalore Cilty,
No,62, III Cross,

Ks N.Extension, Yesuantnepur,
Bangalore - 22,

S.R.Sarasuvathi,

aged ebout 50 years,

U?o late S.Rajagrpala Fec,
Briver Goods Mi 737,
Yeswanthapur, S,Reilvay,
No,28, Anajena Nilaya,

II Main Road, 8.K.Nagar,
YesUanthapur, Banga'oru 226

Farida Ranu,

agad about 35 years,

W/o late Syed Nisser,

Diesel Assistant ML 21247,
S.Railvay, Arsikere, MNs,22C7,
Asoka W3st Cross-20,

Mysore.

C.N;Sareeranga;
S8/o C.,Narasimhachar,

' aged abtout 59 yeers

ARssistant Guarc EMT 726,
S,Railway, Rrsikere,
No.46/2, 416 RMS Road,
Rrsike:e.

E.Chandra Bei,

aged sbout 54 years,
M?o'late Y.Ekambaram,
Oriver Goods MR 379,
S.Railvay, Yeswanthepur,
No.4371, 3rd Cross,

13th Nain, Subramanyanager,
Bangalore-21.

Philomine,

aged about 58 years,

U?o late T.Frokyasuanry,

Driver Mail MR 18,

S,Railway, Bangalore City,
,No 524+, Hanumantheppe Road,
Kammanahalli, Ramaswemy Hh1Va,

“u

M K.Penkaga

edpablut 56 years,
U?o lé{e K'Krishna Iyenga;
PassengerwGﬁard Ems 371,

- S,Railuayz/aangelﬂre Ci+y,

%\4/ON0.1552 Milk Centre,

W“‘\

Uﬁdyaranyapuram, Mysare-37C 008.

L 3 ¥ 4

APPLICANTS,
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179, B.Jayamme,
ed about 57 yeers.j

u?o lete N.Basavareil i
Driver Passenger MR;&Q,
S.Railuay, Arsikere,}

C/o 8. UasanthakumarJL
‘NOoG/C Ralluay Quarters,

Neer Children s Paril,
Bangerpet. ﬂ

[ PSR v PR Y

180, Zailunnisa, U
ed ebout 60 vewre
? Syed Yaseem (11 ),
Driver Goods MR 4!0‘
S.Reilvay, Mysore, No.2599,
5th Cross, Mousea 01 ver Khanm Roan,
Mandi Mchalla, Mysoie.
181, A.Rahimem Knan, ?
3 /0 Imen¥Khan, |
aged akout 69 ycarsg
Shunter Mt 300,
S.Railuay, Harihar,!
No, 452, T Crosse Gerdhinegam,
Harihar. ! ,

1A2. Prapullekshi, |
ed abhout 3 years,

N?o lete Christopher Androus,
Driver Goods, MR 57%

!l

q.,na......mey m)SuF L
No.94/8, Loao Colon
Re 1any Quarters, Yelawaciif o3y,
Mysore-20. o

183, Gayatri Shenmugem, !
ed ebout 38 years;

U?o late S.Shanmugam,
Briver Passenger N?’ZDS,
S.Reilvey, Mysore, ’
No.91, vrE Railuay;ﬂuarters,

| Nysore—ZD

184, . N,Narayanaswamy, |

S/o Narasappa, ﬁ
aged about 62 years
Shunter MR 440, S,Railuay,
Yeswenthapur, No. 546/47, |
Laxmipurem, Near Rgiluway Siation,
Hindupur, il

185, N.Nohizudoin Khan, |
S/o W.Abdul Nabikhan,

aged sbout 63 yparj

Guard Passenger EMT 461,

S,Railway, Mysore, |No,2244 :

Sauday Road, Laskhker Mohaﬁla,

v Meene Bazaar, MysoTe. e+ RPPLICANTS

1 . .Contd./'—
¢ .

|
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185, Victor,
§/o Jaseph,
eqged about 67 yeers,
Shunter MR 3185,
S.Railuay, Bengalore City,
C/o F.C.Nathen, No.2,
Mukthe Gerden,
Spur Tank Roed, Chetpet,
Medras - 600 031,

Applitents in S1.No,120 tw’
186 ere applicants in,
D.4.377/92, ‘

187. K.K.Eajal‘athdem,
S/oK.ks Raghavan,
retired Briver 'B! Grede,
Staff No,P,5521,
“"Rajeneesh™m Shoranur.

188, K.Velu, S/o Unnerd,
Retired Guard 'B' Grade,
S.No. 6314, Deveki Sacanem,
- Nedungathoor, Shoranus -~ ‘e

: 139, K.Kesavan, S/o Kgwnthy

’ Retired Cuerd
S1,No,6066

. S5anthi 3havean,
Veloor,

190, P.Param&suwaran Nair,
S8/o0 Krishnan Neir,
Retired Guerd “&" Speciel Grade,
S.No,5077, Pedinchare Chonal House,
Shoranur-1.

191, V.CeSankunni Neir,
| S/o Achuthen Nair,
Retired Guard "A"
Speciel Gmave, S,No,6172,
Ryikkara House, Kevalappsra,
Shoranur. '

192, P,Sundaresan,
$/o Kunhikoran,
Retired Oriver %81
S.No,P 6439,
Vanajas, 4/7],
eggﬂtppasite Providence High School,
;N\; TE A

Py Road, Calicut.

i'i‘/ /fﬁ’-\ 4<V \\f«

#4898, K.Dofet Semy pilial, Applicants in Sl.Nu,
- ;'7.5/0 5Hru@chalan 0illai. 187 to 193 ere

o Z( g Retd e%gﬁ‘ard “AT Grece, ' apgplicants in 0.k.44/93.

PR Y N8ENS . 1001, Gift House, ]

N Nd%jak ad; Shsranur, ees RPPLICANTS,

AR <..Contd./~
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194.

195.

197,

198,

199,

200,

201.

S,Ne,b 6445, :
Nallisseréparambil Houes,

R.Ramar. Nair,.

S/o K.Naerayanan Neir:

Retired Driver 'Bf s
Ne.P 2314,
Rﬁviyankandpth House}

Chuduvalethesr, Shcrénur ~ 14

E.KeRamankutty Nair, |

S/s Kanran Nair,

Retired Guard Speciaﬂ

S,Nc,509¢, Mundenathj
Eheruthuruthy Fost, |
Trichur District.

R.Krishna Neidu,

S/o Ramekunhan Nsidu
Retired Driver '2',

Mudalisr Street,
Shoranur - 1,

LoManikam Fudaly,

5/0 C.Lakshmanan Nudbly,

Retlred Driver 'C*

S.No.P 4026, Manickapivas,

M.G.R-ad, Shoranur~3;

T. V'Sreeman Pillel,
S/a T.V.Ropan Pillail,

Retired BDriver 'A! Grade,

S.Nns® 1794,

Sunil Uihar, Ganesngiri,

Shoranur-1.

E,Paramesuaran,

S/e P.N.Sahrasanams [Iyer,

L4 ane -
——

;' 28 ‘é

Bfft

o]
- .

s )
Lo
nom

-

Retired 'R' Specigl [Grace Guard,

S,Nu.1495, Devi Nivas,
Nedungetur, Shoranur-1.

T.Sankunny Nair 8/.
Retired Guard 5'

Padmalayam House, Paruthiprs,

Shereanur,

C.Balakrishnan, ‘
S/o T.Sankarean Nalr,
Retired Driver ‘B!,
Staff No, P 5702,

M.Pchutthan Nair,

S.Ne.6459,

Krishna Vihar, Vellatheel YNager,

P.0.Cheruthuruthy,
Trichur Bistrict.

hpplicants in Sl.No.
194 to 201 are
applisants in 0.R.45/93.

... APPLICANTS
soe o Contd./~



202,

203,

204.

285,

206,

207,

208.

‘.,.29 e

K.Gavirden Kutty Neir,

5/n C.K.Achuthen Neir,

Retired Driver, Staft No.,F.2833,
"A" Special Grade, Vedekkekonnanath

House, Chuduvalsthur, Shoranur - 679 121.

P.Ramenkutty Nair,

S/o Z.K.Snenkaren Neir,
Retired Guard "“A"

Special Grade, Staff No.
E 14671, Pullcorni House,
Chuduvalathuy Shoranur-.

P.Narayana Pillai,

8/o P.Krishnan, Retired
Driver “C%, Staff Na,P 35C4,
Poovathingal House,
Kizhekethil, Panntnipra,
Shoranur-1.

S.Raman Nair, S/a _Kriabnan heir,
Retired Criver "“CW¥,

Staff Ne,P 7065:, Stemiicel niuse,
Chennthunecthi Past,

Trichur Distrizti.

V.Narsyanan Ezhuthachan,

S/6 Dglelu Ezhua<hachen;

Retired., Lecse Shunter,

S,Ney P 8117, Bevasamparambili Houee,
Mannanur Post, via navclapala.

K.Chellan, $/o T.Keruppan,
Retired Driver “C", S.NesVs,
Muthukurssi, Kunnath Houss,
Genashgiri Pest, Shoranur,

K.P.Gopalan, S/e K.Narayanan dambisr,
Retired Guard "B"m S.No. 7525,
“"lLeela Sadan®,

Railwey Booking Ofiice Rczd,
Shoranur. ’

702 hzaM.Kesavan, $/e- Perugan,
. £ R | _I.FQMGH"'B',

&0
= {
<
&)
<\

i‘,;\\

i

"Shbﬁ?ﬁurﬂfi i
\. /i-’ ,z//”’: /;‘

s.Na.“Egg 10026,
The athil House,

Chofakulam, Shoranur.
I e

)

2147,
£ (,ﬂ 4

RVEPRLE (Y7 \\3}»\
M.Sankarerarayanar,

‘S/e Govindap Nair K.

Retired Driyjer A" SEecial,

-S.Noy %ﬁ2911% 'Rama Nivas',
Ring Roed, ‘Manjakad,

- : re e
SO ; -

~ —  h - ‘f':»,““
9 % «fé

.w"/ g

e U

APPLICANTS.
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211,

212,

213,

214,

215.

216,

217,

218,

219,

220,

8. Nn,P 7492, Nambanthodi rcufs

E,Balasubremanis Meron,

Retired Driver “B" Grade,

Koefhchuthan Nair,

$/o Kkchuthan Naeir, |
Retired Loce Shunter)
$,No., B 6054, Kadambpt House)
Mundamukam Amsom, it
Post Ganashgiri,
Shoranur-3, 6

C.Manimuthu, $/o Chﬁibaka :
Mudaliar, Retired Drjiver "E"),

No.179, Mudaliar Street,
Shoranur=T, I

K.PoGovindankutty, i
Since deceased by Legal Repif
Smt.Sulochana Amma, [HeNn.5/13
Namben Thodi, Mudalilar Street
Shoranur-1, 1
1

$/o Madhava Rao, Revired,
Driver "B" Grade, Sikn, V' 6,
“Geetha Nivas", Ponmemzngalfm
Shoranur., A

K,Sankaran, 3/o Maéfavan Ky
Retired, Driver "A'YJ S.No.,Fyd

Kayanathuthedi Housel, Kallifpadam P.O.

Shoranur - 2,

V.K.Velukutty, 3/0 Kelu Naig
Retired Driver mm“,ﬁS.No.97§0
Karthika, Kanaleppara, ’
Shoranur. G

Mm.Velu, $/o Velu,

Staff No, P 7936, |
Naikankunnathu Veedi,
Kovalppara P.0. il

P.P.Velukkutty, S/of Snanku,
Retired Driver "B",|
%,Np, P 7192, Padingharvettil
Karakkad, P.0.KavalBppara,

P.T.0useph, $/0 Thofhan, Retir
Guard "“B" Grade, S.No, 943ﬂ,
Payyappilly House, Wappalasge

Angamali, Erpakulam

P.Krishnan, $/0 Imﬁ&chyadi,
Retired, Driver "&"|Grace,

5,Ne, P 5730, Krishpaghar,
Nedungathur, Shoranlir=673 1

J
-3

:sentative;

#,

9

House ,
505,

KC’

House,

ed.,

Ty PoUo,

S1,Nos, 207 te
216 are applicants
in O.ks46/93.

oeees RPPLICANTS
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221. M.Chendukunhen,
S/o M.Imhichikutty
Retired-, Driver it An
Special Grade, S.Nn,F 2837,
Pilassery House, P.B8.Vengeri,
Via Calicut. '

222, M.P.Kesavan Nair,
~ 8/0 P.K.Chendu Nair, Retired.,
Fireman "8%, S5.,No.3461, _
Chemmanassery Padinhera Heuves,
Kottnol P.D,, Celicut,

223,  P.K.Remapanicker,
S/o Chamy Penicker,
Retired,, Gaeed BA™ G
S,Na.8284, Navaratne,
P.0.Kunniampuram,
Ottepalam-4,

reade,

224, ¥K.Balakrishna Menon,
5/e P.Madhave Menan,
Retired Driver
Special Grade, Staff No,P 72437,

Kerandathil Hcuse, <erandathil .ane,

T;ichur -1,

225, M.P.Chinnan Mennn,
S/e P.Sankunny YMerern,
Retired Guard 'K
Specinl Grade, S.Nn,9333,
Rlongot Ushas, *.0.FPulaked,
Viz.Chelakara, Trichur.,

226, M.P.Gepala Pishareti, _
S/e C.P.Raghava Pishearcti,
Retired Guard Special Grade,
Penrnima Manjakkad,
Shpranur-679 121.

227, C.Chandrasekharan,
S/o0 M.K.Mennn,
Retired, Special Grade Guerd,
S.Ne.7618, "“Gekul®,
Rshak Nagar, Kamboni Rced,
Ryyanthele, Trichur~3.

228, \«MiRbdyl Kedir,
O8] a Valiytahamed Haji, -
24 \ BN (Rt © . o
47 wRetdired, “Guard At Special irade,
7/« 8, Na 9826, 20/163, “Thzupatnl®,
' Pasthol, Africhur. -

»

/

S

it By le

2

R
»
>

4 : 3 N v
oo g et
€, " 0.P.Bhaskarany S/o 0.S.Paran,

L %é&iré@ Cobds Guard, S5.0s,0 1930,

ad

"ﬂﬁ‘paygmpuratthouse, P.0.
.. "< Kyorkanchery, Via, Trichur,
“mP?hiSBO 007.

v

$1.Ne,217 to 223 ere
anplicants in 0.A.47/93,

S1.No.224 to 229 are
applicants in 0.K.48/93,

..s APPLICANTS
.. C.ntdo/—




230,

231,

2373,

234,

236,
237,

238,

V. l.8ankaran Nair,

M,Padmanabhan Neir, |

KeMe Vaﬂajakshy‘
Retired Guard 'A' Special,
S.Nn39498, Chettiyam Veettil,
Near Relluay B Cabl[@ Badagira.

P.Narayanan, v
/0 Sankaran, Retlred;
Special CGrade Guerd,
s.Ns.EE 86, "“Ushas",

Rayaroth Paramb, P.Dfparal,

Tellicherry-670 671,

8/0 T.Narayenan Neir,

Retired ., Guard 'B' Srec’
5.No.12746, Ashirvady! Pe

P.0.Koothuparamhe, I
Pin-670 643,

C.HsBalen Nembiar,
5/0 Kuphikrishnaen Adio
Retlred Guard, ‘&' 7

S.No.:997; Ushe Bbavan;

P,0.Kottayampoil, Via.

S/o BR.V.Krishna Menoh,
Driver fA' Special, 9.

Davi Nivas, Kottcr@*bmeara,
P.O. Azh*kqde, LeﬁndnJrE.

- K.K.Susheela, W/e LaEe

Vs CPnandan, Retiredp,

Kannistr - 679 098,

M,Narayani, W/o Late| K.P.lar
Nalr, Retired. &ua;d}‘u ,
S,Np4 1903, Madathil House,
P. Ugthirakkal Cannanore— 67

K Kunhambou, §/n ﬂppu, Retir
Shunter 'B!', S. No.P.5331

Packkadam House, i

P.0,Trikkripur, Kazt@rgnd.

BA.K.John, S$/e R, KUrian,

Retired., Guard 'R'”

'S5,Nm,9€83, ArlyatthPaCaﬂ*{ﬁ

House, Pallami D"%
Kottayam = 7. Coh

T

R.Merappan, 5/e Ramquoundam,

Retired Dgiver, 'C'

} e
Staff No,vP.271a, ED-118 G,
" Reailuay Celeny P.U‘&

Erode - 638 002,

-

relligherry.

Re tired,,

N, P

D=ivel
s .Nv,2635, “Anand® Ulhar Y1

|

s e L= g
Hroa,

0 011,

ed,,

M/Oilaté CuH‘GUDElén,

S]1.Nwe230 te 238 are
applicents in 0.k.49/93,

... APPLICANTS,
..ﬂcontd./—
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240, K.C. hallappan,
S/o S.Chinnappe Geunder,
Retired Driver A Spscial,
S,Ne, F 2946, Door IT o4,
Parvathi Krishnan Street,
Kollem Palayem, ’
Ercde - 24

241, P.Karuppannan, S/s Pongic Guwnder,”
Retired,, Driver 'A',
S.ho, P 3583,
Korakattu ValaSll
Door Ko.5229/A 14 CaaysTy ede,
Erode-"7,

242, M,Kandasemy, S/s Marappa townder,
Retired Driyver 'C', S5.No,P 24!5.
91 Bﬁﬁ' EHN Rﬂad Erede—ﬁSB uoga

243, %, Muthusamy, S/o Paleni Gounder,
Retlred Driver'C', S.:s,P 37CE,
Raghavends Nagsr, treda-/,

244, A, Ramasamy; S/o Rye«ﬁéuhnen&
Retired. Brawter'?8', S,No, ZJab
- Pudhupalayam, Joor 246,
Rlampaleyam P.0O,, Erods-8,

245, S Kandasamy, S/o Sengadan,
Retired Driver 'C',
Staff No,P 4103, Ragavanandar :
Nagar, Door No. PAB 18, Lavery R.S.,
Erode-7.

246, C.Kumarassmy, S/o Chellappa Gounder,
' Retired.,, Fireman 'B', S.No.P 7885,
Door No, PPI 283, PudupalaYam,

Allampala'am Post, Erode-8

247, T.3. Peerakhan, S/o0 T.J. Jamallutheerq,
Re* 1red ¢y Driver ‘B°,
S.No, V.38, D.No,94, Relluay Colony.
Post, Erode.

248, Velappa Gounder, K,
: » S/o Kolanda Gounder
_Retdired, Shunter 'B‘
A%Tﬂs ) :~E~3170
/&d“@u Uba‘ax;m, Kattoor,
Q'/ Alampakay Post, :
© (g Erode-).\ yé

. 1-‘}

- (
Q.V*P Keruppanﬁén,
;=a \ S/oiﬁa]ahlfﬁoundan
& A&% Retﬁred.w Shunter 1B'
w s, -5 Mo, Pg4084, Door No.191,
' A*Pudupalé@am Akxarkam, - o
-Rlampalayam P.0., Trodc-2, ess ABPPLICANTS,

0/ , ,..Cpq;d./-



250,

251.
252+

253.

254,
255,
256,

257.

Retired. Diesel A°s Ltant

' 5.Na.P 3531, Ruakathu,

A, Nallasamy,

S/o A.» Gounder,
Re’rzz¢., Driver 'B',
S.No. PT3 10237,
D.No.280, Puthupalayam,
Alampalayam P.O., ;
Erode-0. ;

N,Kaliannan,
5/0 Ngllacounder g

5,No. P 4C11, SastLllN893L‘
0,Nu.55, Near Warer fanw,
Erode 638 002, E

K.Ramasamy, :
5/0 Kalianna GOJndan*
Retired, Shunter 'B'y
S.Ne.P 32958, D.No.8B%,
tdappalli RLS: Pest,
Cavery, Erede-7. :

P.Sengeda Gounder,

S/o Palani Bounder,
Retired,, Shunter B,

S,Ne., P 4429, D.Ne,56;
Sdapalli Villuge
Pappapaleyam, Cavery R.S.,
Ernde-7,.

P,Muthusamy,

S/o Pzuini Gourcsy,
Retired, Shunter 'B',
S.Np.P 500 Pthupe_mycm,
D. No 263, Agraharam,
Alampalayam P.0., Erode-8,

V.Sengodan, |
S/o Velappa Gounder,
Retired, Shunter!'B!,

S.Na.5133, D. Nc.Z/SG,
Ottapalli, Pilleyer Weil Str
Cavery, Erode-?. |

Ke.Chinnappan,
S/e Komera Samy Gouqder,
Retired,, Briver 'C?Y,

Cavery °r. D., Colony Road,
Eroae-~7,

P,Venkkatachlam,

S/e Peruma GoundPli
Retired., Shunter 'B8f,
S.Ne., P 4097, = 1/11 A
Karuthuveli Tnottam,
Odappalli, Cavery RS,
Ernde-"7.

(D

..+ RPPLICANTS,
.. ‘C'ovn‘td./-



258,

259,

260.

261,

262,

263,

'Thenai House

A R‘@‘t

£
At “Azhethu)Vebtil H
¢ Rz u)Veati ouse,
‘ PzggKadngEor II Ward,

LR 35 e

N.Velappan,

S/0 Nella Gesunder,
Retired,, Shunter '86',
S.No, P 2647,
D,Ne,1/20, Cdapallf,
Cavery R.5., Erode-7,

T.P.Govipdan,

S/o P.Kunhambu,
Retired Guard Special
Grade, Staff No,.11159,
Prasanne Nives, P.0.,
Chirekkel, "

Cannanore - 670 011,

- K.Sreedhsran,

S/o B.Achuthan.
S.Nn, P.3180‘

Opp. Railuay Station,
Chirekkal poon’
Cannanore,

M.Bslskrishnan,

S/o NemBikutty,
Retired., Guard-'A',
S.No, 15870,
Mangkketh House,
Good Shed Read,
Tellicherry,

P.K«Raman Neir,

S8/0 F.Kurhambu Nair
Retired., Oriver tal Special
Grade, S.Ne. P 6446,
Kavinchalil, P.0.,

kzhikode, CHnnanore-670 009.

V.M.Karthiyani Amma,
W/o Late K.P.Janardhsnan Negir

. Retired:, Special Grade Guard,

5.No.9650, Ashok Bhavan,
Thamarakuzhi, Malepjurem,
Pin-676 505,

K.Govindsan,

S$/o K.Aruvan, Retired.,
rdver 'A', Preaths Bhavan,
adnthode, P.OJMlavil,

A 2 Kﬁ .w‘l A
f _/wﬁeﬂnghg .

AR

d}w Guard, S.N'oi554y

Y
,(é;fﬂC.Kj%gfkaﬁpan, S/o Raman,

%%etz€$€5@at,'Pin—670 567,

.

§1,Nu.239 to 258 are
applicants in 0.k.50/93,

APPLICANTS.
sa s Contd./—

.



266,

267.

268,

269.

2790,

271.

272,

273,

es 36

N,Vasu, S/o Rempothy‘
Retired,, Shunter

S.No. P 5024,

Kottiyath House,
P.0.Muzhappileanged,

Pin- 670 663, Cennancre.

P.K«.Kannan Nair,

S/a Rppu Nagir, Retired.,
Shunter '6B!', S.Nc.Pi77%4,
Varkulathu Vayil, I
Near Akliyath Temple,
P.O.Rzhikede,
Cannanore-670 00S.

P,P,Rohini, W/o Late K.Chengt,

Retired Shunter "B"
S,Ne. P 7173, :
.Chambakachalil Housf.
r+CeMuzhapilanged
Cannenore District.

|

“C.K.Chancan,

LIRJ

s/o’ Ambadi, Retired Shunter[D',

S,Ne.P. 8223 Kanavi 'touse,
Ekkchi, P.0.Peliode]

Via,, Trikkaripur, Kazhargod.

R.Narayemé \W/c Late k.Krishnen,
h

Retired.,
Machirnurem Houss,
P.O. Cheruvathur, Ka"argod.

P.M Hymavathy
U/u Late . V. &mot
Retired Zri.-~ A Spec1al GL

T.P.Leslavathy Ammn,

unter, B.No.P 7420,

u/o Late P.V.Kesavan Nembidr,

- Retired, Driver A Specisal,

S.Ne.4654, Kesava Nivas,
Near Elayapesor Temple,
P.0.Mundayad, Canngnora.

: |
V.<.Balskrishnan,
$/o V.Demoderan, Reti:ed.,

Driver 'A? Specl°;,

8/9 Reshmi "S.N. Nagar,
P.0. Thottada, Canrnignore-"

S1.N0,25% to 268 are
applicants in 0.R.51/93,

... RPPLICANTS.
Py .Contd./—




274,

- 275,

276,

2774

278,

273,

280,

SRRy

THRI %
OWNE BU\/E
s BCaN

“/55 od?

P.M.Sreenivasan,

S/o P.Govindan, Retired.,
Guard Sp901al Greds,
$.No.12054, 'Smrithi',

Post Uengeri Mathoth Paramba,
Calicut,

P.Krishnan,

S/o K.Perumal Naidu,
Retired., Driver 'A' Spesciji:l,
S.No.P 4360, 3/275,

Opp. Spares Land,
Vadakkanchery,

Trichur-680 528.

A,.Bhaskaran, S/c 8
Retired., Diiver !
S.No. P 4301,
Ayyanatu Parambu Houssz,
Ayyeppankavu Road,
Kochi-18,

K.Chryikutty Kannoli,

S/o Kandan, Retired.,

Driver 'C', S.Ne, P 943G,
Kannoli House, Kacheri Aﬁcum,
Desom, P.0.Calicut-673 011,

C.Madhavi, W/e Late
C.K.Krishnan, Retired.,

Driver 'C', S.Ne,P. 3737,
Krishna Nivas, PRoolayil Feremba,
P.0.Kallayi, Calicut-673 TG,

T.Kesavan Neir,

S/a N.Govindan Neir,
Retirsd,, Guard ‘'8!,
S.Ne,.4956, Santha Sadan,
Chuduualéthur,
Sheranur-67% 121,

Mm.Elias Aron Raj,

S/s S.Mariadess,

Retired A Special Driver,
S.No., P 3702, ED 196 E,
Railuay Colony P.O.,
Erode -~ 638 002,

sappsa bov1ndan,
Chinnappan, Retirco,

er, S.No. P 3631,

@RallUdy Colony P.C.

Y
A
S
o

S1,No.269 to 279 are
applicants in 0.h.52/93.

ees APPLICANTS.
..¢C0ntd./-



282,

283,

- 284,

285,

Zga.

287.

288,

289,

 Erode-638 002,

M.Kasimir Leuis,

$/0 K.Maria Louis,
Retired., Guard A §
S.No,72119, Annedur
Meadar-Medwy T,

K.Muthusamy, .S/e Ke
Gounder, Retired,,
S.No,12011, 12 Rama

Street, Kollampalayen,

Erode-636 002.

K.Sundaresan,
S$/o N.Kalyanssundar

Driver A Grede, S.Ne, I
Ne# .48, Lenin Street,
Erdde Railway CelopyPost,

trode~2.

K.R.Lakshmanan,
S/c M.Rengasamy Xert
Retired.,, Driver *A
Staff No,P 4467,
Morth Eda Street.
Bheema Nagezr,
Tiruchirappally,
Pin-620 B01.

K.Subramaniam,
$/o S.Xristpasany,
Driver 'A'! Special

S.No, P 1788, 435, lenin Sty
Railuay Cnlony Post,

Erode-638 002.

R.%ethuraman,
S$/0 Rathinam, Retir

Driver A Speoiali

S.No, P 2888,
Ilamathi Illam,

106, Bharathi Palayamn,

Mowslappalayem P.0./
Erede-2,

M.Ehinneppen,
S/w C.Mnekkan, Reti
Diaeat Shunter,
S.No, P 7785, 7/8B
Railway Colcny,
Erode-2.

M.Merappan,
S/e M,Mathan, Retir
Driver 'A'! Special,
S,Ny, ¥ 3779, 107,
Kamalegam, Barathy
Streef, Mulepalayam
Ereds-2,

SAly .
! wpaclalt

«s 38

pecial,

al Stregt,

landai

Grard ‘B

meorhny

a Mudaliar,

76

Retired,
Grade,

ed.,

red,,

ed,

Palayam
PO,

cat

L

. APPLICANTS
. ..C'Ogtd./—
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i s 3’ o0

-+ G.Samuel, S/s Gnanemuthu,

290. Retired., Briver !A!
Special, S,No,P 3223,
403-C, Railway Calony,
Erode-2, ,

© R.lingappan, S/o S5.Gyyavos,
299, Retired., tht Special
Driver, S,No,P. 1714, 19,
Kethukaran Strest,
. Kollempalayam, Ernde-2,

- TeS.Srinivasan,
242,  S/0 R,Sueminathan
Retired, Driver 'A! Special
S.Ne.P 4339, 345 A,
Railway Quarters, Raiiway Coiony,.
Erode-636 002, '

- . P.Nemasivayam, S/a M.N.Balzrandam.
293, Retired., Driver 'A’ Special,

| S.N». P 511, L =18,
Housing Uinit, Periar Mager,
Erode-6338 001., Temilnadu, .

KeM.Muniraj, S/¢ K.Munuswvamy,

294, Retired., Diesel Assistant,
S.Ne.PTI 10212,
Manickkavasagar Sireet,
Sastri Nager, :
Railwav Celnny P.0O,.
Erece-2,

, L.Anthoni Suamy,

295, S/w Lourdu Suamy Pillei,
S.Ne. B 1419, 41/A
Railway Coleny,
Erode-638 w02,

M.Buepathy, S/u M.F.Mooka
296, Gounder, Retired, Driver
: '8! Grade, S.Ns. P 9478,
17/F €1d Railway Colony,.
Erede-2, :

. V.Belaraman, $/e Venkkatasuamy
297, Naidu, Retired, Driver !'B!
Grade, S.te. F 9420, -
;:—: 4 e -f‘"--:’f:. Y E -2.
¥ r “P.Ratgadusny, 5/0 Perumal Naidu,
f% of Retired)\ Driver 'B! Grade,

[z 7SN 42235 No.17/8

QFEQ %wwémagTvayaw§Street, érode-z.

Lo i ,,‘;’:" ) “'“J .' - )

T & 1T o

R S.P[é‘ul,,,"S_;/)é Swamj. Nathan, $1.Nc.280 ts 299 are
2995, ~Retized, Priver ') drede, epplicants in 0.h.53/93,

‘fv;':s‘._sNE'l; F:&S" 3, Docr 41 4'/0,
- ig&kuﬁy Coleny F.O0.,

¥ Ercde-2, +.o RPPLICANTS.
'.cicoﬁtdt/-



301.

302,

303,

504

383,

306,

307,

308,

L%

| S/I T.CoKoNair

TP K Knsﬁy, S/O P.K Koshy,

| o0 40 ale

P.Pangunni Menon, :

Retired Guerd hA‘ Special,
§.Ne. 15200, “Fcurnami®

Nangapna Nagar; P. U%
Olavekkot, Pin-678 002,

M.Krishpan Neir, |
S/m Kunchu Nair, Retired..
Driler A Sp901a;,y
S.Ne, p 6444, Srishblem,
p-D.OlaUakkat. ‘ iy

V.Sreedharan Naii,
S/o t.R.Krishna Pillei

Retired, Guerd A 5’br1a1
S.N.,15202, Thuruthel,
Aymanam P.0., KﬁthWam,

P.A.Rajam, S/o P.uﬂﬂppu,
Retlred Guard A ape%lcwsu,

JNo.16144, Houss Ne.a6/508,
“Reshmi" Near P. h>%oJuny
Cochin-18.

C.Kutty Nulayenan.?
S/n V.C.Nerayenan Nalr,

Retired, Guard R Special,
S.No. 762L Chembra ‘Heuse,
Shoranur ~‘679 121¢

Retired Guerd, o.Nq.1q?3q

Vazhakaleyil, Ghgadikal F..
Chengannur, Pin—68ﬂ 122
It
Kol o KUPlan, I
S/o K.P,Lonappan, |
Retired Guard R épg01al
§,My, 15216, "Chardiri®,
ngh School Roadb
P«OsFarappur, ula.LTrichur
pin«%ﬁ! 552, :

N Ramakrishnan Namk
5/. Chit-an Bhatta'hi“zpad,
Rétired, Guard YAY
S.N@.14044, "Karthika®, ’

it

RamavéfMapuram, Trichur--£8[1 631,

VN Serajeni, 1
W/o Late: A Rengen,|
Driver A $pecial i
S.No.F 4367, Sree Rangam,
Pump Engine Road,
FlevakKet- 678 lnz

L LN 4

APPLICANTS

ucoCOhtd./—

[ 3

{




1,

$12;

313,

317,

315,

p._F;ﬁuRamauhandran,
S/« C.B.Mannedier, Retired,,

Panikkath Houss,

oo 81 .y

-y

Guard &,, S,Ne, 15219,

Kellengode, Palghat - €78 506,

V.Madhavan, '

8/0 Veluchamt, Retired,,
Driver A Special,

S.No., P 21393,

Pallath Hocse,

Kuthupsramba, Edethare 9.0. .
Pelghat, Pin-678 641,

KoM e Kunhimohammed,

$/c K.Moideen oya,

Retired, Guard 'CY,

S.No, 6633, Cheredath Huuse,
Kyttamassery, Aluaye-r£e3 190:.

R@Narayanah;*é/;iB.Rajaram,
Retirsu Driver Gwods,
8.Ne,.PT3 10505, 120, .

.Jeevanantham Street,

Poonthurai: Réed, ZradesZ,

C.Kumarasamy, S/o0 Chinngpps
Gounder, Retired., Driver
'8!, S.No, P 4206, U.No,E&,
Shelep Pruvae, Sutharrs Puvem,
Erede<?,

T.S.Remanesrthy,

S/o T;K.Sondaréjalu

Retired., Driver ‘Al Specisl,
S.Ne.P 3540, 15, Sunderam
Street, Erode-2,

A.Abdul Jeffar,

5/e Abdul Keder, Retiied.,
Driver, Geods, §.N0.V 44,
235 Kalyanasundaram Street,
Erede- 638 002, :

S.kngamuthu,

5/o0 V,Sithe Naioker‘
Retired., Driver 'B!,
SQN!. 8 1365, DQNO.411 D,
gilway Coicny,P.0,,

SN

:hej, S/QAVelleirm,

Si.Nos, 300 to 311 are
eapplicents in O.A. 54/93

APPLICANTS
o Y Cantd-/“

rre

¢

J Ly
~F. Retjredl, Driver 'A!
P Speciady, \S.No, P 3542, Telephone Nagar,
- Uve Noéﬁadg}u_am P.0., Erode.
v T *
s o ./{ A
/”5;\ ;//'\,' k / .
N s
R ~




| K,Chinnanaiyan, :
318. S/n knuman, Retiredj,
Shunter 78‘, |
S.No,F 7458, 76,_LJ%.G.S.

| Colony, V.0.C. Stregt,
¥ollampelayam, Ermdg,

M.Krishnen, S/0 NUnMsamy,
319. | Retired., éhunters*

S.Ne, 10072, PTJ, o.Ns3.41% U],

Railwaey Colony, trodz.

, li

| R.Thisgarajan, :

320. S/e Ramaswamy, Retilied,,

Cuard 'A' S,No,14332,

Thangapattalaikarsr cale,

| Popnthurei Road, |

Erwde. o
.‘i‘
a9¢, P.Chinneiyan, b $1.Nw.312 to 321 are
$/w ARrumugam, Retided., applicarts in 0.k.No.55/93

Driver 'A% S.Np, 217416
Ne.231 A, Railuay Oclerv,
Erede, !
!p.subramenian, S/c ®.Drleni,
322. Retired Gusrd
Staff No.7448,
Vineyger Ksil St
| Sastri Nagsr, Ere

&L, (
e-€38 U7,
w-  9.Kennimuthu |
323, S/, Subba Thevar, Hetirsd.
Guerd 'A' S,No.16065,
Sundarammal Illam,411/8
KIII, Nanjappa Lesyput, ‘ ‘
Sulur, Coimbstere-641 402,
. i
y Ro.Anganna Fillai, |
324.  5/4 Rangaswamy Pillai,
Retired. Guard, |
S5.No. 15271, 20 Whsgptr Chiripe
Mariamman Koil Street,’
Karungalpalayam, Efnde-3,
Perryar District. |
‘375‘ V.Mari, S/e Venkatgsar,
©9¢ Retired Guard, S.Np.12563,
No,III, "Thera I1ljm®,
Kurikaranpslaysm, |
Mulapalayam Pest, |
Erode-2, Periyer Djiscricty

xop . V.lekshmanan, 5/5?%~ Vadiwgliuv,

* Retired Guard. 3.Ne,13755.
Bharathipalayam\stkeet,
‘Kurikaran pelayam,L '

Mulapalayam Fost, jkrode-2,

Yy Periyar District. | ] +es APPLICANTS.
| _ ...Contd./-




327.

328,
329,
330,

1 3;1;
332,

333,

V.K.Shunmughasundaram,

S’n k.S.Keruppanasamy,
Retlred., Special grede Cuerd,
S.No,3/T 35, 194 E,

Railway Colony, Near Railuay
Cnlony Pust Ufflce, Erode,

V.Ks Unnl Nalr,

. S/v K.Raman Nair,
Retired., Assistaat Cuard,
S.No.1902, Contchery Strzav
Exode.

R.Lakshmanan 3/c Pamassmy,
Retired 'A! épecial Guara,
S.Ne,7213, D,No,1$3,

Sestri NaQar, "Sad ayamv~ =y el
Road, Erede., - Z. '

V,Suamyappah,

S/o G,Visuvasam, Re<ired,,
Guard, S.Ne, 14107,

5 Karuppanasuwamy Koil T
Surampatti Road, trode-
Periyar District,

R.Veeraraghavan,

S/o V,Rema Iyer, Retired
Guard, S5,Nc.1523%, ¥c.D,
Tayumanava“ Street ’
Pundurai Read, Erode—oSB noz2.,
K.Ramalingam,

S/o V.Kandasamy, Retired,,
Driver 'A', S. Ns. PTJ 10052
Door Ne.16, East Pettakarr,
Street, Erade-638 002,

G«R.Samuel Rag,
‘ S/o G«N.Anandham Pillai,
Retired, Driver 'R Speulal,
SiNe. P 2836, 23 A,
Panchayat Union Street,
Manthepe, Podanur,
801mbatare-23.

er Ali,
Whier Batcha, Retired.,
fiven W' Special,
5 Nw.‘P 3726, 168 fa(n Raar,
agndenuw—Zg Tamllr“du.

)u %

éMarﬂQytnu, 3/0 Naniagpe
Goundép, Retlred., Driver 'AY,
5’Nd§?1ﬁ7s, 95/11 Arthi’ Iliam,
‘%ellalﬁre Road, P.danur—gu,

?an1l Nadu.
| |

/

S) ', Nu,372 to 332 are
applicants in O. h.56/93

... APPLICANTS,

o oi_ocontdo /-
. & .




.
. R o . N e e s RS N i s 2
Lx o L v Asemia o dam P e e e L e et T e o e At L e - N

¢ & 44 N &

S.Velusuwemy Pillai,

5/ o.A, bankara‘in? g Pille
Retired Driver 'B N|.6434,
0,Ne, 360, Selvapuram, A
'North Perur, Main Read,
Coimbatare-641 p26., '

336,

K.Rangasuwemy,
337 S/o Kuppuswamy Naidu.
* Retired,, Drxver, tA
Specialy S.Ne.P 9464,
D.Ne .24, Main Road,
Pndanur-23 Tamil Neou,

~ K,Ahamed Shericf,
338, S/o A.Keder Batchs, Reiired),
D-iver 'R! Speciel,
S.Ne.P 4341, Main Rged,
deanur—23 Tamil Nezdu,

. Nanjappa Naidu, | S1.Na.333 to 339 are
339. §/= Venkettaswamy Naidu, o . 0.4.57/93,
- Retired Driver '8°, Fplicents in /

- S,Ne,, F 2438, BaJane‘ Kovil -

Street, quanur-LW_
Tamil ‘Nanue.

K Pelaniapian,
: S/q Kuruppenna Gounssr,
34n, Retired., Bpdwar- 'Rt
" S,N. B 4333, Na, 84,
Uilanga%tur, Kedachapallur,
Erude - 10. .

M.Palaniappan,
241 ‘ S/o Narappa Geunde:,

* Retired., I Flremam rgt,
S,Na, P 4382,
Vellaikattur,
Kadachenallur P.0.,
Thiruchengedu Taluk,

M.Chelleppan,
342 S/c Merappa Gounder,
* Retired,, Shunter, '
S, N|.9454 ‘Alampal ayan,
Palllpalayam, Erede-6,

A, Palenlappan, c
5/0 ‘Athathappa Geunder,

. Retired., Bhawter,i'
S.Ne,.P:7465, N..Jqd X,
Velankatsor, ™. ' .

\\/Kadachsnailin, EI‘UE‘PB-']D:. R APPLICANTS.

ees.Contd, /-

343,

¢
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344,

345,

346,

347,

348,

349,

=8 fio \\R §

WA LA, b & m s o B

(] 4‘3 s

P.Gurusamy, .
S/c DPalaniappe Gounder, -
Retired, Drivex A,
S.No. M 7160, Nn‘10d,

L G.5.5. COlOﬂY, .
Kellempelayam, £r8de-2.

R.Kumarasamy, '
S/o Ramasamy Gounder,
Retired,, Shunter Loco,
S.No.P 6315,
Govindancelayam,
Alampalayam P.0.

via., Erode.

G.,Samuel Durai Sany,

$/o Gnanadurei,

Retired., Driver 'A',

Spl, S.No, I 3107, 32

Upstair 4th Crcse Roac,
Paramasivapuram, Laloudi-S%1 €U,

V.Sengodan,

S/n Velappa Gounder,
Retired., Shuntesr/lLouco,
S.No. F 3510, ULler«ar*Jr,
D.Me,54, Pulapalsyam P.0.,
Kadachaﬁur (village).

C.Nachimuthu,

$/o Chellenpa Gounder,
Retired,, Shunter,

S.No.P 4384, Pnclapalavzm Fast
Kadechenallur, Palipalayswm,

EI‘Ode—G.
T.5.Alimoideen S1.No.,340 to 349. are
S/0 T.J.Shirfuddin epplicants in 0.A.58/83.

Retired., Driver 'A!
Spl. 5.No. P 3260,
47, T.J.Shirfuddin Street,

Sastri Nagar,

Near Railuay Celony,

Erode-2. | . . )

]

VN Ramankutty Nalr,

S/o V.Narayanan Nair,
Retired., Driver ‘I',
SwNo. P 2310, Pushpalaya,
7/538, Cclluqe koac,
, Pin 678 CO1.

.% NanQUevan,

arayane lyer,
REtirkd i, Guard 'A% Spi.,
s“No;kn 1472, Ne.t /780,
lidyg, /Single Streel,- -
{ A1pathy P,0O,,°7 T

-

N 1N]3 Kglpathy, Palghet -

-\ 678 C03. <.~ PPPLICANTS

AY

| Contd /-



| C.Chathu, S/o0 Appeay

352,

353,

354,

355,

356,

357,

358,

359,

360,

‘//Tannissery. Palgha&.

_ Thenur via. Porli, |
14
]
‘vKallepully,’Palghat+5.
! R.Naréyanan,

. Kadukvankinnan,
Palghat-678 005,

| Retirsd,, Oriver ‘Bi,
€.No. F 5287, 1
Kurungad house, |
Maruthe Toad, Pzlghat.

f. Krishnan, j

S/a R,Arumughan, Retired.,
Driver 'B', 5.Na. P/9449,
Chungath Heuse, Kavilpad
P.0., Palghat-17. |

F.Sukumeren Neir,
S/o- P,.Senkara Menon
Retired., Bsst. Gestd,
S5,.Nn,15394, Palakkott Houss)

.=

' Pafighat-678 616.

P.Govindan, o
S$/o P.Serkera Menonl,
Retired,, Guard B},
§.No.2024, Sriveloap
H.Ne,M.&/33, Indire’W

eqaT,

$/e V.Raman, Retired.,
Driver 'A', 5,\e, ° 5847
Chandriks Nilayam,

Korathodi, |

N.Velukutty,

S/e Narayanasuamy, :
Retired,, Driver ‘B‘,
S.Ne.PTJ 10113,
Fmbalaparambu, ;
Near Madrassa, |
Kavilped, Palghet-17.

]

T.Velayudhan, :
'S/5 Theethy, Retired.,
Guard!C', S.Ne, 16223,

Bevi Badan, Pottakulem,
Kavilpad P.0., Palahat.

V,Viswanathan, !
$/o Kubhnan, Retired.,
Loco Shunter, :

S,No., P 5184, |
Vellankad, Kevilpad,
Palghat-17, {
V.Vasu, S$/o Veleyudhan,
Retired,, Driver 'B!

S.Ne, P 3164, Chand

’
rasoudhﬁm,

i
|

soe APfLICRNTS.
@ o0 C.ntdo/;‘




ce . 4'7 L2

V.,Medhavan,

361, S/o Velayudhan,
Retired,, Driver 'B',
S.Ne. P 98585, Rahendra
Sadanam, Melepuram,
lavekkct, Pin 679 002,
Palghat.

T.V.Veleyudhan,

362, /o P.,Veeren, Recired,,
Guerd 'B', S.No,68%5,
Thurakad House, P.O.
PerungottukurLSSL‘
Palghat.

V.Sivarazan Nair,

363, 5/0 K.Kesaven Nair,
Retired,, Guard 'A',
S.No.5852, 72/R,
Instrumentatlnn Tewn ship
P.0. Kanjkonde kest,
Palghat.

, S.Veergraghavan,
364, © S/e P.Sincaram, Ke+tired,,
Guerd 'A', SuNe,14E2
H Ne. H-2, Housing Unit,
Karamadai Roead,
Mettupel ayerm,
Pin-641 301, Tamil Madu,

M,Narayanan Nair,
365 ‘S/e Thavitta lyer,
* Retired., Diesel Asst,
- S,No.D 9444,
Mullakkara Hnuse
Fuduppanlyaram P Ju,
Palghat<678 733,

EK KeSuvmemania Iyer,

366, o/ KiS.Kuihne Iyer,
Retlred., Guerd
S.Nn, 1849, N..3/126
LeNsPuram Ulllage
Palghat.

’k anda Warier,

: ! : Mail Guerd,

; t £3 7 HallVdS,

A *'1;}(;“\Jlek \‘%ara

t gt %@afbkka ¢ a0s,

B ff\ &~ ,. Y ’) Z

“ZEA\ /T/R Ku eré

& S/e T.B ﬂpukuttan
L3 Re’ﬁu:é fDr-ver R,

Thothuangal House, anppurem,

p 0. Ula\]akko»’ :
‘/,?alghat-Z. ... ARPLICANTS,
* ...Contd, /-




369,

37%1.

372,

373.

374,

375,

376,

ReParamasiva Menon,
S/u M.N.Raman Menon{
Retirec,, Driver 'P' Spl.,
S.Nu, T 4684,
Sh vesilam Madathll Housc,
Vennakkarae P, U.,
Nserani, Palghet '.
P,Thankaraj, ‘

5/c S, Fennan, Retired,,
Drlve“’A' Spl.,

S.Ne, P 2760, 96 N,
B8ehinc Ram Theatra,
?.0.Suramangalam,

Salem - 636 005,

A,Ramakrishnan, ,
S/o hppu, Retjred.,
Guard!A?’ Spl.,

S.No, 6806,
Remanchenath House,
19/360, Yest «ak<pLh,
Palghat - 678 001,

C.Gopalakrishnan Nair,

S/l V,Madhavar Nair,

Re+ired, Driver 'A' Spl,

S, No, P 64473, ‘

Cherukara nrlsHPa Nivas,
P.J.Kannadi, welghat

Pin - f7p 721,

S.5eurirajean,

5/c T.K.Sundarareqalu,
Reti-ed,, Driver
Special, S,Nc, P 2327,
203’U1nayakark011 atreet
Nedarmedu, Errde-éSB 002,

K.PFandurangan,

S/n M Kasthuri Neidu,
Retired,, Driver 'A' Sp1,
S.No,P 2902 17/4,
Rmmamandapam Road,
Srirangam~620 006.

VeG,Veerasamy,
S/n Cov1ndasamy Pil]al Ve,
Retired, Driver 'A?,
S.Ne. 7 1841, 48/1,
Subba;ah Street
Sangllandapuraw,
Tiruchi-&20 001,

V.Sithan,
5/0 Vaiaderi, Rctlreo.,

Driver 'A', S Nc.M /775,
D.Nr,24, Jeevenda Street,
Poondurai Regd, Trnde-2,

&1.Nc{350 to 372 are
applicants in O.A.55/93,

ve. ARPPLICANTS
ooocentdt/_




377.

379,

. SCN‘,

or 45 ..,

P Palanisamy,

s/o R, Angemuthu,
Ret“rec,, Driver 'A!,
S.No, PTJ 10027,
Vellelsar Street,
Municipel Colony Reead,
Erode-4,

Ay Prokiasany,
8/0 1. Arulanancam,
Retired., Guarrd *At,

$.No, 5253, 12,
Kemarajar Street
Nadar Nedu

Vinayakar Koil Er.db—L-

M.lengasamy,

S/a C.Munizn, Retir
Drljer At Spl.
PTI 12449,
Golden Street,

o
21,

Thangavil elias Munisamy Posad,

Dharmapuri-636 702,

~ KiMunusamy Nesadu,

380,

361,

382.

AFG. 'BY,
D 5 Kaliyanna Goundcr Tnttbam,

S/s+ C. Krishnasamy Naidu,
Retired,, DBriver 'C!
>.Ne, P 6182,

“erundurai Read, Ercde,

- P,Daniel Jnyara*

5/s Paul Pillay, Retired., .
Driver !B', S.Nn,F 6441,
Na.400 B Railuz, Colany,
Erode,

R.Menickam,
$/c M.Angamuthu Naicker,

-Retired,, Driver 'A' Spl,

S.No, P 2901 22/26
Chlnnd Mariamman K011 Street
Kerungal Falayam, Erede-2,

R.Pongiannan,

S/o Ramasamy Geunder,
Resired,, Shunter,

N, 7454, B, N-.3/69

c
2y}
H

-
O
0]
<.
(D

%
A.J
L]
o~

i
E]
fan

}-mKrlshnaSamy,

384. 23S /io K.MutHusamy, Retised.,
gktwvﬁ@m@var)“qgf S.Ne.P 24151
P Kanal mﬂ;AVas, 4/3c0,

0 -

N EQx }

¢1.Nc.373 to 383 ars

" applicants in 0.R.60/93.

.+« APPLICANTS,
c'-CDntd./‘

¢



385,

3Eb6.

387,

398,

389,

390, |

391,

92,

395,

- K.Gevindan,

» | Driver '8B', S.Nec. ©

G.Kannien, :

S/u Cacinderajalu N
Retired,, Criver 'P
Spl., 5.Na. [ 3042,
NG.420 K, Reiluay c
Erode-2,

R,Rengasamy,
5/] R?masqmy, Re tlr
Criver 'Ct,

SNo, PTO 1G2389
Kelingarayar P-leye
Fudur Bheveni Pmst
via Erode-638 301,

S/o Kandha Gouncer,

Ne,102 C TypO Railu
Erode—;.

G.Narayanasamy,
b/c Goipdarajaly iia
Retired., Shuntirg

S.Nw,PTJ 19563, 3A%}

Nader Meds, Prondur
Erade-2.,

K, Vareadharejan,

S/e Karuppan, Retir

vuard 'A' S.Nm,2122
Thirumurugan Street

Ssstri Negar, F*mdpg

v, Arjunan,’

T

uLwny,

P

- uv.—f
-

W’

QJQD,

Ly Solars

Lty
Brives,

41 oz,

::("..,

3

|

A

S/e Venkatachalaem,

Kmllemp layam, Er

F.Muniswemy, S/o Muthu,

Retiredo, Driver h;
S.No., P 9389, M/52,

E.V.R Perlyar Nagaﬁ

Erede,

N,Muthusamy,

S/n Ballappea Gound%r,

Retired, Driver B!
S, N008085 /113
Gdappalli, Cauvery,
Erode. 1

P.Viswanathan,

5/e S.Palawivelu,lﬁetiredb

Guard ‘A', Spl.
S.No.7620, 324 \BY,
0ld Reiluay Celony
Railuay Coleny Fog
Ercde-2, o

k4

?Retired#
Guard 'B' S, N0.12438
38, Namasivayam htg

ee: Sy
de"z.

ecial,

‘R[a cinad

LICANTS.,
1t /=



...51 ...
R,Venkataswamy,
394, /o R.Ramakrichna Neidu,
Ret*red., Driver 'A!
Spl. S.No, P 2852
126, D Reiluay Celony,
Erode 2,

MeChinnappen,

S/n Muthusamy Goundgv
Retired,, Shunter,
S.Ne, P 6565,
Odappolld, i Werd 37,
Cauvery R(5., Erncn.7,

385,

K. Chennlmalai
196 S/l Kuppannan Retired,
*  Shunter '8', 8.Ne, P, 34v4,
Nethaji otxeet ’
Kellemzalayem, "Eroda-i.

K.S.Abdul Sathar,

S/n A.Khader Sharle’f,
Retired,, Driver 'Af,
S.No, M 220 74,
Ambedkar Streat
"Sastri Nagar, Ernde-2.

397.

M.Chinpne Goyindan,

5/e Muthusamy, Reiired,
Gueard tpt 5p;.,

S.No.67%2, B 40,

Hecusing Unit, Sampath Naaa..
Ercde-11,

398.

H.Kannen, S/c R.A. Hammantha Gounder,
Retired,, Driver ‘A‘',

S.No. B 1q18 26 B,

Kheder Nahideen SahLb Street,
Erode-2.

308,

N.Ramasamy, S$/u WNzlia Gounder,
400. Retired,, éhunter, :
¢ S.No. ® 4230, No, 1/56
Puduppalayaw, Kattur,
Rlampalayam. Post,

.R KeSubrameniam,
4€1, S e R,Kannigh Naidu

iiedggﬁbr*ver 'l' Sel.,
SaNc?“P Ne . 3€0,

_f”‘f ValayslKked Sireat,

i & Erode, N7\,
/5?{ \ *
}S(' CgSengodan'|

Ehmmﬂm

S/ Ehinny pq Gounder,
zﬂ ?ﬁgtﬂ;bgﬁy 3 ver, ‘P‘
S No.5114° Ce273 '
é’Kax.nfgoadf'Sukkan Thottam, ,
\\grﬁdet/// s APPLICANTS.
“] . i . .otc.ptdc/-,



. F.Palenisppan, K
403, 5/a Pongia Gounder,
Retired,, Shunter, | :
S.No.4019, 85, Govmmdampalayam,
Alampalayam P, 0., Eroda.

KeNellathambi, j. | 91,Nc,384 to 404 are
' S/8 V.Kumarasamy, Retirsd.; aoplicants in 0.h.61/93
404s  Guard, S.No.15721, | |

1/2 East Street A]amnala)@ﬁ,
Ercde-~-P.

P.S.Krishnan,
3/0 Subramania Iyern,
405? Retired., Gueard PH5
'S, No., 11723 1/500,
Chathapuram PnD.,'j v
Kalpathy, Palghai-§78 GO

' R.Raghavan, S/ C.f ppbn,
406, Retired,, Driver (',

- S§,No,4105, Rlangode Housa, .
Ulavakkot Palgfat~67u 024

dney 0! Mells,

407. $7.F1% D.! Heglo,
Retired,, Driver 1B,

$:Ne, PTJ 40367, | -
Carov1n - Rsbinsndﬁﬂaad,
Palchat-678 014, |

V. Arumughan, '
4a8. S/e Ryyapoan, Peti‘~ﬁ.}
* Driver 'B', S5,Ne.2136,
Prasanthi, Sree Saﬁhya Sai
Nagar, Kallekulanqgara P.0.
Palghat-678 009,

R, Palanlappan, | g
409, 5/0 Rengaswamy, Regired Guj

'C' S,Ne,1791,. |

Shaini Nivas House Ne.36/664/1

klangeds, Dlavakkot, ‘

Palghet-678 002, i

g
-y
Q

- P, Krlshnankutty,
410,  S/o Cheriathu, Ret; ed.,
Guard 'C!', S.Noc,6093,
Paoinjakkura’House-

o K.V.Ramanathan,

411, S/ K.V.Visuanatha| Iyer,
Retired,, Guard 'Alm
S.Nc,13502, 2/137,;
New Kalpathv Pe UA,

. Kalpathv, Palghat-f

6\-—_—.
=

@

(0]

(on)

W

.

«.. RPPLICANT S

.omcontd./‘
¢ .

-
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. M7Krishnan, :
S/o Mayandy, Retired,
412, DriverYA' g;l., -
S,No, T 1871, _
'Sai Nivas! Thekkeperambu
Puduppaniyanam P.O.,
Pelghat-678 733.

T.P.Bslakrishnan Neir,
413, S/e C,Sekharasn Nair,
Retired,, Guard 'A!
9,No,10525, Mouthet Hause,
Menkurissi P,0., viaq -
Markerai, Palghat~6786TZ,

' KeM,Kunchu,
S/e Manickan, Retired,
414, A ’
Oriver '8',
§ON.0 ’ '4461,
. Kallingsl House,
Paruthipulld P.O.,
Palghat-678 573,

P.Raghavarkutty,

415, S/o V,Padmanabhen Nsir,.
Retired,, Oriver ‘A' &pl.
S.No, P 6977,
Sarayi, Pudussery P.0,,
Palghut-678 007,

VeK.Pomekrishrzn,

416, 5/0 K.Sankaran Nair
Retired,, Briver 'A',
s,Ne,P 7791, Arupuzhs
Cheruvathur House, Perli P.0.
Palghat~678 612.

K‘p.KI‘iShnan,

417, S/o Sankaraen Neir, Retired,,
Guard '8', S,No.6766,
Venkateswara I1]am,
P.O0.Pampadi, Via, Tiruvilerala,
Trichur Bistrict-6%0 597,

K.Vasu, S$/0 Kunjunny,

418, Rotired,, Goés-dhunter 'BT,
S.Ne, P 5301, Venkalathodi,
Melepuram, Olavakkot P.0.,

o Palghat=673 002,

© AN MiITA ,:{\

“;fﬁj2§pp§%;x§/o Raman,

/ RetiredyDniver 'RY,

C& S iNocP 524 é;‘%

;*ﬁ(i Kekkarankunnath House,

. %ﬁa’kkann]") (P."p., N.'S.SoEnggo

\ N\, CBrlege; Felghat-678 008, .s o« APPLICANTS,
< \\/ ’ s f’a"f o..Cont-d. /"
Vi e ¥ : _
“\\‘; OALO“E \/)fé‘



420,

421,

422,

423,

424,

425,

426.

427,

42e,

'S/o KeM.K.Gangalya, Retired

Ercde-1,
v

40 541'

K.Balakrishnan Neir,
$/¢ T.Govindan Nair, Drive
'BY, S.No.P 74A9, |
Thekkumcherod P.O,,
Vadakkum Mangalem, |
viae. Nttappalem, Palghat Dis

A.K.Ramaohandran, 3‘/0 Kanngr:,

~—

Retired., Guard !A!
S.No. 7192, Alangod Housa.
Clavekkot, Palghst=676 NG7

K.Balan, S/o Kennen,
Retired,, Guard 'A"
S.N»,6121, Sri Nargyanji
Nileyam, Alangod, '
Olavakkot P.0., Palghat -
678 00z,

C.Krishnan, $/o Chupraz,
Retired Asst, Guard,
S.N0.6333, KalathilHouse
ARlangods, Olavakkot P.O.,
Palghat-678 002, |

R.Krishnan, 9. No, 6767,
hsst, Cuard., famel fiy
Krishna Nivas, AlanEod,

Olavakkot P.0D,, Palfhat,

L.J.Coelho, 5/0 F,Coelho,
Retirso,, Guacd 'AY SpI,
S.N€,14493, Chinnammal Stree
Noorabad, Fodanur-64 023,
Coimbatore Dist,

K«Dhanashu,

Oriver 'A' 8,No,P 6804,
147/ Anthonipuram 3.0.
Suramangselam-635 005
Salem, |
K.Mayen, S/o0 Kandu, |
Retired-, Guard(B), |
S«No.1218, Kozhangottil Hord
Rthirked, P.0.Gandhiseve 5ad
Perur, Palghat,

R.Laxmanan, $/c E.C.Rengesai
Naidu, Retired., Shupter
Piesel, S,No,9514,
No.5, "Keeraikara Street,

t.

€,
en,

N

S1,No,405 to 427 are
applicants in 0.k.62/93,

+oa APPLICANTS
e oCOntd. /-
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LR 4 55 L 2% 4

.. N.,Sengodan,
429, S/o Nangappa Gounder,
Retired. Shunter,
Loco, S.No, F 5250,
East Thottipalayam,
Door No,431, Kadachanur Uillegr
Pallipalayam-C.

- V.Perumal I,

430, /o UEnkatauamy Naidu,

* Retired, Goods Driver,
S,Nee V12, D,.Ne, 91 €,
Lelghba7aer SUramanggan
Main Road, §alem-:.

V. Kumarasamy, S/o Jelaprea
Gounder, Retired, Shuntaz®3f,
431, ’ ’ ‘
S.No., P 4433, No.119,
Alampalgyam'Post Frode-G.

S.Velappan, S/o Senqgcda
432, Gourder, Retired, Shunrer/
. Locc, s Nd.(Pd?QZ 7/3=%1,
Puliemarathu Hou%e,
Gevirdanpalayem,
hlaipalayam P.C., Lrode-3,

P.Kolandai Ggunder,

433, S/o Paleni Geoundsr, Retired,
Firemen 8, 5.No.P 5362,
SIQ”SOQQYBG?nGbiUBttBQtP
Nedarmedu, trode-2.

¥.Sengoda Gounder,

434 . 5/o Marimuthu Gounder,
Retired., Fireman B,
S.No.P 5041, Alempa-oyam,
Pudupalayam, Pariakadu,
Pallipaleyam, Erode-6.

S.Veradharaje Mudeliar,
435, S/o Sundar Mudaliar,
Retired,, Assistant/Biesel,
S.No.' PTJ 10158, 104/C
Railway Colony, Erode-2.

oda Gounder,
uppangea Gounder,

/& fely , Driver 'Ct,
1S \ P\ 778 mo.u1c C Typs,
i o ( allu%a;y‘i?olnny, Erode-2.
*(z§@ =y o
: wé' R Nqnf% fam ’ 5/0 Ramasamy Maidu,
' &17. Rétip@ sst, Guard,

\ A — ¥e. 36 35, Rago31 s St cet,
\,\"..GA{ (‘R @E//Z .

.oe APPLICANTS
....Cﬂntd./"

[



438,

439,

440,

441,

442,

443,

444,

445,

448,

T.Velukutty, S/o TN
Retired,, Driver's!,

ve 56 4}

P.N.Balekrishnen Nair,

S/o Ramen Pillal, R?kirej.,
Guard oND 6966,

Mangalath Aouse,
Nedungottor, Shoranur,
Pin-679 121. 3

K.Narayanan,

s/o K. Unnaman, Retlred.,
Driver‘k‘ S.No, 192JP
Karamanna Hause
Vadanemkurussi, P. U'w
Vadanam Kuruss1, viae .
Shoranur-1.

M.Chinnan, S/o Raman,
Retired., ASSt. {JUH""D

S,.No, 7040, Nanichi*hpc; Hou s
_ Nedungotur, Shoranur[l.

raysna

S.Ns,P 5778, Thuxvakkeftl
Houss, Neourgo*tﬁor‘
Shoranur-1, Falghat Cistrict

KeV.Gopinethen, $/o Kumaran,
Retired., hsst, Guarg,

S.No,15447, Kallozhi Uatcath1
House, Pzruthipra, Shorarnr
' 679 121,

R.Balaraman, ‘

5/0 K.Rejamennar Nalbu
Retired,, Driver 'AT SDEClal
S.No,P 4660 Sastri fagar,
Railuay Folony PeOoy

Erode,

Vihchuthan,

s/o Venketaraman, Retired,
Driver 'A', S, No.8221,
Railway Cnlony, Erode.

C.T.Hewett, $/c A.M.Heustt,
Retired,, Driver 'AT Spec*al
S.No, P 2942 278-H-Type,
Ralluay Colony, Ernde~

638 00z,

M.Chellappan,
5/0 Muthusamy Gounder
Retired, Driver's'

S,No.P b774 31, i
Thiruchengandu RDad
Pallipalayam, Erode.

’

L&

S1.No.428 to 442 are
applicants in 0.k.63/93,

w

di

3
L]

y

ess RAPPLICANTS,
v.0 -CDntdg/—

¢

e s T e



447,

448,

449,

450,

451,

452,

453,

454,

I3

QlO 57 ' )

D.D.Rozerie,

5/0 P.D.Rozarto,
Retired,, Drivar 'A!
Specisl, S.No.P 3029,
30 R, Sastri Neger,
Erode,

K.Marimuthu,

S/o Keruppanna Jounder,
R=tired, Driver 'A',
S.No. P 5333, No,36,
Kasipalsyam,

Pnnaduraei Streat, Erooe,

K.Palanieppan,

3/0 Keruppannan, Retire
Rssistsnt Guerd, S.No.’
9 Sadayan Palayam_Road;
Sasthri Nagar, Erode,

Uey
€55,

V.Ramesamy,

S/o Velapps Gturder,
Retired., Loco Shunter,
S.No.4919, Pallipalayan,
Alampalayem,P.0., Ercde,

P.Kandacamy,

S/a Paramasiva Gounder,
Retireu,, Shuntsr,

S,No,P 9405, Nc,422,
hiampaleyam,,Péllipaleyam,
Erode,

C.Paleniappan,

S/o Chinnathembi, Retired.,
Shunter, $,No0,4379,

East Thollipalsyam,
$.P.B.Mill Colony,

Erode.

M.Dakshinamoorthy,

S/o Manickem, Retirced.,
Oriver '8!, 4.do. P 9511,
Kumaramanqalam P.0.,
Thuthiputtu Pin.-635 811,
Ambur (N.RADist),

N. Balakrlshqan,

S/o M,Narasimhan, Retirec.,

GLard ‘gt S,.No,12E19,
7T”TNHB Flat,

Kamaﬂa9§NaQar, South “hvenue,

Qﬁ TlrUV?HMly Madres-600 (41,
A

;

(‘ G. CheflapDaA

45&§(amsﬁﬁﬁp Gopat@h Retired,,.

Clal Gm rﬂ, S.No,14573,

ﬁ? % freet

6‘\Sast yéga ¢ Railwa; Colony P.0.
fj“ragge;;zéf
—

«¢eContd ../"'
¢ .

RPPLICANTS




456,

457,

458,

459,

460,

467,

462,

463,

v

ee OB o

P.S. Sanjeeva Rao,

/o P.N,Sarvothme Rae,
Retireds, Guard 'h' 8peciel,
S, No, 12522 B.30,
Housing Unlt, Perlyai Nagar,
Erode-638 001,

k.3 ,kbdul Jabbar,
Since deceased by Le
Smt.Heerajan, 67,
Kovalam Street, Teachers Cerd
ERODE - 11,

gal Repr

ReNarasimhar,
S/o Neo RengaS?my Neidu,
Retired., Driver ‘k=' Spucie

S,No, P 6978, Shastri an%“-‘

Kamaraj Street, Erode.

R.Thangavelu,

8/o P,kengasemy, Retired,,
Guard 'A', S,No.,129%¢&,
498, hgrahara Streed.
Erode-638 GO01, [

K. Palanisnpan,

S/c Kendappa Gounder,
Retired,, Driver 'S',
8,No., PTJ 10070, Dr. No 10/M3
KRPD Ro~ad, Karunkar4n Medu:
Palllpa]ayem, tErode-+628 GUG.

koJames, Sfo J.Mrokiesuziy Pillzi,

Retlred., Driver ! Spl

S.Nc. P 2819, B/13, leeua Nic

Rangam Palayam Postr
Erode-638 009,

k. Karuppannan,
3/0 kppeji Gounder, Retired;
Shunter, S.No. P 5121,
Odappalli, Palllpelaqu,
Erode-6, i

N.Sengodan, $/o Nalla Gounder

Retired,, Shunter, S.No. P b
East Tholliya Palayam;
Kadachanallur Post,
Erode-6,.

LY.

?

rsentetive,

~S51.Nos.443 to 463 are
" applicants in 0.R.64/93

.. RPPLICANTS

,. . .Contd./—



L ] 59 .0

, K.K.Krishna Iyer,

464, S,/v K.Krishne Iyer
Retired., Guerd/R 5pl,
5,No.13745, Chembel Village
P.0., Ketteyi, Palekkad,
Pin 678 E72.

Mm.Veemban, _ '
465. S/o M.Nakelan, Retired.,
Loco Shunter, S.MNe.F 5323,
Mullathody Houcse, ‘
Kariangode,P.0. Kotteyd,
Palskkad Distrist,.

~°  t,Gangadharan Nair,

466. S/o K.Kunhen Nembier,
Retired., Mssistant Cuard,
&,No,1864, Lakshmi Nivos,
P.0.Puthiperiyaren,
Pelghat, Pin-€78 733.

G,Parasuramnan,
467.  S/o P.Gopal Pillal,
Retired,, Driver 'B',
S.No,P 3067, “Sarasdaihl Nivas™t,
Reyappen Street, P.J.,
Thabhemangalem, Falghat-
678 1062.

C.Narayanan,
: s/o A,Chendu, Retired.,
468, Driver ‘A', S.No,P 7479,
"Leela Nivas', P.0.
- Pudupperiyaram,
Palghat-678 733

K,Raghavan,
S/o M.Krishnan,

469, Retired., Driver 'A!
Spl, S.No. P 2400,
Mullarithodi House,
Karimgode, P.0. .
(Kottayi, Palghat-679% 572).

. P.K.Sivasankarsn,

470, §/o P.C.Krishnen, Retired.,
Guard, S.No,14108,
Puthukulangara,

rayana House, P.0«,

wr-676 642.

-5, Chidaberam,
-0 Abapathy Pillei,
Retired,y Guard S.Nn.14117,

R 3

w
|0 8201d Kyrug Road, lLalapet F.Cuy
I Ty Trichy Dist., Temil Nedu,

N Vit 839 /105 ~ .

ey e A ... RPPLICANTS

8 _:‘? v —- /-‘"_”'_sf . ‘e e.® Contdo /.-

¢
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_ T.ReUnnikrishnen Nambier,
472, 9/o Reman Nembier, Retired.,
Guerd 'B'm §,Ne, 9791
Abhilash, Revipuram
Kechi-18.

-

K.V.Sarasuathi Amma,
473, W/o Late K.Balakrishna Menon
Retired,, Driver,
S,No,P 3512, Kallazhi House,
Pudussery, Cheruthurutny.

A, Kunhikrisknan Neis §1.No,464 to 474 - 2ve
474, S/o P.K.Sankaran Naﬁ;’ arplicents 1n O.k.65/93.,
Retired.,, 'A! Gracs cuersg,
S.Ne.9685, Krishna Viher F.0.,
Paruthipulli, Palghat.

475, A.Marimuthu,
S/e M.Prgamuthu Naicker,
Retired, 'A! Spl.,
S.No, P 3574, 109,
Dhenalakshmi Illain,
Kumaren Street,

Kavungal Pelayam, Erede-J.

4761 M.Natesan,
S/o Muthusamy Gounder
Retired., Driver 'Af épl.,
S.Ne, P 4369, P.C. 1612,
I.C.Police Quarters,
Dhancanchicl Nagsr,
Pondicherry., ‘

477, GaKehbdul Sathst,
S/o G.Khader Badshg Sahib,
Retired Guaerd 'A' Spl.
Sono 11786 17 SYEd
Jalel Khan gtreet, Fort,
Salem, Pin 636 001,

478, R.Ramasamy, |
S/sChinnakesavan, Retirsd.,
Driver '#' S,No. J/M 1297,
176, Mandaps Veethi,
Erode-1.

479, M.Ibrahim Khan,
S/o E, Mohamed Kha 1
Retir=d,, Driver 'E y

i ]

S.Ne, P 3028, L 245,

Shamshad Manzili, Peresr Nefer,

Erede-1. ... APPLICANTS
v PN Contd, /-
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497, Sampoornam,
W/o Late P Arumugham,
Retired., Driver 'At,
" Spl., Sawh J/m 81s,
-EB 194 O, Ralluay Colon/,
Erode,

498, S Geeja Bai
U/o "ate M, faneSan,
Oriver 'A!' Spl.

- S.No, P 2994, D Ne,1G,
Lenin Street Chursh Med-
Reiluway Colony P.O.,
Erode,

499, Pappa
" W/e Late K.Krishnan
Retired., Criver ‘C',
S,No, P 7945, '
Nooppaner Street
01d ﬁuramangalsm,
Salem-635 005,

500, P.M.Acokiasemy, - -
S/o R.Muthu, Retircd,
Driver 'a' & £l.,
S.No, P 1718 No 752,
5th Mein, 8th Fross,
M.C.Layout, Vijayaneosr,
Bangelnre 40.

501. N.Marappa Dasary,
S/o Narayene Dasary
_Petired,, Driver ‘B‘,
- S:No,P 8083, V3/48,
Perla Uadagampatti
Vie., Danishpet R, g,
Omaiur T.K., Salem Distrlct.

02, Pushpavalll,

W/o Late V. R, Velusemv. Retired.

Diesel ﬁssistant

S.Ne, 3/M 1242, D No.64,
Vavooce Street
Kollampalayam, Erode-2.

503.. .M. Karnian,

oz S/OHKsa.Nadhalalmuxhu,
Q,,Ref‘%ed 5 Driver 'BY,

*/ S. gV 50/ D.No.15 F/3

&' Ex %erv1\e ﬁ n Colony,
*(;%ﬁé siapurg%, ﬂ TLPPUT.,

5 ntom fi
‘5’\5/0 ‘?\IJP%L{ Retired,
N pl., S.No. 1‘212
4" -~ Colony,
New™ Falrlands,
Y Salem-636 016.

~468 to 499 are
applicents in 0.A,67/93,

... RPPLICANTS
e o ;Confd.,/-



505,

506.

507.

508.

'g. 64 10
A, Krishnaswamy Naidut

S/s N.Arumanatha Neldu.

‘Re ired., 3pl,
S.No, 14310,
Salem-636 005.

Grade

P.K.Sulachens,

U/a K, Paramesuaran;
Briver 'C'y

‘Retlred
S.No,P 4800 ED 397

Railuay Colony P.O.,|

Erode-2,

P.h.Raman,

S/m A.Paththorane ly
‘Retlred,, Guerd 'B!

3.Ne.15243, Dhsnalakh

Upstairs, Near Temp1

Subramania Nagar, Sal

K.5.Georqge, |

S/o X, Slmpson, Retir

509,

518,

511,

512.

513.

Passenger Guard,
S.No,134173,
House Ne,157 A,
Th‘rUVakaVGrddnur.
Sglem--636 0CS5,

‘R Venkatevu=ram,

5/0 N.Ramamirthem, p
Guard 'A', S,No, 158
5/437, ﬁmnDdhk'“ N
Jagir Rmmapalayam P'
Salem-C, |

‘C Fongia Gownder,
S/o Chinneppa Gownde:
tired., Leco Shunts
5 Ne, P 4374, Perie
Jagir Ammapalayam P.
Salem=2,
‘K S.Somasundaram,
5/0 KeK«Subha Rathin
Retired Cuard 'A' Sp
S.Ne,6711, No,75,
Uinayakar Koil 3rd Si
Moolapalayam, Eroda-?

Julie, W/o Late S, Ba
Retired, Driver ‘A'L

S.Me.P 3261, 3/1
Coimbatore,

Sou

S/0 Kar
ssistant

- Kancasamy:.
‘Retireia ’
S.No,.161€3,

Piot No, 4

.Guard

Kandampa‘hy Pout

B

:DY'\
?

ed,,

p lrg:
EJ

'«
J-.

0.,

i

=R ——
s O H»-

- e
t
c
r
-

‘l:
U

! ;

.reet,

———————i\l

A.l

By

;:U ard,

Odsikinethuputhu

Ramadevam P.U., Ramagevan Vi
via,Kandanpalaysm, Nemekkal

@/Salem District.

i u

am lyer,.

‘H Uk ke

tprpannar

;m;

7

F
}lage,
raluk,

vveeq APPLICANTS
cce ocontd /_
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515.

516,

517.

518.

519.

520.

521.

P
-

T
. A
-&Q!/
CE
ot
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S.Kosalai Chandra,

L/o T.5.%vaminathen (lst e/,
Retired,, Guard 'A' Spl.,
S.No.7619, ED 353 b,
Railuay Colony P.0O.,
Erode-2,

Plamelu,
V/o Late M.Falaniappan,
Retired., Driver 'A!
Spl. S.No,P 2893, B 18,
Jeeve Nezgsr, Renoamps a\er
Erode-3,

C.V,Nerayanan,

s/o C.V. Krishnan, Retired.,
Guard fA' S,No.3283,

Mythri, South BgZar,
Payyannur, ‘

Smt., R.K.Parvathi,

/o Late K.S.Rangasany,
Retired., Guerd TA* $pl,
S,No, ER 1124, Elayo Strea?,
Subramania Negsr, Salem.

Y Regupathy,

s/c S.Vejiravel, Rptlred.,
Drlver_“’ Spl., .14,
Kannan Nagsr, V;D.C.Nagar
Post, Thanjavur-613 007,

R.Mehaboobkhan,

S/o A,Rghimankhan, Recire<.,

Driver '&' Spl.,

5.No,P 3053, No.82,
Renganagar, Suramangalam,
Salem-5,

M.Chinnu, S/o M.Mechery,
Retired., Driver 'A',
S.No. P 2815, D.No.2E,
6th Dherma Nagar,
Suremangalam, Sslem-5,

A.Abdul Ushab,
S/o S.M.Abdul Azeez,
Retired., Driver 'A! Spl.,
S:No.P 3691 No.101,
-Kennady. Naga _
nghuays Nagar Road,
Suramangealae, Salew,

w7 Yo . Pin-636 GU5.

— 3

K. Yusuf}kﬁi

S/o Khadetf Mohideen, Retd red.,

Driver !BY, S.No.P 2115
32 . Néﬁru/Street 014

Suramaﬁoalam, Selem—ﬁqo ans,

hL.No,S500 to 517 are

opplic

~nts in 0.R.68/93

- ...RPPLICAKTS
o0£0ntdo/"‘
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|
523. M.Ramasamy, |
§/o Munusamy, Retired.
Shunter(Loco), S.Ne,PTQ 10196,
D.No.122, Peryar Street. 0ld
Suramangalem, Salem-5.

\
524, K.Pslani, S/n Kolandai,
Retiredy, Leco Shunter,
S.No,P 5256, 5/89 |
Anna Nagar, Jagir Ammenaleyam,
P.0., Salem-636 302,
|
525. K.Govindaseny, |
S/0 Kendasamy Naicker,
Retired,, Loco Shunter,
'8, S,No.P 9477,
D,Ne.21, Dharmanagar
3rd Street, Salem-35. |
|
526. K.Ramakrichnan, 5/c P.Kuppai,
Retired., Driver 'A! ?pl.,
S.No,P 2764, 4/8%,
Lekshumi Illam, Jaqir
kmmapalayem P.0., Salem-T,

M.Annamalai, $/0 B Muthu,
Retired,, Driver ‘RY
S.No. P 5192, B,No. A4,
Pariyap Street, 01d’
Suramanyelam, Salem=5

527,

Periannan S.,
sog. 9/o0 Srieraryan, Retined.,
* First Fireman, S.No.P 745¢,
15, Mgrilsmnan Stroet,
Solam Pallam, Selem-?.

P.Subramani, _
S/o Peleni Gounder, Retired.,
529. Loto,Shunter 'B', | :
- SNo, P 7455, PMillar 'Street,
Solempallam, Salem-5

M.Arumugam, /e Nara?pa Gountler,
Retired. éhunter 't

530. ’ ' .,
S.No. P 8078, A/65 Kesl Street,
Rriyagounder Patti, | '
Suramangalam P.0., Salen-5.

M.Chellakannu,
531, 3/0 Munusamy, Retirec.,
Loco Shunter 'BY, |
S.No.,P 7946, B 39, beck of
the Ram Theatue,

Suramangalan : ,
,salgmfs?a o veo APPLICARTS

‘/ ‘ .,,Contd./-
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480, L,Marudappan,
5/o0 L:kshmanan, Retired.,
Diesel Shunter, S.No.V.85,
93, Thiru V.K.Street,
Kollampalayam, Erode-2,

481, G.David, $/o D.Gabriel,
Retired,, Uriver 'A! grads,
S.No, P 2259, 223,
Sasthri Nagar, Sadaysen
Palayam Road, Ercde-2,

482, C,Subramanian,
S/o B C-hinneppen1
Retired,, Guard 'h',
Spl., S.No, 12327, Plot 31,
16th Averue, Banu Nagaw,
‘Ambathur, Madracs-60C 0373.

483, C.,Arokiasanmy,
S8/o P.Chinnapnan, Petirasd,,
Drivar 'A' S,Nec. P 2775,
D.No,77, New Street,
Erode-1, .

484, K,Falaniappan,
S/s Kandeppa Counder,
Retired., Driver 'A',
S.Nm, P 7882,
Rlava Gouncer Kadu,
Menienur, Salem-10.

485, C,Rengasamy,
S/s R.Chinnaesamy Naid_,
Retired,, Driver 'A' SpI,
S.Na, P 2831, 32,
Ghousethottem, Udumalpet,
Pin-642 126,

486. S,Abdul Kareem,
'~ S/o0 Shaik Jamaludeen,
Retired,, Driver 'B' Spl,
S.No, P 2825, 30 Burrah
Sahile "Street, Mount Road,
Madras-2,

487. RthGOViﬂdarajBlU, )
s/o R.NarayanasamY Naidu,
Jpetired,, Driver 'A' Spl.,
#8aNoi R.4661, 51 North Strect,
7 P ThiTGbuvanam, Kumbzkonam,
‘/g‘fPinj@ﬂZ 7Q3.\ '
W - -

488 ‘R.Réjémanikkam, ,
"QH@AQWLate K.AJAnthonysamy,
Y \\Re%ﬁpgg.,)Dryher tgt,
\ €S, No. PF105] DL NG, S,
\'Sasthri Naghr, Pillayar Koil
V/;ﬁﬁtggggﬁﬁafode.

$1,No.475 to 487 are
applicants in 0.k.66/93.

... APPLICANTS.
. .-.C(}‘ntd. ,'/"'



439, Karn nal,
W/ ' 3ke K.Singodan,}
Retlledh, Oriver ’ﬁ‘;Spl,
5,No, P 6826, i
Msligai Natesan Stores,

Nadar Medu, Poonthur El Road,
Erode,

490, A.leyalakshmi,
‘w,n Late P. Pngdmutnu
Retired,, Orive. 'A!
‘S.NO.P 2904, ND.‘.'?. _‘;
Pilliyar Koil Streetj
Sangliandapuram, ‘ |
' Tiruchirsppalli.

;G“‘— —

= .\’

Retired.,
‘0 r Lt r’:i' [ ‘
T ua"l,

431,  G.Philandem,
W/o Late T. Gov1nden
Driver 'R' Spl,., S.f
 No, 74, Vandikaranthe
Kol]ampalayam, El"

*LU—«Q_
T\J
»

492, | R,Jaya, YW/o Late |
Ramalinqgam, Retiredj,

‘ Driver *A' Spil., |

S.Nu. F 3789, €D 25k

'H!' Type, Ralluay C

. Erodes I

493, Dhanalakshmi, ﬁ |
| W/o Lete S. K.awvaoﬂekeseW,
Retired,, Driver 'A'

Spl. S.No,P 2895, |

' ED 352 B, Ralluay g
Erode, | |

. _ !
494, Parvathl Sakthivelﬁ
/o Late M. SﬂkthinI, Retir%d.,
| Diesel Rssistant,
S.No. J/M 648, azsz
Railuay Eolony, Erpde,

495, Nallammal, [ |
. W/o Late C.Tholesiappen,
Retired., Oriver *C', |
S,No. P 6579, 29, |,
| ' Kumaran Street i
} » Kollampalayam, Erqde.

U/ﬂ Late K RaWd,‘ﬁct ired.,

. Driver 'C!', S.MNo.|V 222,
212 F Ralany Celony, |
| | ... APPLICANTS.

Erode, ’ ;
\v ) -...CDntd./-

496, K.lLakshmi, 1 |




533,

534,

535,

536,

537.

538.

. 67 o

'P.Jeganathan,

S/o R.D.Ponniya, Retired
Driver 'A', §, NA, 5551, -
D.No,50, Nuniappan Strest,
Kluhipaleyam P.0.,

Salem-5 :

A,Perumal,

/o B.Hanuman Retired.,
Loco Shunter ‘B'
S.Ne, P 8079, 131 A,
Raiiuay Colony, Slae
Sglem-5,

R,Ammesi, )
8/0 K. Raman, Retirzd,,
Driver 'A'!' Spl.

S.No., PTJ 10057, D,No,B%,
A Mgsque Street,

0ld Suramangalam, Saler:
Pin-636 COS,

V.Kandasuwamy,

S/c Vellaiya Gounder;
Retived., hsstt, Luerd.
S.Mo.7246, Thirumagal Strse<,
D.No.133, Bedinaickan Fnt,ﬁ,,
Sglem=-5.

Yesode,
/e Lace T.S. Sririvsear,
Retirec,, Oriver 'A!' Spl,

5.No, P 1846, 10 Nehru Street.

Gld uuramangalam, Saitm-G.

Janaki Thailammal,

W/o Late A Arjunan, Retlred.,

Oriver '8', S,No,P 3080,

4/248 A, Bharathi Nagar,
Jagir Rmmapalayam P.0.,
Salem-2,

PeVePachamuthu,

S/o P.Velusamy, Rctired.
Guard 'A' Spl., S. No.1223,
386, Sakthy Vinayagar Koil
Street, Peonthurai Road,

: ﬁ%;ﬁ%bﬁgc
///;Olem‘ QGQ

&, Q ,J“U aGllhﬂOly

B39,

\ &‘\
",KQG ‘R‘Venka san,

370»R.§€Gilhooly, Retired,
Qriwer V&R Sp1,

Q"@o. P) 203, 36,

Pd&alv gttam, Rlagephram,

a&g@ 16./

.S +M.Rengasary Retlred.,
DiTuer 'A! Spl,, 5.

Prlthivipakkam, Ambsthoor,
Madras-53.

[O. \JDSL,
Plet Nn,.8/2, IInd Cross Street,

3i Nm,518 to 537 are
applicants in O.%.
No,.69/93.

... &PPLICANTS
s..Contd./-



541.

542,

543,

544,

545,

546,

547,

548,

I
i ee
|

R.Thirumslel, L
Renresented by Lokaneyaki
as Guardian,

/o0 R.Rengasamy Maldu
Retired., Driver !'A! épl.
S.Ne, P 2864, 2 A horth
Vellalai Street :
Pandamangalam, UOPlYFT,
Tiruchy-620 003,

M.Anthony, |
S/u L. marnaLaiwuthu
Retired,, Briver 'P‘
Spl. S.No.3030, No 510,
Neteji Road, Narapalam
Erode-2,

Saverinayagam &, ' <.
8/o Arokiam, Reblrpdu, 0

Rssistaent Guard,
S.Nn, 7122, Uest
Marianathapuram,
Dindigal-6,

V,Achuthan Nair,

5/ P, Nereyenan nNair,
Retlred Guerd 'A‘ Speciel,
S.No,7628, 5/1584 fAnUQrah'
Asokapurar, Ldljlut-ﬁ 3 ﬁu..

T,Kunhirzman,

S5/e Narayenan Nambiar,
Retired.. Guard 'Bt,
S,Ne. 6302, "Kuttiyil House,
P.O. Neladi 67J 522,

M. Visuanathan
5/0 K. Bclakrishnan Nair,
Retired,, Guard 'A! Spl
S, No, 15164 H.No.1/4599,
“ASUathi“ East Nadakavu,
Calicut-6.

T.P,Padmanabhan NalD

S/o T.V.Appu Nair, Retiredn,
Guard 'A', S,No.1937,

Usha Nandir P.O Nankauu,
Calicut—673 007,

Ke Krishnankutty Nalu

5/0 Unnichathan Na:n,
Retired,, Guard 'B!,

S, Ne,1502, Vadakk&yLL Houssz,
P.0. M.I.E. Kunriamangalem,
Calicut,

6‘:’.4

Mo, 538 to 543 are applicants
U.R.Nu,70/93,

oo APPLICANTS
...Contd, /-




oo 63

V.Regheven Neir,

S/t Gzvinden Nair,
Retired., Brekesmen,

S,Nc, 3024, Ragheve Nives,
Chlramengalam, P.0.Neduve,
Psrappenangadi, Malsbtar.

549,

U.K.Bheskaren,
S§/0 U.K.Yelu, Recired,
55A.  Guerd 'A' Spl,, S.No.76%",
Urpekendy House, F.C.Tanrur
-676 302.

KeCoGavinder Nair,

551, 9/¢.C.Raman Neir, Retirsc.,

Driver 'B', §, No.7186,
Edevath House,
P.0.Thalekulathur,
Calicut - 672 317.

K.Chendukutty, _

S/o K.Chekku, Retired,,

Asst.Cuerc, 3.Ne,16%1,

Koyimekand) Heuse, .

Pe0Elathur, Celicu’-
S72 34S

552,

_ '.Subrarpwian,
553 S/o P.Mumdsn, Retirei,,
¢ Guard 'R' §, N-, GP “€88,
Menicwam huu ce,
Nesr Water Tenk, .
P.O.Puthiiyere, 7aliL;t~
673 CO04,

-

KeKeParamesweran Nalr,
554, 5/0 P, K. Esuaren Na’r,
Retireo,, Brekesman,
S.Nn,.1460, Kulanga:e,
P.0.Lakkidi, Pelgha:.

R.Achuthen,
S[gmﬁmfoudan Neir,

‘\ﬁired ., Guerd ‘',
Vh’S,Lr., \4d4 Srezvelsan,
Y ’ﬁenkara‘ﬁﬁﬂ., Pe_ghet -
/S ‘ z
l :

678 613,

2 sammua L, i}
AR Latd C.

Feme LL@ﬁ No.P ¢819.
.N. 3 /dgK.d.P.Bd
¥hemgp@ﬁi Nell Fced,

Erode<f38 009.

S1,No,544 to 555 are

applicents in 0.hk.71/93,

Sclemcn, Recired.,

... APPLICANTS.
...Contd./‘



557.

558,

559,

560, .

561.

562

563, .

564,

‘Driver B!

[ 3 70 ‘.i

" K.Atheppen,

S/o Kelleppe Gounder,
Retired, Shunter 'B!,
S.Nc.P 9453, D,No,110
ARrupnu Meles neesr,
pelpess Rosd,
Poondurei Roead,

£ rode~2,

V-NaZU19kthi,

W/e Lete S.K.Sycd Anemec
Retired,, Driver '8!,
$,No.PiJ 10125, ,288,
Meriyer Neger, Housing Urid
Erode-636 0U1,

~

S.Arunacihalen,

S/o R Sutie Pillei
Retired,, Guarcd ‘A‘,

Spl. S.No,8995, D,Nc,77,

New Street Lene, ~
Trichirepelly, ¥.C,-60 0CZ,

NeP.\Vadivelu,
quipnnnuSng, Reti.e”.,

, S.Ne, V/i7 L
Nctchipeleyem, L.Puthur(P.0;
trede-638 002,

C. asupethy,
S/o T,Chinnesamy Desiker,
Retired., Guard 'A?',

S.No.12152, 73, Kosemasds Htre=t,

Tiruvennemelal .U,
Tirdvennanelei, NJh.District,
Pin-606 €01,

M.H.Abdulrahimen,

S/r Mahammed Hussein,
Retired,, Driver 'R!',
S.No,P 2294, Mennerkulam,.

-Neer Indien Overseas Benk,

Tiruchireppelly-620 020,

Ke Natchimuthu,

S/o Keruppan, Retired.,
Kssistent Guerd, ‘
S.No.7118, Perissamy Houee,
Palemepuram, Five Rsod,
Karur, Tiruchy Dist,

M.V.Paulrej,

S/o M.Vedharneyejem,
Guard 'B', (Retired),
S.No.13886, Arul Illam,
117, Ceuvery Neger,
Kulitelel, Tiruchy-335104.

v./

... RPPLICAKTS
’ ooocontdc/-

¢




'[1 LN

KoM .Devanathar,

S/o P.Meenakshisundarem,
Retired,, Guerd 'A' Spl.,
S.No., 10438 No.222,

Lenin 5treet Rea iluey Cclony
P.0., Erode-2.

565,

S.Jchn

S/o A, Susminathe Pilled,

Fetired., Guard Spl.,

S.No.14326, No.25,

S5th Cross, Paramasivaniic:in,

Lalgudi, Tricny District
Din-621 6’]1 .

566.

- . V.Srinivasan,
567 S/o R.Venkatarame
e Retired Guarc 'A!
3.No,9456, No,18,
Dr.Ambedkar °oad
Bhuvaneswari Nagcr,
H Caimbatore,

Iyer.
Spl.

V.Merimuthu,

s/o Venkatfacnslam
Retired,, Driver '%
S.Nr P 2465, Kaiiiks
Omelur Pest, Salem Di

568. .

?

A

?
du
is riot.

E.Periasamy, &/o Ellappan,
Retired,. Asst Guard,
8,.No, 7545, Avinashi,
Coimbatore District.

5698,

K.Ragothame Raud,

5/0 K«Kuppu Rao, Retired.,
Guerd 'AR', S.No,10694,

Plet NO.BD, Flat Nc.93,

Kalyan Neger, Sanjive Recdy
‘Neger P.0., Hyderebad-500 038,

570,

K.V.Mohan,

S/0 P.Ke. Varatﬁara?alu
Retired,, Driver 'A! épl
S.No.PTI 10372, 19/8,
Mariemmankeil Street,
Sslem, Pin-636 00S.

A

!f’ijk-Tﬂaﬁgagaj,
572/;ﬂ,8/o C Manickem, Retived.

4{0 ( Dles@l?ﬂ“siS\ant
*( 54ﬁ M@fiéﬁﬁ nkoil Straet,
?%Saaem—BJS)Ob

(Vi )z
& R ﬁﬁgggmwél,j
”‘h[' Lat9197MUrugascn Retircd.,
N Gyane-Te £ 4 No, 16321, 46,

R \na‘ﬁtf'et 01d Suramangalam,

571,

'S1,No,556 to 570 are

applicants in 0;A.72/93.

. ... RPPLICANTS.
ve Q.Jntdo/—



574,

575,

578,

577«

578.

579 'y

580,

581,

lae T2
|

K.H.Rahima,

W,/ Late C.Nagasundaran,

Retived Diesel Kssistent

S.No.J/m 497, 30, Nehru Stre

01d Suramangalam, 3alam=5.

Krishnammal, -

/e Latée Knnthan,
Retireds, kssistant fiusrd,
$,No.6058, O,No,5, Meiee'h
Street, 01d Suramen#alam,
Salem-o,. i

Cetaserene,

W/o Late D.K.Poter,
Retired., Driver ‘A‘,
Special, S.No.P 1794,
130 k hnthonispuram,
Suramangalem, Salcm,

N.Gepalasamy, o
S/e Naresyanasemy Reju,
Retired,, Guard,
S.No,1300¢, HIC 238|F
Hausing Unit, hpna. hager,
Trichy-620 015, |

N, Kupp=nry,

5/c Nerayana Naiker
Retired.,, Firemean,
S,.No,F 9425, -2/ib2
Sivethpurem P.0.,
Salem, Fin.636 3C7,

H
w
y

®5vindammal
W/o Late K‘ﬁrumuga#,
Retired.,, II Fireman,
S.No, PTJ 17449,
Ammapelayam, Salem.
|
Varayee kmmel,
U /o Late R.Thangamytnu,
Retired., Driver 'B' Grede
S.No. P 9437, 60 Z, 33h,
S.K.C.Read, Erode-638 COS,

Kousalya,
W/n Late C,Ponnuseamy,
Retired,, Cuard 'hAf,
Spl. S.No.15313, 30,

LIC Nagar, Meslepelavam Fel

. &

89
o+
-

h1,Ne,571 to 579 are
applicants in 0¢he73/93

Lt

....Contd./-

.« RPPLICANTS,




582,

- 583,

584

585,

586,

. 58%. -

- BAS.

0073oo

E Ramen, S/o E -Semi
Retired, Driver ‘

- 9,No., P 4242 Edethottathil
House P.0O, Kadallnui Nagaram,
Malappuram District,

Pin-676 312, Kerala.

K.Ramen,: S/s Chandu,
Retired., First Fircman,
S,No. P 7147, Vakeeri
fleethel House, F.D-
Palath, (via\KaPkodf

Pin - 6 Z 611,

Mrs B Sarogini W L t i1, K.Bil.adiachelam
23 Middle Streét‘/o Bt Tin ebradiache am,

r1d Nldamanonla., ' ‘ SI.NO,SBD tq 584 are
Nidemangalam PO spplicants in 0.R.74/93,

L,Vasudevan Nair,

- S/e N, Gopelan Nair, Retited,
. Gyard 'A', S, Nn, 7319 '
“5obhalayam R C/c Statien
-Master, Vanlyamkalan r.fl.,
Malepurerm District,

Pin - 679 336G,

M.Kutty Malu,

S/0 Lete M.R.Senkaren,
_Retired,, Driver,

. 9,No;5707, Madathil House,
Eremilladem Veyal, P.0.
Frakkinar, Kozhikode,

Pin < ¥83 026 (Steff Nn:4?"3'\

M. Schuthan Nair,

S/. M,Krishnean Nair,
Retired,, Guard A'
Kariyatkuni House,

Narakode, P.D.Keezhariyuor,
Kozhikode - 673 324,

KeNeSankunni Menon, S1,No.585 to 588 are
S/6 V.Madhava Menon applicants in 0.k.75/93,
Retired,, Driver 'Ai . : o -
S.Np., 6966, Rohini’ Ulhar, ,

//ﬁ 8 Chettipedi, Fin-676 213,

'\ CP BT ﬁpananoadi Malapurem

/ LD Y District,

$/eiP. Reman} Retired,,
rﬁ;reman)<ﬁﬁ S.Ne.P 5177,

\ Pakkad &aph HOer,

pnPe0s Bpﬁf?&ﬁur,

N | |
’*‘.,Faliii#{_ | e APPLICANTS,

i ...CDntd /-




U/O Late F.M.Then‘an

590 Retired., Loco Shuntgr, .A.16/93.
S.Ne,P B183,
h.dhikerimanemel House
P.0.kriyallur - 673 5%4.<

koM, Janu St No,580 & 590 are epplicante
1
|

. C.K.Veleyudhan,
594 Retired., Shunter/LHTS
* Nuzhithottu Parembi,
Eest of Cemethari Reed,
Cochin - 13,

P.M.Kumaran, | : ' ”

592, Retired,, Driver, ! :;_}1.:;0[:?2-17/3359‘_ are epplicents
Southern Railuay, ‘ T
Puzhekksl House, i
Mudeppalore, (Via) |
Alathure, Palghat D#ufrict.

M.Mcses,
: Retireﬂ it Graiu/gu’Ld/Ltd
593+  Mathei College, |
Mammeth Vayel :
Pattethanem, 6uiluu;

V,Ariunan,

Retired,, Driver tB"/QLN
594, Karmaleyem, ;

Pattathenam, Quilon_

P.Mercita | §1,No0,593 to 595 are
N/o Late éhri Dominic Sebast{an, appllcznts gn 0 Aage/sz

535,  Retired,, Driver 'h'/uLi.,
Pethan Paramba,
Near Transpnrt Office,
Quilone . ,

. N KeGanesan
598. 5/a M.N. Kriéhnemonnth),
29, Ramapujem Streét,
Kalljkuzhi Trichy-2C ,
Retired Guard/Special Grakd,
Southern Reiluay.

, M«MeS Thangepre asam,
597 §/o Michel, 2 K/4-8, |
* First Street
Annai Nager Malligaipuram
Trichy=1., Aetired Driver iA!
Grede, Southern fslluay.

, RiI.Vincent,
59 p S/O Fi J. F‘mbI‘ISG,
21, Poonthottam,
Kemp's Town, Trichy,
Retired Guard/Special h Grlede,
Southern Railuay. wee APPLICRNTS,.
v/ ...Contd./-




599,

600,

601,

6z,

603.

604,

V,Subramanian

"S/o0 E,Venkatraman,

21, Thondaman Colony,.
Metar Factory Road,
KeK.Nagar Post,
Trichy-21. Retired
Passenger Gusrd,
S.Railuay,

3.Antony,

$/o Sovrimuthu Piliai,
41, Malliyapurvam,
Main Read, Trichy-1.

Retired,, Shunter '6' C:ade,

douthern Railuay.

R.Gopalan,

S/o D.Ramaghardran;

125, Mariemmarn Koil 3+4ieet,
Pcnmalalpauty, Goldan Roa«,
Trichy-4, Retlrud

Passenger Guara, Scuthern
Railuay.

f.KeSrinivasan,

3/o0 T.U.Krishn nasamy, - -
131, East Chittrs Streeu,
Srirangem P.0., Trichy,
Retirec Gus: dla;acla¢

.Grade Southern Reiluay.

R. ﬁlagarsamy,

S/o Rengasamy Naidu,
328/B, Railuay Colony,
Trlchy-ZD Retired Leco
Shunter 1gt Grade,
Southern Railuay
(Trichy Division).

M, Issae Chelllah
s/o & Januel (late),

 Retived 'R!' Giede Cuard,

Southern Railway, 19,
Keela Kesa Street,’
Beemanagar,'T;ichy-1,

' .S M. Kasim, =~ .
Ggggvm34§ Sheik Masthan,
p oMINES Bﬁ17—E Innamthar
‘;;ﬁ \>\' 5/,,«;‘;'36’5

\>Tennur Post,
17, Retired Drlve:,
A>T &b"Soubhe;n Railvey.,

1% fm, S/o Naga v1];aln
Gengral. Bazaar Strect,
fost, Trichy-17,

! Drlver/E G:ade, -

... APPLICANTS
. ..Contd /"



607.

608.

608,

610,

6114,

612.

£13,

614 .

E.Abdul Rezak,

S/o PMohamed Esuff,

55, Mcolekollal Street,

Tennur Poet, Trichy-17,

Retired Shunter/B CGrade,
Southern Railuay, ‘

I.Innasimuthu,

5/0 Inresimuthu,

Kalkothenur Villege,
Purothavkudi Post-621 307
Ilénge Kuchi, Trichy Qictzi:
Retired Driveyr/ B hracs,
Seuthern Railway.,

S,Ruben Gregory, ‘ |
S/o D.T,A.Sundaram Pillel®,

5/A, Convant Ryed, ' !
Contonement, Trichv-1 (
Retired Guard/Special Grede,]
Southern Railuay, i

M.Kareem Balig, .

$/0 V.NMunveer Beig,
Np.13, Pensioner atiest,
Kejapet, Trichy-1, |
Retired Guerd,A Grade,
Qouthern Railuay,

|

|

i

|

l

l

i
D.Antonisamy, | '
§/c S.Deraisami Pillei, |
“7-B, 1lst Street, I N
Derasisemgpiitam; - ‘ |
Trichy-1, Retired Oriver, |
B Grede, Southern Railuay, l
1

|

l

l

!

l

[

i

TaR;Ethirajan,

S/s Thiruvengadathan,

53, North Chithre "Street,
Srirangam, Trichy-g,
Retired Passenger Guerd,
Southern Rsilway,

KeR.Raghavasimhan,
5/0 C.knanthacharier,
1, South Devi Street,
Renganagar, Srirangam,
Trichy-6, Retired Guerd/ i
R Grade, Socuthern &eiluay.i
S.Murugesan, 5 l
S/o K.Subramarian, | |
Plot No.S, Thaimanever Strdet,
Iyyappa Neger, Trichv-21. l
Retired Pessenger Guerd, l
(
l
|
l

~ Seuthern Reiluay, e»s RPPLICANTS,

...Contd./—

I

[

[




fro- e PEERNSEAIPIWET MY 0T T heacB T T

615.

61F,

617,

619,

515.":-’..v

620,

€21,

BTN g LB TN .

‘ll 77 e

R.Viswanathan,

| vS/n N.R Redhakrlshnan,

5-C, Sastha Street,

Balagi Nives, Ayyappa Nagar,
Trichy-21., Retired Guard/
Specia. Grade, Southern
RallUEY|

Gerald Eduard Rodrigques,
S/e Gerald tduard,

24/A Ardhi Bhegugn Street,
Tendral Nager,

KeK.Nager Fost;

Trichy--21.

R.Rengasamy,

S/o Remasamy Kevander,
62, Railuvay Celeny, .
Bells Ground,
Trichy-1., Retired,
Shunter B Grace,
Seuthern Railusy.,

P.Raman, S/n Pitchsi,
118, Paris Meloguperai,
Trlchy-1. Retired.,
Eireman/A Grade,
Southern Reiluay.

T Sethuramar

5/0 GOpalSamy Naidu,
Crauford Reilusy Cml2ny,
Trichy-20, Retired
Driver/k Grade, Southerr
Railuay.

S,Thangaraj,

S/u. M .Sebastian,

5/24, Thirunagar, .
Ponmalai Trichy-4.
Retired, Shunter/s Graoe,
Southern Railuay.

D,Devadoss Alfred,

S/o B.P.Deyvasirvatham Pilleti,
157, Muthurajs Street,
Mudaliar Chatram, TrLchy—».

_Retired Guard/Passenger,

KT?/’SEUthenn Reilway.

SO
/\

f§

226
{ (

(’hb

-5, kntlnigamv

Slo Sange vi Neidu, .
1.,A 1\,I anaman1 Celiny,
al°amyp irem, Trichv-1,

@Retlre Drﬁvar Socuthern

Rgﬁiugyﬁ

we» APPLICANTS
«.<Contd, /-



L e S

623,

(24,

625.

6264

627.

623,

630,

€31,

e 1B 4

S,Krishnan,

S/o T.E.Sarangapani Neidu,

61 Dngevethil Amman Koil atruet,
Srirangam, Trichy-6, .
Reti-ed Guerd/# Speciel Grede,
Scuthern Reiluay,

T.V.Naganathan,

136, North Chithiral
Stzeet, Srirangam,
T-ichy-6, Retired,
Guard/R Special Gradez,
Scuthern Reailuay,

R.Narayanasamg, ,
187, Chitral Street,
Srirangam, Trichy-6
Retired Guerd/B Grade,
Southern Railuway.

KeNeSubramanian,

Nerth Chithiral Streex,
Srirangam, Trichy-€
Retired Cuand/R Giace,
Scuthern Railuay.,

L+M.Rangenathan,

S/o T.Lechumanan;

71, Kandi Street,’
Srirangam, Trichyv-6
Retired Guard/B Grade,
Snyuthern Railuay.

S.R.Yamunachari,

S/e T.RenQBSUamg Thaethacnaoeer,
63, Uest Uttra St

reet,
Srirangam, Trichy-6,
Retired Guard/A grade,
Sounthevyn Railuay.

S,Veerappan, ‘
S/o G.Soundarara Pillsi,
143, Main Road,
Sangiliendapuram,

Trichy-1. Retired Driver/

R Special, Southerr Railua,

A.M,Jeseph, S/o A.Aibrose,

. No.18, Pattakara Street,
‘Palakkarai, Trichy-1,

Retired Guard/R
Scuthern Railuay,

S.h.Adaikalasamy,

§/o S,Rrul Pillai,
26, Sekkadi Street,
Palakkarai, Trichy-1.
Retired- Guard/B,
Southern Railueay.

.o APPLICANTS.
o0 aCOhtdt/-

[ &



T TYRNES Ao R A et

(X 79 o .

K.R.Se!Varengam,
632 No.48, Palayekayil Street,
’ Palakkarai, Trichy
Recired Special Greds fiaxd,
Southern Railuay,

C.Antunyeamy,
633, S/e P.S.Chinnish Udayar,
* 15, Sugadoss Mandy Street,
Babu Rosd, Trichy2,

k.Syed Jaffer,
- 8/e Syed Ahamad,
634, 6, North Swankare Street,
’ Near Babu Road,
Trichy-8, Retired Uriver/
A, Southern Railwav,

: V,Periyasamy,

635, S/o G.,Veithialingam,
32, -Kezspettal Lire,
Bazaar Street,
Trichy-1, Retired Guare’
A, Southern Railuway,

~ V.Alagirisuamy,

636, S/o N.S.Veergeuams, Naidi,
8, Dcctor Issac Lane,
Sangiliahdepuram,
Trichy-1, itetirsc Gocds
Guard, Southern Railueay,

o S,Abdul Subhan,
637, 8/o0 Shaik Bakjza, ,

- 38, Sathysmoorthy Street,
Senthaﬁneerpuram,
Trichy-4., Retired Guard
R Grede, Southern Railuay,

«g ° H.Ammer Bashag
38, S/c Md.Hassei;, 23-A,
Varathamasemet Street,
Sangiliandspuram,
Trichy-1, Retired Driver/
A., Southern Railuay,

.

D¢Dhansagal,

639, 'SKENH?DUméiggju Chettiar,

. : Q‘;'l/S; ’K{;japé t//t\él Main Ro ad’;‘
/& TricHy<1, Ré&fired Guarpd/ ’
jw Southerh Railvay.

3 Fo Y2 I’

# {S%Rggéh am L)IOZH‘»
By = H
/T e ki S oy,
N Birevit Housd Road,
Ne, 5,5, 1011 fate, 0 y
Trichy-20;Retired Driyver _
R, Sd%?he;n Railuay., oo« + RPPL'ICANTS
e .J‘ﬁtdo/"’

¢

v



641,

642,

643,

644,

645,

646,

647,

648,

&/

R.Ramu,

S/o Appavu Karukac
69, New Street,
Blkakedai, Contone
Trichy-1, Retired
B, Southern Reilua

R.Kaliamoerthy,

S/0 K.Ramasamy, 1,|

Kannagl Strest,
Subremainianuram,
Trichy-20,, Retire
Shunting Driver,
Southern Railuay,

M.Deraisamy,

S$/6 V.Maruthamuthu
23-C, Brna Napar,
- Subremsniapuram,

Trichy-20., Ret:zrs
Driver/#, Southern

R.Mazharul Heg,
8/0 S,Ahcul Razek,
Syeda Mohamed Rout
Buemenagar, Trichy
Retired Guard-A, §
Railuey.

A knthony Louls, |

S/w C.Rrockiasami B

91, Keele Pedaysch
Near Eda Street,

Palakkarai, Trich
Retired Guard/A, §

y=~1

o

hi,

ment,
. Oriver,

y

[=W

2%,
Fer S+tre
...‘]',
outhern

11z’

el
i Street

outhern

Railu ay.

P.Venkatesan, :
$/o C.Perumel Naid
65, Highuays Cclon
Subremaniepuram, T
Retired Driver/A §

Southern Railuay,

K.Meenakshisundarg
S$/o M.Kumerasamy !
5i, Rnnamalel Stre
Erode, Retired Gua
Southern Railuay, ;

P.Arputham, S/e A,
47-B, Annen Iilem,
Rzad Nagar,

Suramangalam Post
Selem-3, Aetired O
B, Southern Reilue

Ly
Ys
richy-2C
ple

My
illai,
et,
rd-A,

Peter,

rives/
;

Teiluwey

»

-

«vs RPPLICANTS
.--Contd. /""




649,

650,

651,

652,

653,

654,

655,

Y ) 81

K.Perigsamy,

$/e E,Kolandan, 23,
VOC Street,
Kollampalayam,
Erede-638 002.
Periysr District,
Retired Guerd/#,
Southern Railuay,

V,Palanisamy,
$/e NiVelu Paknadi,

16/92-0., Nanjundeptren Ruand,
Podenur, Coimiatcre Cistircict,

Retired Guarnd/R ¢i1.
Southern Railuay,

R.Venkatachalam,

$/s K.Ramasamy “dzyar,
117-R%, 01d Pagnur,
Ramjee Nagar Post,

Trichy-8, Retirec Snhunter-.

Briver, Scutherr Raiiusay.

S.309saimsry,

8/o0 G.Saveriinuthu,

5/218, Muthukulem Villegs,
N.Kettupatti Post,

Via., Ramies Nager,
Trichy-9, Retired Trives/
R, Southern Reiluay,

R.J.Ramenathan,

"3-R, Pachaippps Mudali Street,
Kumbakenam, Thanjavur District

Retired Guerd/A, Southern
Railuay. .

Ko&bdul Uahb,

S/o Khader Shauw Routher
32, Periyar Street,
Subramaniapuram,

Trichy-20, Retired shunter/

B, Seuthern Railuay,

S.sGepalan, ,

§/6 R,Grinivasan,

64~C, Railuay Quarters,
Kumbakonam=612 001.,

aemietired Guerd, Southern .

5f%:;;&%%®wﬁﬁf

¥y e, Elafigikurichi,

strict, Retired
Firedan/8, Southern

ot

... APPLICANTS.
. OQA_E:. ntd . /"'



658,

659

660,

661,

662,

663,

664,

| §/w Sheik RAhmed, 73

- R Vairaperummel, |
S/o Ramasamy Pilial

A,Jacannathen,

S,/, A.Praokiyem, 11/4,
Savariarkoil Street
Woraiyir Post,

Trichy-3, Retired
Fireman/A, Seuthern

S,Abdul Kareem Sahf

Centval Bezar, Tenn
Trichy-17, Retired.
Specilal Detecy /B
Snuthern Railuev.

R,Soundararajulu, .
S/o G,Rajemannar Ne
25, General Bazzel

|
I

i
i

e
~

==

1du,

Tennur Pest, Trichﬁh17

Retired Guarvd/h Specivi,

Seuthern Railuwev.

28, Krishpapurarr, |

Middle Street, Tharanei.r,
Thanjavur Roed, Trjichy-8,

Retired Drive1r/C, |
Scuthern Reiluay. |

M.&8ivasubramanian,
House Ne.20/C-1,

Pnna Nagar,
Subramanispuram,

Trichy-20, Retired Shuntet

7

S/5 S.Menickam Piliai,

B, Scuthern Railugy.

‘B,Padmanathan, ﬁ

S,/o0 K.Farthasarathi,
24/3, Poonnaiy= tglbny,

Devaraya Nager,
Trichy-21, Retired

Mail

Guard/A.Spl. Southern,

.Raiany.

§.Md,Mahboob ALl Khan,
¢/o B Sher Rli Kijen,
1¢/5, Fourth Street,
Renganagar, Trichy-21

Retired Passenged Guard;

‘Southern -Reiluay,

S
§,Dekshinamocrtny,

Scuthern Railuay]

i
<3
r

Strec.

87 |os

. S5/o K.Scmasundarhin Fiilag.
17, E-B.ﬁolany5'ﬁhajameh
Trichy-23, Retiﬁgd_GUardV

i

*

Railuayp |-

h

... RPPLICANTS
oo sfontd, /-
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P V/Krishnamurthy, '
e S/m C,Venuqgopsl R
665. gopsl Raju,
6 14, Kumaran Street, ’
Nelakalkandarkottai
Trichy-11, Retired

- Guard/A, éouthern Reiluay.

R.Amalenathan,

'5/o Reyappa Asariyar,

70, Krishnamoorthy Nager,
Neter Factory Road,
Trichy-21., Retired Driver/
R, Southern Railuav,

666,

ToKe Rajagopalan,

S8/o T.V.Krishnasamy Iyengar,
2, First Street, Kallulwwhi,
Illupur Road, Trichy-ZO
Retired Passenger Guard,
Southern Railuay.

667.

K.Karumbairam, '
S/a S.Kumbalingam "illsai,
46-8B, Ramakrishna Negar,
Kal1ukuzh1, Trichv-20,
Retired Driver, SCbthPLn
Rallua/.

668,

G, Kuppusamy -

S/o Gevinda Rsary,:

6/R, Samynathan Street,
MelakalkandharKOttai,Post,
Trichy-11., Resired Driver/
A Southern Ra luay.

669,

T V Arunachalan .

S/o TP Uenkataﬁhalam Pillai,
56-h, Mudalier Ztreet,
Uurwvur Fost, rlchy-B.,
Retired Guard/) .
Southern ?allua/

670,

R,Krishnasamy, i

$/o A .Ramasemy 4yyangar,

3, Srin1VaSa Pillai Street,

Near Satyanareyanha Temple,

\est Mambalem, Medras - €00 533
" Ratfféd\béssenge" Guerd,
/,{\Soufhern'ﬁgﬁﬁua\.

671.

4 é { bv‘ -4,’;-'; ~N - \\\
HEe T.RaféSamy\Na10fer,
57?3}( irumalal \aickew

%§5#»F1rst‘ﬁt est,
\Vadug<gatﬂlcval age,
% Ke Sathamunf/yrlﬁr

W lJ.'St' J-Cv.’
%3‘Re%irsd FtP,Wan.

cythern

a1.Nu,596 to 668 are
applicanis en 0.K.79/93,

.... RPPLICANTS.
+esContd. /-

¢




673,

674,

675,

678,

677.

673.

679,

6€0;

Retired Driuer/ﬁ, Sagthzrn

-E.E.Colony, Mahearajapuran,

-S8/0 G.hkbdu: Kareem,

T

KeMoAbdul Najeeth,:
S/o K«Thangemeera Mohicdeen
8.249, B-HOEOLQ TOUnShip,
Ranipet-632 406, Nevth Pzcht
Distrizt, Retired Shunter,
Southern Reilway, ' '
l
N.Krishnasamy, |
S/a Narayanasamy Pillai,
27/3, Sakthi Vinayaoar Stvkct,
Crawford, Trichy-12.

Railuay'

G.Amirthalingam,

S/o M.Ganapathy,
Periyar Strect, ]
Kelakalkandarkcttei,
Trichy-11., Retired Drivar)/A,
Scuthern Reiluay.

|
|
|

S.Andreu, S/c 5 Saminad,
Guru Illem, 3rd Sireet,

Villupuran, Seush Rroot

Dlis:rict,, Retited “assenap
] . ! 13

Driver, Soutkern Railway,

T,
-

T.Rergasamy, | <
S/w 3.Thangavelu Peari, |
25, Synderam Pillaf Thottap,
Edainalaipacti Fulhur,
Trichs-12,, Retired Sh““teF’
Southesn Reiluay, |

M.Gevindaraju, :
8/0 Mutrukrishna Neidu, ‘
Nathersspallivasal,
Samyaar ~hoppu, House NU.SV,
Trichy-8, Retired Shunter,
Southern Railway, | A

A.Rbdul Ravaman,

6/8, Jalla. Pakkiri Street
Madurai Ro:d, Trichy-8,
Retired Dr:vyer/Special Grada,
Southern Relluway,

K.Raiagonal,

S/0 2.Krisrnasary Naidu,
91, SINCO Zolony, |
Edamalaipatsi Poth T,
Sundaram Pillg! Thottem,
Trichy-12, Fetited Shu.ter
Scuthern Ra:luay,

|
|

esec APPLICANTS.
. o.COntd-/"’
¢ ‘




681,
682,
683,

684,

685.

686,

oo B 4.
C+Kuppusamy Nalcker,
s/o M, Gengathara Naicker,
69, Illengao Strest,
Pinmalalpatty, Trlchy-
Retired Shunter/B
Southern Réiluay.

C.Andi, S/e Chinnaiyan,
N,Kuttappattu,

Ramjee Nagar Post,
Embedkar Nagar, Trichy-Y,
Retired Shunter, ¥
Southeon Railuay,

A.M.Skill, S/o E,.3kiil
124, Crauford Colony,.
Crauford, Trichy-12,,
Retired éhunter,
Southern Railuay,

S, Abdul Kareem, -

S/o Shaik Ibrahim,

So/ﬁé SAngarathropu,
Trlchy—l Retirec “hunter
Oriver,/B, Southern Ruiiuay,

7. Issac, $/e R,J2seph Pilicy,

36, RaghaVachary Street,
Semblam Post, Peranbur,
Madras-605 J11 Petiied
Driver/Spl. Soutﬁerﬁ Rel]ngo

R. Gopalekrishnen,

: S/o S.Rathakrishsen, 23

Sethurams Pillai uoiony,

Trichy-20, Retires Shunter,

- Southern Ralluay.

607.

,4

£ $dutﬁérn ﬂ

'N Jayaraman,

5/¢ N.K.L.Naresa ﬁyyar,

9'-D Narasimme Arhary Colany,
al Road. Thanjavur -

GHG m@m¢ etired Fass, Clard,

e N
68 & ({ R JG‘SBpah S:Z D Y ?am_t
S o ( h'ﬁﬁ =4% Vecanzvagum
"* % A >4, Vth Line,
@\ Ne y 11 UC'],
v,\gtlre dt}/ér/A”Spl.
_"\._ : ‘ch;P'EEi‘n B.é{lu aye

689,

r

\

»

S D”ﬁ'i'

5/0 K.C.9adgye Murdeliaz,
321, Vsndiyar Colony,
Thillal Neyar, Velar Reaw,
Thanjavur, Retired Gunrd/ﬂ

Y/Southern Reiluay.

t. . APPLICANTS.
. .Contd./'—



| koVelayutham, ‘

' S/o-R;Knnamelai,‘

690, 12/VI 2364, Pookkat
- Vasthe New Street,

Thenjasur - 613 001}
Retired Driver/A

Southern Railusy,

R.Murugaiyan, i
S/o Remasamy Konar)|
691, Nenin Nagar, %

Udayamarthrndapurami Pcst,
- 614 706, Thiruethdrei ooyl
Taluk, Retired Guenil/r,
Southern Railuay. ||

ReGopulekrishran, |

- 5/e K,Ramanujem Naif, .
692  Plot No.19, hbraham Fandith
.~ Nagar, Via, Sivaeji{Nzcar, |

. Thanjavur - 1,, Reigire!
Driver/A, Southern Pailuay |

' p.Srinivasan,
653, S/o Pachaiyappa Mudgliyar, |
“ 112, B/4, MudalivarfStrest

Mudaeliyar Chethirag 1
Trichy-1, Retired Gliard/A,
| Southern Railuay, || i

| GeKalysnasundaram, ||
694, | 8/o M,Gcvlndasarnd Thlva:,
Mooppanar Street, | :
. Bmmanpetei, Vedicpufam Doy
- Pipn.- 613 205, Thanjsvuzr |
District, Retired Guard/A, |
Southern Railuay,' || |

i K.Sanniyasi, o
GSS.I S/0 Kesava Padayachﬁ,
- 18, Kamper Strest, ﬁ
' Senthaneerpuram, Trjichy-4
. Retired Driver/C,
Southern Railway.

. K.Sankaranarayanhan,
6C6. | | $/o V,Leganethan,
° | C.99/R, North East Extensia
7th Cross, Thillei ifjager,
| Trichy-18, Retired |Buard/Sp
.+ dcuthern Railuay,

S,Periyasamy, S/o0 Spngili,
Docr No,59/9, Mudalliyar

Chetram, Muneessarsfh Koil
Street, Tiichy-1., |Retired |
Oriver, Southern Rafiluay,

L |

697,

eoe APPLICANTS
:o vo .;'Contd.:/-




 Yepryaee R et ﬁ.“mﬂmmwmgﬂyam A
. - - e . .o .

K.Nendagopal, -

S/o L.Krishuasamy,

43, Brindavan Street,
Indira'Nager, LIC Colony,
Trichy-21., Driver/k,Spl.
Retired, Scuthern Railuay,

638,

T.R.Balesubramanian,
S/o Rathinem, 168,
North. Street,
Tiruvaiyeru 613 20¢
Retired Dr.yer/k
Southern Railuay,

699,

S,Masthan,

S/0 R, ‘Babu Sahib,
Retired Passenger Oriver,
Southern Reiluay,
Meenkara Street, Ternur,

700,

. P.Gourisundaram,
761 S/o S,Periasamy, 106-4,
"*  Manickapurcem Naou "Street,
‘ Melapuour, Trichy-1.,
Retired Guerd/A,
Southern Raiiway.,

T¢Ramacherdran, .

702, $/6 M,Thangaveldy, 5y
. Bherathv Dasun Streei;
Kilpérumpakkam, = "~ .% ..
Viilupurem - 605 602,

Retired Driver/s,
Seuthern Railuay: L

e

F;Géneéén,( B

703, 9/c Packri Theyar,
2/257, Teluk Office Road,
Yhiruthuraipoondi 614 713,
Retired Driver/A,

‘#°. Southern Reiluay,

Vihrumugem, S/6 Vaiyapuri,
o Palaniyandavar Koil Street,
704, Inamkolathur, Trichy District,
. Retired“Shunter, Southern
LT TN Railuay,

e A E L
1 N

ST N
i & Mo Nazir Ahaﬁpg}g.
v (S/67RbdBL Gafor) Sahib,
705" 1374, Fund Nt fice, -
- Thentiur, Trichy-17,
\ d@ﬁired,DgivéﬁVSpl.,
§§Oufh§rn{RaiIUay‘

\f/ \
" A ey T
-

e
eIt

eses RPPLICANTS
‘.-Contdg/-
e .




. V.Velu,
506 /o Veiyapuri,

* Frathiyur, Iniyanur Rouad,
House No,33, Trichy-9,
Retired Shunter,
Southern Razilway.

. S,Marimuthu, ]

067, S/o M.Singara Paiayachi, :
Cle Hmg/r,Railuay Colony, i
kallukuzhi Trichy-20, ‘
Retired qhuntnr5

Southern Railuey,

P,Mamundy,
70g.  3/o Peleniyandi, 47 A,
ot Mudukkupatti,
Pudukottai Reed, ;
Trichy-20, Ra stirec Shur, er,

Scuthern éallu &Y

T.Innasimuthu,

: 5/0 S.Thomas, 13, i
709, Vest Nariyanatha-urem, :
Dindigul, Retirec Shunter, |
Soucthern Railuav, *

_ k,Savarimuthi, ;
710, S/o Rrulappan, 9/5 .
- N.M.Caluny 6th Cross, :

’ Trichy-20, Retived Shurnter,

Soutnern Ralluay. ‘

A Muthusamy, !
711%.  -5/o R,Thanarikavander, 31
P¥B.S.Colany, Pudukottei |
- R&ed, Trichy-20, Retired |
Shunter, Southern Rallwa)

S, Palanlyandi :
7124 S/o Sataiyan, 31/3, ,
S Palaniyandavar KOll Stregt,
- Innamkolathur, Trichy Digtrict.
Retlred Shunter, Southerﬁ
4 Relluay.

N M.Arumugham, ;
713,. S/o Kuthian =alias Ma]ayqn_L,
: . 4/93, Paleniyendsvar Koil

Street, Innemkolathur, !
Trichy. Retired Chuntnt?
Southern Pelluay. '

- S ‘Kandasamy:, -

714 . - ’S’o Subbaraja Gevender,

}
i
i
n'
' Kedechanallur Wc*u, :

42, East Thottipelayan, :
Erode 6, Retired Shunting ¢ R ‘

Ve «es RPPLICANTS

[ o'o‘0 Contd'/-

V/Drlver, Southern Rallu

L
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P
e

715,

716,

71,

718.

1.

2. B

5089;0

VsThiagerejen,

$/0 Venketache lem,

136, R.M.S.Colony,
Nangeekottai Rosd,

Trichy - 6, Retired Dr1vur/
k.Special, Southern erlUrYo

#+GeRouse, S/0 Sumuel Rouso,
35, Kenadi Street,
Subremeniapurem,

Trichy - [0,Retired Shunter,
Southern Re 11u9y.

ReVo Ponnalyan

S/D R.Vedivelu, 14~F,

Seint kntony's Uhurch izn-,
Negepattinam - 1% 001
Retired Driver/h,

Southern Railuay.

NeRejamanickam,

$/0 Nereyrnasemy Pillei,
18, Nethaji Street,
Kamzre japurem,
Rajakilpakkam Fast,
Madres - 600 073
Retired Driver,
Sobtharis Reiluzy,

By kcdveocete Shri K.Sugba R:, Ny
' 5%/90,416/90, 320/32, 298/52

51 ,Nos 669 to 718 ere
applicants in 0,k, 80/93

An OukoNos, %95 to 403/91,
2 nd 377/92 _

By kdvocete Shri R.Bheskeren ih O.k.Nos, 44/93 to 76/93,

By fuvocete Shri FeShiven Pitield in O.hl.Nos, 77/93 & 78/93,

By kdvocete Shri Viiecyen vey

Versus

Chairmen,
Reilu®y Board,
Reil Bheven,

-New Delhi,

The”Unlon of Indie

. @-;'represented by the

{

L

ot
pe SO

Secret°ry,
Mlﬂlstry\of“R 11u9ys,
_ Reyl Bha v h,

~Ngu Delhid J

o\-.v” . ™, 'z /‘//

sn in Ulki.Nose 79/93 & 80/93

Respondant = 1 in OJk.Nos,

395 to 403/9%, 79/93 & 80/93

Resnondunt « 2 in DJhoNos, 57/90
416/90,320/92,298/92,377/92 ahd
A4 top 76/93. :

Reshondent - 1 1n O.k.Nas. 57/90,
415/90,320/92, 298/92 377/92 and
44 to 76/93

end.Respondent - 4 in O.k. No& o
395 to 403/91,

s... Respondents,

Contd, /-



S

6.

+.90.,

Union of India

through = the Gener¢l
Maneger,Southern Reilurys,
Perk .own, Madras - 3

The Chief Personnel Officer
Southern Reiluay,
Park Town, Medres - 3

Divisional Railuey
Meneger,Socthern Reilueys,
Mysore.

Senior Pivisicnel

A
al1luey,
Palghat 4

The Divisional Personrel
Officer,Southern Reiluay,
Madurai Division,
Madurai, '

The Divisicnal
Superintendent,

Southern Railuay,

Divisionel Office,Pelghct,

"The Division?l Reiluwey

fhanager, '
Scuthern Reiluey
Bengeiure.

(By hdvocete Shri KeR.D.Ker
Gowds, Rriluey Adubcete fo
epplicetions).

v

Respongent - 1 in 0.A.Nes
77/93 end 78/93

Respondent - 2 in 0.Fk.Nos,
395 to 403/91,79/93 & 80/93,
Respondent - 3 in O.Fk.Nos,
57/90,416/90,320/92,298/92,
377/92 end 44/93 to 76/93.

JRespondent - 2 in 0.k.Nos,

77/93 and 78/93
Y |

Rgsnepdent - 3 in O.kJNos.
3T 4o 03791,

‘Roancvdent - 4 in O.k.Nos,

©7/90,416/90,320/92,298/92

ard 377/92

ERespondent - 3 in Ok «No,77/93

Secpondant - 3 in O.k.No. 78/93

‘teznondent - 4 in

: O0.Ah.Nos,
L4732 t3 76/93 ‘

Resnondent - 5 in
5320/32,298/92 and

0.F,Nos, -
377/92.

e2es00s Respondents,

pntt for Shri k.N.Venugopealsa
r r:spondents in all the

eee Cont d/-



ORDER OF THE FULL BENCH

Shri Justice V.S. Malimath, Chairman:

These cases have been plated before the Full Bench as per
“the directions made by the Chairman by his order dated 23.10,1992
'in"eaoercise of the powers conferred by Section 5[4][d] of the

Administrative Tribunals Act,' 1985, after transferrmg the cases

of the Madras and Ernakulam Benches and clubbing them with the
cases of the Bangalore Bench. The reason for the reference is
the conflicting views taken by differen t. benches, one view having

been taken by the Ermakulam Bench in its arder made in application

K-269/88 dated 20.4.1990 and a contrary view taken by the Princi-

pal Bench and the Ahmedabad Bench in O.A. No.1572/88 and O.A.

Nos.351 to 423/88 respectively. We shall now proceed to state

briefly the relevant facts as ,fol'lows:

2. AT»he applicants in ell these cases are employees of the Indlan
Railways serving invdifferent' Divisions as Drivers, Gtisrds, Shun-
ters, etc. who belong to the category called the running staff.
The applicants retired from ser\}ioe between 1976 and 4.12.1988.
They have in these cases prayed for difections to the respondents
"to grant them pension and other retlrement beneflts by taking

mto account runmng allowance not exoeedlng 75% of thelr my.

The respondents oppose the applications oontendmg that running

: “/ allowances not exceeding 45% of their pay can be taken into acc-

//«Q

\/ ~ o~ <
o{lnt for ’\c%mtmg retlrement benefits to those who have retired

}f

8? those }ré‘titrux; after 1.4.1979. To appreciate the rival con-

\ @\ aj

. Ctentlons olt “is necessary to advert to the relevant provisions

‘govenuri?; the applicants oconditiors of serv1oe in regard to pension

and other retirement benefits. ¢

before 1. 4 19 and not exceedmg 55% of the running allowance.

Y ( % s



3. In pursuance of the recofmendations of the Third Pay Commi-

ssion the pay scales of t:hei

employees of the Indian Railways

including those of ‘the runni;rig staff were revised with effect

from 1.1.1973 by the rulesé called 'Railway Servants Revision

of Pay Rules, 1973' [ﬁereinaffter referred to as the 'Revision

of Pay Scale Rules'i_] made b}, the President in exercise of the

powers conferred by the provisp to Article 309 of the Constitution

of India. It is enough to gtate that there was

. considerable

increase in the substantive pédy of all the members of the running

staff. So far as the grant and quantum of pension is concerned

the same is regulated by s!ﬁatutory provisions made under the

proviso to Article 309 of the Constitution. Pension and other

retirement benefits depend ufjon the average emoluments that the

retiring employee was drawing before his retirement. Statutory

rules govern ‘xx d&atenninati

‘ |
of pension and other retiremeg
rules that were in force wl':n

|
came into force on 1.1.1973 at

on of average emolument for grant
nt benefits. The relevant statutory
bn the revision of pay scale rules

e extracted as follows:

%2544, [C.S.R. 486] - Emol\Lnents and Average Emoluments: The

term '"Bmoluments', ‘used in

these Rules, means the emoluments

which the Officer was receiving immediately before his retirement

and includes:-

{a] Pay other than that ldrawn in tenure pcst;

{b] Personal z@.llowance
loss of substantive pay in:
than a tenure post; or [ii]

which is granted [i] in lieu of
respect of a permanent post other
with the specific sanction of the

Government of India, for any ipther personal considerations.

Note: Persomal pay granted 'in lieu of loss of substantive pay
in respect of a pég;nrlanent gost other than a tenure post shall
be treated as persdjal allowance for the purpcse of this article.

Personal pay grantéd on any

other personal considerations shall

not be treated as‘|fpersonal' allowance unless ot_:h@rwise ‘directed

by the President. |

i
i




(c]) fees or comission if they are the authorized emoluments
of an appointment, and are in addition to pay. In this case
"Emouments" means the average earnings for the last six months
of service;

[d] acting allowance of an Officer without a substantive
appointment if the acting service counts under Rule 2409 [C.S.R.
371], and allowances drawn by an Officer appointed provisionally
substantively or appointéd substantively pro tempore or in- an
officiating-capacity to an office which is substantively vacant
and on which no Officer has a lien or to an Office temporarily
vacant in consequence of the absence of the permanent incumbent
on leave without allowances or on transfer to foreign service;

[e] deputation [duty] allowances;

[f] duty allowances [special pay]; and

[g]{i) For the purpose of calculation of average emoluments:
Actual amount of running allowances drawn by the Railway servant

during the month limited to a maximum of 75% of the other enolu-
ments reckoned in terms of [a) to [f] above. :

[ii] For the purpose of gratuity and/or death-cum-retirement
gratuity: The monthly average of running allowances drawn during
the three hundred and sixty five days of running duty immediately
preceding the date of quitting service limited to 75% of the
monthly average of the other emoluments reckoned in terms of
items [a] to [f] above drawn during the same period.

Note: In the case of an Officer with a substantive appointment
who officiates in another appointment or holds a temporary
appointment, "Emoluments" means:

[a] the emoluments which would be taken into account under
this Rule in respect of the appointment in which he officiates
or of the temporary appointments, as the case may be, or

[b] the emoluments which would have been taken into account
under this Rule had he remained in this substantive appointment
whichever are more favourable to him.

2540A7"TCsS.R. 486-A): Same as otherwise provided in Rule 2544-B
SAAC.ERIINGEBR, In respect of Officers retiring from service
QN or” dfter” -{ lst November, 1959, the term "emoluments" means
ich the officer was receiving immediately before
i includes:-

a7 subgté? "ve pay in respect of a vermanent post, other
LN &y, thah S /fenure post, held in a substantive capacity;
NN LY -

R ""c'\fjjbqg«‘bjei; ofial allowance which is granted in lieu of loss

of““substantive pay in respect of a permanent post,

-

TSS="""Gther than a tenure post;

{c] special pay attached to a post other than a tenure
post, when the special pay has been sanctioned: perma-
nently and the post is a held in a substanfive capacity;
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[d){1] For the purpose of

l
94

i
|

:
|
|

i

calculation of average emoluments:

With effect from 1st
in Rule 2544-B [C.S.R

i. the difference |between
in items [a], [b] anmd [c
in higher offici

ii.

iii. pay drawn in temporary or

iv. personal allowamce other
[b] above;

v. the difference lq|etWee

ally drawn in

the grant of a sﬁ)ecial ad

September]
, 486-B] ane-half of:

¢ 1962, save as otherwise provided

the total emoluments referred to
] above and the pay actually drawn

ating or temporary appointments;
Special pay othér than that referred to in clause [c] above.

officiating appointments;

than that referred to in clauses

n thd substantive pay and the pay actu-

igher tepure appointment(s], whether held
in substantive or officiating capacity, provided that ser-
vice in the tenure ap

intment[s], does not qualify for
litional pension.

[2] For the purpose pr emolumgnts for [ordinary] gratuity and/or

death-cum-retirement

atuity.

The difference between the average

emolunents in respec

of items

[a] to [d][1] above calculated

upon the last one year of service and the last substantive emolu-
ments as per items [a]] to [c] apove.

[e][1] For the purpbse of dalculation of average emoluments:

The actual amount of
limited to a maximum

e running allowance drawn during the month
f 75% of |other emoluments reckoned in teris
of [a] to [c] and [d][1] above.

[2] For the purpose of emolum;ints of [ordinary]| gratuity/death--

cun-retirement gratuity:- The

drawn during the 36

of other emoluments

5/ days of
the date of quitting ¢

eckoned

monthly average of running allowance

running duty immediately preceding

ervice lijnited to 75% of the monthly average

In terms of [a] to [c] ard [d1[2]

above drawn during the same perfiod.,

Note[1]: If immediately before

has been absent from

duty on

his retirement or death, an officer
leave with allowance CE his emolu-

ments for the purpose of calculating ordinary gratuity and or

death-cum-retirement

gratuity should be taken at what they would

have been had he not been absent from duty.

Provided that the amount
in pay no

accamnt of increase

of gratuity is not increased on
L actually drawn and that benefit

of higher officiating or tempprary pay is given only if it is

certified that he would have o

ntinued to hold the higher officia-

ting or temporary appodintment blit for his proceeding on leave,

Note [2]:

after completing three years'
to a permanent post y time
service the emoluments drawn

years' service during

substantive capacity.

In case where a temporary officer who quits service

service is appointed substantively

during the last three years of his
by him after completion of three

the perippd he was not holding a permanent
post shall be treated as if drawn in a permarent epost held in




-95-

2544-B [C.S.R. 486-BJ].[1]: If an officer holding a permanent
post in substantive capacity:-

[a) officiates in a higher permanent post [other than a tenure
post] or holds a higher temporary post [other than a tenure
post] borne on a cadre which includes permanent post on
the same time scale as the temporary post, continuously
for not less than three years, and retires or dies while
so officiating or holding the higher post; or

[b] is confirmed in such higher permanent post at any time during
the last three years of his service after having officiated
in that post continuously for three years or more.

his emoluments for pension in respect of the higher post for
any period beyond three years continuous service in that post
shall be determined under Rule 2544-A [C.S.R. 486-A] as if he
held in substantive capacity a permanent post on a time scale
identical with that of the higher post.

[2] For computing the length of continous service in respect
of the higher post under clause [1], all kinds of leave all
periods during which an Officer officiated in a permanent post
or held a temporary post on identical or higher time scale and
the time spent on deputation and foreign service shall be inclu-
ded, provided that it is certified that but for his proceeding
on leave or serving in other post or going on deputation or
foreign service as the case may be, the Officer concerned would
have officiated in or held the higher post.

[This will take effect from 1st september 1962].

2544-C [C.S.R. 486-C] - In respect of Railway servants quitting
service on or after the 15th June, 1968, "emoluments' shall mean
the "pay" as defined in Rule 2003[21], which the Railway servant
was receiving immediately before quitting service. Provided
that the benefit of higher officiating pay for [ordinary] gra-
tuity/Death-cum-retirement gratuity will be given only if such
pay was/would have been drawn continuously for a period of not
less than 22 days. ‘'Average emoluments' shall mean the average
of the emoluments as defined ahove calculated upon the last three
years of service.

In the case of running staff emoluments for [ordinary]/Gra-
tuity Death-cum-retirement gratuity will also include the monthly
average of running allowance drawn during the 365 days of running
“duty im’xediately preceding the date of quitting service limited
to 75% of . the emoluments as defined above. For the purposs of
calculatlon of average emoluments the actual amount of the running
‘allowance i '‘drawn during the month limited to a maximum of 75%
of other ‘emoluments as defined above shall also be taken into
account,

Note[1 ]: If a Railway servant, immediately before his retirement
.or death, etc., has been absent from duty or on leave with allo-
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[i] Treatment of Running Allowance for various purposes in case
of Running Staff:

The existing quantum of Running allowance based on the pre-
vailing percentages laid down for various purposes with
reference to the pay of the Rumning Staff in Authorised
Scales of Pay may be allowed to continue.

[ii] Payment of Incentive Bonus:

The payment of Incentive Bonus to various categories of
Railway employees at present eligible for the same, may
be allowed to be paid at the existing hourly rates 1laid
down for each category based on their Authorised Pay Scales.
2. The payments as above will be provisional subject to adjust-
ment on the basis of final orders."
It is clear from this order that pending decision to revise the
rules requlating grant of pension, the existing quantum of running
allowance based on the prevailing percentage laid down for various
purposes with reference to the pay of the running staff in various
scales of pay was allowed to continue. Thus the limit of 75%
prescribed by Rule 2544[g}[i] was directed to be continued.
The expression ‘authorised scales of pay' in the context of the
revised pay scale rules which came into force on 1.1.1973 has
€0 be understood as pay authorised by the statutory rules that

LR IN T ea P

- ‘/, rwere in’ forca on the date of the order, 21.1.1974. The order
iz \

’35‘ W da_ “‘,d%’121 1 1974 did not, therefore, in any manner affet the statu-

2 tory prescrlptlon regulatingcomputation of empluments and average

emolunents contammi in Rule 2544 for the purpose of grant of

\ (‘ ‘-..1
“\\retlremcnt benefits., BAny decision to modify the same would have

effect only when the relevant statutory rules are amended in
accordance with law. But what the Railway Board did was to
attempt to modify the statutory rules by an executive order made

on 22.3.1976 bearing No.PC II/75/RA/I paragraphs' 1 to,5 of which

read as follows:
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Tribunal where it was renumbered as T No.410/85. The said appli-
cation was allowed by the Principal Bench by its order dated
6.8.1986 and the impugned orderof the Railway Board dated 22.3.76
was quashed. The respondents were directed to continue to make
payment beyond 31.3.1976 all retirement benefits in accordance
with the Railway Board's letter dated 21.1.1974 till such time
as the relevant rules in this regard are amended in accordance
with law. The Railway Board's letter dated 21.1.1974, as already
stated, did not affect the statutory rights regulating pension.
On a proper consideration of the order we have noticed that it
in terms states that the limit prescribed by the rules shall

continue until modified in accordance with law.

5. Ve should advert, at this stage, to another order made by
the Railway Board by which the statutory limit which was reduced
to 45% by the Railway Board's order dated 22.3.1976 was enhanced
to 55% with effect fram 1.4.1979. This order also suffered fram
the same infirmity from which the earlier order dated 22.3.1976
suffered it being in conflict with the statutory rules. It could
not, therefore, have the legal effect of reducing the statutory

limit of 75% fixed with relation to the ruming allowance by

Rule 2544[g].

6. Shri HM.C. Srinivasan and 23 others filed an application

'rr\x/M 5‘**1988 before the Ernakulam Bench of the Tribunal in O.A.
) o s TVRA '/0 NT, {

1/ QJ; ra
P

O
% (

No Y769/88\,€or a direction to grant them pension by adding runn-

o "llor.:ancg‘ﬁ upto a maxinum of 75% of their pay for computation

i YT i
tnelr pe.né”lon in accordance with the judgment of the Principal

Vo

--\.& Bench m T f\! .410/85. During the pendency of the said application
(} "\.’ g P 1é
" e

= the -statutory rule 2544 was amended by the President in exercise
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No.428, 429 ¢
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of the Ministry of Raiiways.
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DA:As above

No.E[P&AJII-B6/RS-15

ADVANCE CORRECTI(

o

430 R.I. and 409

This issues with the concu

cle 309 of the Constitution. By
j{1] and g[ii] of Rule 2544 were
ran 1.1.1973 reducing the limit
irpose of calculating the average
the same day, a further amendment
1979 increasing the maximum from
amendment was given retrospective
amendment was given retrospective

e sake of convenience we shall

[#2]

ilway Establishment Code-
I&1II.

conferred by proviso to Article
lia, the President is pleased to
1502 and 2544 of Indian Railway
[ [First reprint and Fifth reprint
n the Advance Correction Slips
R.IT enclosed as Annexures 'A‘.

tive from 1.1.1973.

rrence of the Firance Directorate

Sd/-[K.Venkatesan]
Director, Establishment [PeA]
Railway Board.

~

New Delhi, dated 17.12.1987"

"ANNEXURE 'D’

N SLIP NO.405 R.II

RULE 2544

Sub-rule g[i] andlg[ii] may

&

be substituted by the following:
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N

gli} "For the purpose of calculation of average emoluments:-
actual amount of nmning allowance drawn by the rai lway
servant during the month limited to a maximum of 45%
of pay, in the revised scales of pay".

glii) "For the purpose of gratuity and/or death-cum-retirement
gratuity: the monthly average of running allowances
drawn during the 365 days of running duty immediately
preceding the date of quitting service limited to 453
of average pay drawn during the same period, in the
revised scales of pay."

(Authority: Ministry of Railway's letters No.PC III/75/RA/1
dated 22.3.1976 as amended by letter of even number dated
23.6.1976].

EXPTANATION: The Rule 2544 of Indian Railway Establishment Code,
Volume II [5th reprint] has been modified through administrative
instructions issued with the President's approval effective from
1.1.1973. These instructions were necessitated by the introduc-
tion of the revised scales of pay recommended by the Third Central
Pay (omaission. The purpose of this amendment is to give statu-
tory force to the administrative instructions with effect from
the same date on which the instructions were issued. It is certi-
fied that retrospective effect given to these rules will not
adversely effect any employee to whom these rules apply.

5d/-[K.VENKATESAN |
Director, Establishment[P&A]
Railway Board."

"Subject: Awerdrent to Indian Railway Establishment Code-Vol.IZIT.

In exercise of tn2 powers conferred by Proviso to Article
309 of the Constitution of India, the President is pleasad to
direct that Rules 1302, 1309, 1502 and 2544 of Indian Railway
Establishment Code, Volume I & II [First reprint and Fifth reprint
respectively] be amended as in the Advance Correction slip No.437,
438, 435 R.I amd 407 R.II, enclosed as Annexures 'A', 'B', ‘cC'
ani 'D' respectively.

The amendment will be effective from 1.4.1979.

Sd/-[K. VENKATESAN ]
Director, Establishment [P&R]
Railway Board.

(252 "~ New Delhi, dated 17.12.87"

s e i
e

A el
P, | NOLE
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{ "ANNEXURE ‘D'

|
ADVANCE OORREQTION SLIP NO.407 R.II

RULE 2544
Sub-Rule g[i] and g[ii] may be substituted by the following:
g[i] "For the purpose of] calculation of average emolunents:-

55¢ of b;asic average pay, in the revised scales of
pay, drawn during the period;"

glii) "For the purpose of gratuity and/or death—cum-retirement
gratuity:| 55% of |pasic average pay, in the revised
scales of |pay, drawn during the period.:

AUTHORITY: [Mini
17.

try|of Railway's letter No.E[P&A]II-80/-
RE-10 Aztaq 19

S
7.1981]

The Rule 2344 |of Indian Railway Establishment Code, Volume
IT [5th reprint)] has been modified through administrative instruc-
tions issued with s approval effective from 1.4.1979.
These instructions sitatec by the Government's decision
on the recommendations of 'Rumning Allowance Committee [(198071"'.
The purpose of tni$ amendment is to give statutory force to the
administrative instfructions with effect fram the same date on
which the instructins were Issued. It is certified that retros-
pective effect given to thdse rules will mot adversely affect
any employez, to whou these rples apply.

SA/-[K.VZTKATESAN )
\ Director, Establishment [P&A]
Railway Board."

|

The amendment to the statuto&ry rules having been effected during

the pendency of the 0a the applicants amended their application
on 20.9.1989 challenging thé; two amendments in so far as they
ware given retrospective effect from 1.1.1973 and 1.4.1979 respec-
tively. Their prj_]cipal contention was that they, as pensionars,

have acquired wvasfed rights to receive pension in accordance

with the rules in [force on |the dates on which they retired and
that those rights of theirs dannot be taken away by the subsequent
amendments made to rules oph 5.12.1988 by giving retrospective
effect to the same., This acgording to them is unjust, manifestly
unreasonable ana arbitrary and thus violative of Article 14 of

[ 4
the Constitution of India.| The Ermakulam Bench consistiny of

v
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Vice Chairman S.P. Mukerji and Judicial Mewber A.V. Haridasan
by their order dated 20.4.1990 allowed the said application,
quashed the notification dated 15.12.1988 to the extent the amend-
ment to the rules were given retrospective effect and issued
a consequential direction to the respondents to grant or refix
pension and other retirement benefits to the applicants as if
the amendment to Rule 2544 had not been effected till 5.12.1988.
The clear effect of the decision is to declarez/if)nvl;ldthat portion
of the amendment which gave retrospective effect, preserving
the prospective effect to the amehdrrent with effect from 5.12.1988.
Therefore, those who retired befare 5.12.1988 were entitled to

count the running allowance subject to a maximun of 75% of their

pay and allowances for the purpose of computing their pension.

7. The aforesaid decision of the Ernakulam Bench in O.A. No.K-

269/88 was challenged by the Union of India and others in Review

Application No.72/90. That Review Application was rejected by

a speaking order made on 25.7.19290.

8. Shri C.L. Mallick and others in 0.A. No.1572/22 and connactad

applications challenged tihe Railway Board's order dated 22.3.1976
and the amerdments to Rule 2544 before the Principal Bench of
the CAT at New Delhi. They also prayed for a direction to compute

retlral and ot.ner benefits in terms of the order of the Railvay

'Q\h\, \fvg"/éated 21.1.1974., That application was opposed by the res-
A ! 4 -~ ~ '\\
ﬁr pongl?lts théreln viz., Union of India represented through the

U - ﬂ.‘

BRSO &‘ fman, ¥ ?Rallvray Board ang the General Manager, Northern Railway.

- ) = ’

AN It‘?’ls sdrprlsmg that these respondents did not bring to the
. . Y.

. ;; ‘(ngtice of'.«‘the Principal Bench that the velidity of the amendment

'-,.__,... ,(*’
r ’r‘w""
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I

to Rule 2544 was ci ‘llenged before the Ernakulam Bench and that

a decision has been rendered on 20.4.1990 striking down the amend-

ment to the extent they gave retrospective effect. On the date
on which the applicants presgnted their applications before the
Principal Bench, the Ernakul Bench had not yet rendered its
decision. But the| Ernakulam Bench had rendered its decision
long before the PrinFipal Bengh decided the * cases on 23.10.1991.
The applicants were“ obviously unware of the decision. That may

be the reason for their not bringing the decision of the Zrnakulan
Bench to the notice of the| Principal Bench., But the conduct

of the respondents| is inexcusable as the Union of India was a

party to the proc [_dings bdfore the Ernakulam Bench. Thus the
Principal Bench dic},g not have the benefit of the decision of the
Ernakulam Bench when th2 0.A. No.1572/88 and other comnected

cases wer2 heard and disposad of on 23.10.1991. All these appli-

(9

cations were Ccisundssel red2llling the challenge to the anencient
to the rules. The Principal Bench took the view that the vested

rights of the pensioners weye not affected by the amendment of

the rules on the| ground ‘cLhat the total amount of pension and
re-irement henefits they would have received before the amendment
ware not reduced by the afended rules. Following this decision

of the Princinal| 3ench agplications MNo.351 to 423/88 filad by

sinilarly situated persons| before the Ahmedabad Bench were dis-

missed on 28.2.19%2. It s surprising that the Union of India

o

which was one of the resppndants before the Ahmedabad Bench did
not bring to the notice pf th= said Bench the decision of the

Frnakulam Bench in O.h. K-P69/88 to which it was a party.
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9. It is for the first time after all these cases were referred
to thz Full Bench, transferred and clubbed together that the
Union of India and other contesting respondents in these cases
brought to the notice of this Full Bench the fact that Union
of India has challenged the decision of the Ernakulam Bench in
SLP No.10373/90 filed on 24.,7.1990. The counsel for the respon-
dents also informed us that the Special Leave Petition and the
application for stay are pending and that the Supreme Court has
not granted any interim order staying the operation of the order

of the Ernakulam Bench.

10. It was contended by the learned counsel appearing for the
Union of India and other contesting respondents in this hatch
of cases that we should defer consideration of all these cases
and await the authoritative pronouncement of the Supreme Court
where they had challenged the decision of the Ernakulam Bench,
In this connection reliance was placed on the decision of the
Supreme Court reported in AIR 1986 SC 1223 D.K. TRIVEDI AND SONS
V. AMBAIAL MANIBAI PATEL AND OTHERS. That was a case in which
the Gujarath High Court had dismissed the writ petitions challen-
ging the validity of certain statutory provisions and directed
the petitioners to approach the Supreme Court as similar matters

et L _
e Ag.mjequmg there. It is in these circumstances that the Supreme
I\ N,

7> e Ne
'e«tf d u;t\\é}a/s\ixjved that the course adopted by the High Court was
‘ Y5

k(- - coryeg and that if the High Court thought that the point
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having taken a contrary view and upheld the validity of the
amendments we should dismiss these applications following the
said decisions. They further contend that on merits tne decision
of Ernakulam Bench is wrong and that the view taken by the

Principal Bench and the Ahmedabad Bench is sound.

12. At the outset we must observe that the respondents are
taking advantage of their own lapse in not placing the decision
of the Ernakulam Bencii when the Principal Bench and the Anmedabad
Bench decided the two sets of cases where the same statutory
provisions were challenged. 1t is well settled that a Division
Bench is bound by judicial discipline to follow the earlier
decision of anotner Bench vide: ALR 1989 SC 1933 UNION OF InDIA
AND ANOTHER v. KAGHUBIR SINGH AND OTHERS wherein it is observed:
"we are of tne opinion that a prououﬂcement of law by a
Division Bench of this Court is binding on a Division Bench
of the same or a smaller number of Judges and in order
that such decision be binding, it is not necessary that
it should be a decision rendered by tne Full Court or a
Constitution pench of the Court."
1f only the respondents haa fairly placed tne decisioq of the
Ernakulam Bencnh beiore the Principal Bench and the Ahwedabad
Bench, those Bencnes would not have examined the validity of
tne impugned statutory provisions, the saime having already been
struck down by tne Ernakulam Bench which had the competence
to do so. The respondents are now trying to take advantage
of tne failure on tneir part of performing their duty of placing

the decision of the Ernakulam Bench when similar cases came

‘ upwrion/;§3n§ideration before thne Principal DBench and Ahaedabad

X

LT -
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EAN ]
\Tifitﬁe respondents had acted fairly and diligently,
AN ST\ |

yond

; NN T : .
fyct oﬁ’gp§ﬁ51ons would have been avoided.
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13, Mgy, H?’$?511 now examine the contention of the respondents
(& R/

o T o _

thatythe "eFders of the Principal Bench and the Ahmedabad Bench

e that

have the effect of declaring /the impugned amendment to the Rules

¢
to the extent that they give retrospective effect are valid.
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Jurisdiction determining the status of a person or thing,
or the disposition of a thing, as distinct from the parti-
cular interest in it of a party to the litigation. Apart
from the application of the term to persons, it must affect
the '"res" in the way of condemnation, forfeiture, declara-
tion of status or title, or order for sale or transfer”.
(Bmphasise supplied)

As the decision of the Ernakulam Bencn declares the status of

the impugned statutory provision, it is a Judgment in rem.

14, As on the date on which the Principal Bench and the
Ahmedabad Bench disposed of the applications before them ‘the
amendment giving retrospective effect to the rule having already
been declared void by the Ernakulam bench, the tribunal
cannot be asked to strike downthe statutory provision which has
alreaay bpeen struck down or declared as void by a court of compe-
tent jurisdiction. The orders of the Principal Bench and the
Ahmedabad Bench dismissing the applications cannot in the circum-
stances have the effect of putting life into the rules which
have already been declared void by the Ernakulam Bench. Wnen
a statutory provision is declared as void or struck down, the
same can be revived by getting tine said decision reversed
by way of review or on appeal to the higher court. Tne only
other way to resurrect sucn a provisioi is by resorting to appro-
priate amendment of the Constitution or modifying the statutory
provision as to render it intra vires. The Supreme Court has

held in AIR 1989 SC 1933 UNLON OF IWUIA v. RAGHUBIR SINGH ARND

OTHERS -

rstatute is declared invalid in India it cannot
ted unless constitutional sanction is obtained
: byta constitutional amendment or an appropriately
fied geﬁsion of the statute is enacted which accords
i con ti??tional prescription',

' S S i .
N e caﬁﬁgﬁ;ang As not aisputed that the Ernakulam Bench of the
y i ) _J B {5} | .
Tnibunaldyggﬁtompetent to declare the impugned statutory provi-

T e

sion void as offending Article 14 of the Constitution. The

. , . N
%Jstatutory provisions declared void have not been shown to have
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been resurrected either by an appgopriate amendment to the Cons-

titution or by suitable|modificatfion of the statutory provision

to brinyg it within the constitutiohal prescription. ‘The applica-

tion for review challenging the decision of the Ernakulam Bench

has been dismissed. Though an jappeal has been filed against

the decision of the kErpnakulam Bench to the Supreme Court no

decision has as yet been rendere by it reversing the decision

of the Ernakulam

It is admitted that the Supreme Court
has not so far stayed the operatipn of the said aecision. Hence,
we have no hesitation in holding that the order of the Principal
Bench and the Ahmedabad Bench dd not nhave the legal effect of
resurrecting tne impugned statutpry provisions which nave been
already declared void by the earlier decision of the Ernakulam
Bench. In the light .of lour above findings it follows that there

is only one decision which holds| the field viz., that of trna-

kulam Bench which has declared the impugned provisions as void.
As the decisions of the Princifpal Bench and Anmedabad Bench
do not have tne effect of declaring tne impugned provisions
as valid, it follows that ther¢ are no conflicting decisions

requiring resolution of [the confljct.

15. Assuming that [there arg two inconsistent decisions,
we shall examine as to which decibion can be regarded as a prece-
dent pinding in subseqjent casesl. It is obvious that the Prin-
cipal Bench and the Ahmédabad Benth have rendered their decisions
without noticing the eFrller decision of the Ernakulam Bench.
In such a situation it is well gettled that the later decision

rendered in ignorance of the earlier decision has to be regarded
as per incuriam and not binding| on the court in a susbsequent
case. This principle | has been succinctly stated in Salmond
on Jurisprudence, 12th Editiog, page 151 at para (5) as

l

follows:- ¢
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"(5) Inconsistency between earlier decisions of the
same rank. A court is not bound by its own previous deci-
sions that are in conflict with one another. This rule
has been 1laid down in the Court of Appeal [Young's case
(1944) K.B. at 7206, 729], Court of Criminal Appeal [R.
v. Power (1919) 1 K.B.572 {(CCA)] and Divisional Court [R.
v. Dbe Gray (1900) 1 Q.B.521)], and it obviously applies
also to the House of Lords. There may at first sight seem
to be a difficulty here; how can a situation of conflict
occur, if the court is bound by its own decisions? At
least two answers may be given. First, the conflicting
decisions may come from a time before the binding force
of precedent was recognised. Secondly, and more commonly,
the conflict may have arisen through inadvertence, because
the earlier case was not cited in the later. Owing to
the vast number of precedents, and the heterogeneous ways
in wnich they are reported - or are not reported - it is
only too easy for counsel to miss a relevant authority.
Whenever a relevant prior decision is not cited before
the court, or mentioned in the judgments, it must be assuied
that the court acts in ignorance or forszetfulness of it.
If the new decision is in conflict with the old, it is
given per incuriaum and is not binding on a later court."
{emphasise supplied)

In Raghubir Singh's case it has been laid down that a decision
of a Bench of two judges is binding on the Division bench consis-
ting of the same number of judges and that, t.nerefore; the prin-
ciple laid down by a Bench of two judges does not get reversed
or superseded by a subsequent decision oI a Bench of the same
number of judges. Applying this principle it has to be held
that what holds the field as a binding preccdent is the decision
of the Ernakulam Bench and that the subseyuent decision of the
Principal Bench and tne Ahmedabad Benchnave to be regarded as

per 1incuriam and not binding in subsequent cases. This being

N ™~ Nprecedent fn’x% regard to the validity of tne impugned rule in
S

N/
\ RS - /)’//i . . R
\. . r-.80 fay a;sff glves retrospective effect.

TI6T  As tne Full Bench is not bound by eitner of the deci-
sions, we shall now examine as to which of the decisions lays

down the law correctly. The Ernakulam Bench has rightly proceed-

]
., ed on the basis that the President has under tne proviso to

L
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Article 3UY of the Cojstitutio¢

power to promulgate rules with

. £ ) . . . o
retrospective effect. This, howdver, is subject to the condition

|
|

that the rules do not

fo)
3

ferred by Part III

Bench has done is Lo examine as

glven to the amendment| violates

lt has held that it ddﬁs, on t%e ground that the

of the applicants in the matter

retiral benefits have peen affeq

tion of tne amended\rple.

a valuable right whici & Governmé

cnarity nor bounty. Go

and other retirement benefits of

vice. Deprivation of s

ment, 1in our opinion; is many
| N ‘:

the Ernaky

sion. The Principal Bench and%
i !

the view that such vesged right}

quent amenduwent to tne rules

i

offend any of the f

f the Coms

It 4

nt servant earns.

ticle

!
undamental rights con-

titution.

to whether retrospective effect

Wnat the Ernakulai

Article 14 of the Constitution.
vested rights
of receiving pension and otner
ted by the retrospective opera-
s|well settled that pension is

It is neither

vernment $ervant acquires right to pension

the date he retires from ser-

ben a valhable vested right after retire-

festl

y unreasonable, arbitrary
14 of the Constitution.
lam Bench nas said in its deci-
Ahmedabad Bench have not taken

can be taken away by a subse-

by| giving retrospective effect

Lo tne same., Wnat ‘tnéy nave §a;d is that the vested rights
[ i

of tne applicants bLefore tnem hgve not in any manner been cur-

tailed by the impugneacimendmentg
of Pay Scale Rules the |

staff were enhanced with effect

to tne rules. by the revision

pay scalés of the members of the running

from 1-1-1973. Under Rule 2544

the meavers of tne Ru@hing staﬁf were entitled to computation

il |
of their pay and retiffement be

running allowances wiiich| they werf

of 75% of tneir pay and‘otner all

i

by notifications dated

nefits taking into account tne

=Y

recelving subject to a maxinium

owances. Rule 2544 was amended

5-12-1988 prescribing the maximum at
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45% from 1-1-1973 to 1-4-1979 and 55% from 1-4-1979 onwards.
Those who retired from 1-1-1973 to 4-12-1988 were, in accordance
with Rule 2544 as it then stood, entitled to take into account
running allowance in the matter of computation of pension and
retirement benefits upto the maximum of 75% of their pay and
other allowances. As their pay was revised with effect from
1-1-1973 the limit of 75% had to be worked out with reference
to the enhanced pay and other allowances that they becaue
entitled to receive in accordance with revision of Pay Scales
Rules wihich cawe into effect from 1-1-1973. Wnen the maxium
is reduced froum 75% to 45% upto 1-4-1979Y or at the rate of 55%
from 1-4-1979 it requires no argument to convince that the vested
rights of all those who retired between 1-1-1973 and 4-12-1988
in tne matter of receiving pension and retireuent benefits were
adversely affected. The Principal bpencn wnose decision has
been followed by the Anmedabad Bencn nas, however, held that
the amendment with retrospective effect has not adversely
affected the quantum of pension etc. What the Principal Bench
has done 1s to compare the pension one would get taking into
account the pre revised scale of pay ilamediately before 1.1.1973
and the running allowance limited to a maximum of 75% of pay
and allowances, with tne pension wnicn he would get after
=4=l973 taking into account tne nigher revised scale of pay

yinning allowance subject to a maximum of 457 or 55%

< o . . ) .

S De casgy may. We are concerned witn persons who retired
) Y -
o i B . , , o e . .
(. ‘Bétween ?—1—;973 and 4-12-198% thereby earning a right to compu-
’ WYL, e e

L TR/

C\\ té%?b@ of ffension in accordance witn the statutory rules then

Ny Al -~ ,/‘/«,,

7
" ._._——:,:—,5‘
o e iy RS

-~ 4 . :

\\;;:fmwforgeéfAs by the time tney retired, revision of pay had come
into force, it is the revised pay and the running allowance
subject to a maximum of 75% of the revised pay and allowances

that was required to be taken into account. This r@ight which
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and 4-12-1988 was sought to be

ir retirement between 1-1-1973

hffected by awending the rules

on 5-12-1985 with re%rospective effect reducing the maximui
limit of runninyg allo+ance thay qualifies tor pension. Wnen
the maximum limit of running alllowance is reduced from 75% to

45% or to 55% it automatically r¢

penefits that stood visted on

impossible, therefore, [to agree

duces the pension and retirewent
the date of retirement. It is

with the view taken by the Prin-

cipal Beunch followed [by the Anmedavad Bench that the vested
|

right of the pensi#ners who| retired between 1-1-1973 and

4-12-1958 in regard Lo pensiop aud otner retirement penefits

have not been adversely affecte

to the amendea rules.

noldiny tnat the dec1%10ns of ti
\

ave,

bd Dy giving retrospective effect

therefore, no hesitation in

he Principal Bencn and the Ahmeda-

| respect

pad Bench witn great

is rig

ht.

are wrong and that the decision

fne Ernakulam Bench has, in

|
of the Ernakulaw ben#l

|

[

our opinion, rigntly declare

extent they nhave been given

the amended provisions to the

retrospective effect as void as

offending Article 14 jof the Cogstitution.

17. As the decision| of tne Efnakulam Bench is in appeal before
the OSupreme Court e would [like, in tne interest of jJustice
and to avoid multiLlicity of proceedings, to direct that the
present applicants |shall be| bound by tine directions of the
Supreime Court and {hat tne payments made in pursuance of our
directions in all thcse cas¢s shall be liable to be suitably
adjusted. !

!
ls. For tne reasons stated above, all these applications

followiiy;

are allowed with th %

1) Tne respondents sf

other retiral beneffit

1L.Rs in accordance| wi

vefore it
'

5-12-1958

wdas a

-

all recompute

pended

directions:

the pension and
s of the applicants or their
th Rule 2544 as was in force

by wotificationg dated
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465.

466.

46%..

468,

469,

470,

K.KsKrishne Iyer,

S,/ K.Krishne Iyer
Retired.,-Guard/A éPl, '
5.No.13745, Chembel Village
P.0., Ketteyi, Palakkad,
Pin 678 572.

Mm,Veemban, _ _
s/o M.Nekelan, Retired.,
Loco Shunter, S.Me.F 5323,
Mullathody House,
Karianqode,P.0. Kotteyd,
Palakkad Distrist.

C,Gangadharan Nair,

$/o K.Kunhen Nambier,
Retired,, Assistant Cuard,
&,No,1864, Lakshmi Nivos,
P.O.Puthiperlyarem,
Palghat, Pin-€78 733,

G,Parasuraman;
5/0 P,Gopal Pillei,
Retired., Driver 'B',
S.No,P 3067, “Sarassathl Nevns'®,
Reyappen Street, P.J.
Thabthemangalam, Falghat—

678 102,

C.Narayanan,

s/o A,Chendu, Retired.,
Driver ‘A', S.Ns.P 7473,
Leela Nivaes', P.0.
Puduppariyaream,
Palghat-678 733

K,Raghavan,

s$/o M.Krishnan,

Retired., Driver 'A!

Spl, S.No. P 2400,
Mullarithodi House,
Karimgode, P.0. .
(Kottayi, Palghat-67% 572 ).

P.K.S51lvasankaran,

8/o P.C.Krishnan, Retired.,
Guard, 5.No.14108,
PuthukulangaTa,

rayana House, PO«
wy~-676 642.

- dpathy Pilleld,
[ Retired.y Guerd S.Nn,14117,
#01d Kdrug Road, Lalapet F.Ces

Al

Ty g 1richy Dist., Temil Nedl,

B 839 A0S,

~

"-.- i P e

cer APPLICANTS
1..C0ntd./ﬂ

¢
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KeV.Sarasuathi ARmma, '
W/o Late K.Balakrish
Retired Driver,

S.No,P 3512 Kallazhi
lPudussery, Cheru*hur

473,

A, Kunhikrishnan Nedr

474, S/0 PoK.Sankaran Maij

475, A «Marimuthu,
|Ret1red ‘At Spi.,
S.No. P 3574, 109,
|Dhanalakshmi Illam,_
Kumaran Street, '
| Kavungal Pelayam, Eﬂ
M.Natesean, :
%/o Muthusamy CGoundé
Retired, Driver 'Aj
S,Ne, P 4369 P.L.
I.C.Police Querters)
| Dhanoanchiri |\agcx,|
Pondicherry, W

4761|

¢
|
T.R.Unnikrishnen Namb
S/o Raman Nembisr, Re
Guerd 'B'm S.Ne.9791,]
Abhilash, Revipurem ,
Kochi-16.

Retired., 'A' Gracs & y
'S.Ne..9685, Krishna Vigher F.
Paruthipulli, Palghal.

S/i M.Prgamuthu Naiy.;

1612,

LaT,
uirpdﬂ, .

8 Menonf

House,
thy. %

ade-3.

T

IS

G.Kebbdul Sathst,
| S/o G.Khader Badsha
Retired Guard 'A!
S.Nnt 11786§ 17 QY]

t

477,

Jalel Khan Street,
Salem, Pin 636 001,

478, R,Ramasamy, J
| $/sChinnakesaven, 7
Driver ! S,No, J

. 176, Mandapg Veeth
Erode-1. ,)

. IF
479, M.Ibrahim Khan, |
S/o E, Nohamed Kha

| Retier., D Ver .
S.Ne, P 3028, L 74

| Shamshad NanziL, Perear Ne

Erede-1.

Spl. ,
d 1
{Fort,

Aetired,
/N 1297,

.

o

Sahib,

w

® is v o

ty

:
)

|

! i

464 to 474 - ere
alﬁllcant= in O.h.65/93.

APPLICANTS
Contd, /-

LR




497,

498,

499,

500.

501 .

502,

aﬁyv'%g : j

Sampoornam,
W/o Late P Arumugham,
Retired,, Driver 'A!

-ED 194 D, Railuay Colony,

Erode,

S,Geeja Bai
W/o “ate M.&anesan,
Oriver 'A' Spl.,

S.No. P 2394, D.Ne,16,
Lenin Street Church Med.,

Reiluay Colony P.O.,
Erode,

Papra,

W/e Late K.Krishnan
Retired., Priver 'C‘,
S,No., P 7945, '
Mooppaner Street,

01d Suremangalem,
Salem-635 005,

P.MeArokiasemy, = -

5/o R.Muthu, Retirecd.,
Driver 'af épl.,
3,No, P 1718, No,752,
5th Mein, 8th Crouss,
M.C.Layout, Vijayanegsr,
Bangaelnre-40,

N.Marappa Dasary,
5/o0 Naravene Dasary

_Retired,, Oriver 'B‘,
- SiNo,P 8083, V3/48,

Peria Vacdagampatti
Via., DaniShpet Rq oy

Omaiur T,K., Salem District.,

Pushpavealll,

vl Mo, 468 to 499 are
applicants in D.A.67/93,

W/o Late V.R,Velusemv. Retired

Diesel Kssistant,

S.No, J/M 1242, D.No.64,
Vavooce Street, )
Kollampalayam, Erode-2,

_~MoKannian,
7 a6 KyG.Madhaleimuihu,

tfred,.; Driver '8!

’S.Ng.V_50; D,No,15 F/3

EXJ%%fviiﬁlﬁ%n Colony,
Sysisapur 3 giruppur.
I 4

S
/

, Retired,,

A/9'F SEEH - Colony,
New™Fairlands,

v Salem-636 016,

Apl., S.No. 15212,

... PRPFLICANTS
..;Confd./-



505,

506.

507,

508,

509.

518,

511.

513.

" 'Passenger Guard,
' 8,.No 13413,

A,Krishnasuamy Naidu,
S/m N.Arumanatha Neidy
Re -ired,, 3pl, Grade (s

S.No.14310, Kandampatﬂ
Selem-636 005, ‘ l

P K.Sulechans,
U/u KeMe Paramesuaran,
Retired,, Driver 'C',
S.No.P 4800, ED 397 B

Ralany Colony P.0., . I

Erode 2,

Pobi, Raman
S/m A. Paththorana ly |
Retired,, Guerd 'B!' i
S, Nc.15243 Dhsnalak*' P
Upstairs, Near Tempy
‘Subramania Negar, %al

'K+S.Ceorge,
'S/o X, Slmpson, Reti 1

PLOt NUJ :
' douss Ne,157 A, . |
iTh‘rUVakaVB.dcnur.
Salem--636 00C5,

1

R,Venkatesuwaram,
d/o N.Ramamirthem, Retired
Guard ’A' S,.No, 15&53

5/137, Aumedhker Ne
Jagir Bmmapalayam P
Salem-so H

C.Fongia Gownder,
5/o Chinnappa Gowndt

Retired., Lecc Shun
S.Ne, P 4374 Peris
Jagir’ Ammapaleyam i
Salem-2, ‘

ST, [
ter,
NotturJ

KeS.Somasundaram, !
S/o K.K.Subha Rathi
Retired Cuard 'R' S5pl,
S.Ne,6711, No,75;
Vinayakar Koil Srd
Moolapalayem, Erod

ooreef
3-2.

Julie, V/o Late S,
Retired, Driver ‘&
S.Mls.P 3261, 3/1 §
Coimbetore, ‘

K.Kandasamx, S/o karuppan,
Retired,, Pssisteft Guard]
S,No.,161€3, Ocsikinethupy
Remadevem P.0., Remadevar
via,Kandanpalayam)

Salem District. | [

/

W

Nemak% 1
|

aluk,
ve.e, PPPLICANTS
[ . cvo.CUntdn/-
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514. S Kosalal Chandrs,
L/o T.5.Suaminathen (lste),
Retired,, Guard 'A' Spl,,
S.No.7619, ED 353 B,
Railusy Colony P.0O.,
ErOde—z .

515. Plamelu,
U/o Late M.Falaniappan,
Retired., Driver tAt
Spl. 5.No,P 2893, B 18,
Jeeva Neger, Rengampal a\av
Erode-2.

516, C.V.Narayanan,
S/o C.V.Krishnan, Retired.,
Guard 'A'! S,No.3283,
Mythri, South Bgzar,
Payyanpur,

Al.No.500 to 517 are

517, Smt. R.K. ParVathi cpplicz=nts in D.R.68/93

LW/o Late K.S Ranoasen\
Retlred., Guard Ta: \p1
S,No, ER 1124, Ela/o 3treat
Subramanla kager, Salem,

518. V.Regupathy,
5/0 S.Vsjiravel, Retlred.,
Drlver‘°" Spl., .14,
Kannan Nagsr, V.O. C. Naggr
Post, Thanjavur-613 007.

519, R.Mghaboobkhan,
- S/o A,Rghimankhan, Retire~.,
Driver '&!' Spl.,,
5.No,P 3053, No.82,
Renganagar, Suramangalam,
Salem-5,

520, M.Chinnu, $/0 M.Mechery,
Retired., Oriver 'A',
S.No, P 2815, D, I\iO.-u,
6th Dherma Nagar,
Suremengalam, Sslem-5,

521. A.Abdul Usheb,

S/o S.M.Abdul Azeez,
Retlrad., Driver 'A! Spl.,
-S;No.P 3691, No.101,
-Kennady. Naga _
nghuays'Nagar Road,

, f~: Suramangéla, Salew,
Yg?g ey, PAn-636 0G5,

4

RETPIS Yusuf}nn1
N ’S/o Khade ;mohldben, Ret«ren.,
. \\ Driver LBY, S.No.P 2115
332, Ne&ruiétreet, 01d ‘
E\\ Suramaﬁoalam, 5818m—610 ans, " eeeo APPLICARTS
00£0ntdo/-



523,

524,

525,

526.

527,

528,

529,

530.

531.

M.Ramasamy,
5/0 Munusamy, Retlred.
5hunter(Loco$
D.No.122,
Suramangalam, Salem-g.

K,Falani, S/n Kolendaj

Retlred‘, Leco Shunte
S.No.P 5256, 5/89
Anna Nagar, Jagir
P.0., Salem-636 302,

K.Govindasany,
S/o Kendasamy Neicker

Retired,, Loco Shurrtep

tg', S,No.P 9477, . |
D N-.21 i
Srd Street, Sa¢cm«:.§

K.Ramakrichnan, 5/6 ¢
Retired., Driver 'A'j]
S.No,.P 2764, 4/85, |
Lekshumi Illam, Jaglf

S.Ne.PTL
Peryar Strce%

kmm?oaleamH

iy l
il
i i

Dhsarmanagﬁr'*h

|

|

Kuppan;
bkl'y

ﬁmmapalayam P.O.

|
M. ﬁnnamalﬂ¢, 5/0 k MJQ
Retired,, Driver R‘L

S.No. P 5192, B,No, R
Pariyag Street 01d "
Suramanyelam,
|

Periannan S.,

5/0 Srceranyan, Retirer,
'First Fireman, S.No F 7457
15, Marilemnan Strogg

Solem Pallem, Salem<

|
 P,aubramani, ;
S/o Pelani Gounder,:
Locu;Shunter 'B',. .
SiNo. P 7455, Pillaj

Solampallam, Salem—w

. M.Arumugem, S/e Mar
Retired, éhunter g

' S,No, P 8078 A/65 .
. Ariyagounder Pattl,
Suramangalam P, D.,*?
|

. M.Chellakannu, 5
/0 Munusamy, Retite

' Loco Shunter 'B', w
S.No.P 7946,

the Ram Theat:e,‘ A

' Suramangalam, 1

Salem=-5, {

|
!
1
|
!

ﬁa’Pm—S.

B 39, |back of|

(n~

¢

c.,

00
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4an0, L, Narudappan

5/0 L= Pshmanan, Retired,,
Diesel Shunter S(No. V.85,
93, Thiru UoKo treet
Kollampalayam, Erode-2,

481, G.David, $/o D,Gabriel,

Retlred., Oriver 'A! grade,f

S,No, P 2289, 223,
SBstHrl hagar, Sadayan
Pelayam Road, Erode -2,
482, C,Subramanien,
s/o B Chinneppen,
Retired,, Guerd 'h',
Spl., S.No, 12327, Flot 31,
16th Avepue, Banu Nagar,
‘Ambathur, Madras-60C 033.
483, C.Arokiasamy,
S8/c P.Chinnapnan, Petired,,
Drivar 'A' S,Ne. P 2705,
D.No.77, New Street,
Erode-1, .
484, K,Feleniappan,
S/e Kandeppa Counder,
Retired., Driver 'A',
S-Nﬂ. P '788?-,0 .
Rlava Gouncer Kadu,
Manienuar, Salem-10,
485, C, .Rengasamy,
S/a R.Chinnasamy \a*J-,
Retired,, Driver ‘A' Spl,
S.Nn, P 2831, 32,
Ghousethottam, Udumalpet
Pin-642 126,
486, S,Abdul Kareem,
3/0 Shaik Jamaludeen,
Retired,, Driver 'B' Spl,
S,No, P 2825 30 Burrah
Sahile'Street, Mount Road,
Madras-2,
487, RN.Govindarajslu,
5/0 R.Narayanasamy Naidu,
Retlred., Briver 'A' Spl..
j” SNoi R.4667, 51 North Strect
4/@&1 arubuvanam, Kumpakonam,
Ay 1;1.{512 Q3. |

&
%Eg h R@Jaranickam
t ggLate Ko A, ?nthonysam/
“& \\Retlped.,/Drrvar 1t
\ %S, No. ;’105,, D, No.S5,
\\ ‘Sasthri Nagar Pillayar Koil
\//\Street _Efode.

g

L

$1,No.475 to 487 are
appllcants in 0 £ .66/93,

s e APPLICANTS.
...antd



439.

490,

491,

492,

| §.Nu. P 3789, EO 28

%annemal,
W/ ' ake K.Singodan‘
Retired,, Driver A
S.No, P 6826,

Maligal Natesean
Nadar Medu, Poonthur
Erode.

‘Aﬁieyalakshmi,
W,’a Late P.Pngamuthu

Retired., Drives 'R'}

S.No.P 2304, Ne.27. .
Sangliandapuram,
‘TirUchifappalli.
G.Ahilandem,

‘U/o Late T.Govindon, |
Driver 'A!' Spl., S.Ho.F 4€%
No,74, Vandikaranthgitam,

| Koll ampalayam, Evcoe-2. i

| R.Jdays, W/o Late V.§

Ramalin?am, Retired

Driver 'h' Spi.,

'H' Type, Railuay C
Erode.

Dhanalakshmi,
Spl. S.No,P 2895,

ED 352 B, Railuay G
Erode, .

Parvathi Sakthivelﬂ
W/o Late M. Sakthiv
Diesel Assistant, :
S,No. J/M 648, 422
Railuay Colony, Er

Nallemmal,

W/o Late C.Tholasipgppean,
1

t

Retired., Driver 'L%,

S.No. P 6579, 29,
Kumaran Street,

Kollampalayam, Erode, W

K.Lakshmi, 1

/o Late K.Raie, Rktired.P
Driver 'CY, S.No, |V 223, |
| 212 F Rgiluey Ccldny, . |
“/ Erode, o

Storgs
Ai’Road,

|
|
%pl.

9

! Retirrd

|

blony,

i
i, 62 4o

[.«

W/n Lete S.K.Sivapipkaser, |
Retired,, Driver 'Rl',
|

!

||

i

i"~ |
,ﬁf |

Pilliyar Koil Strerti M

e

’ |

olony g

el, Ret

S

) ’
de, ‘
!I.‘

|

J
y

o e APPI_ICANTS.
1-.C0ntdo/_




533,

534,

535,

536,

537.

538,

s 0 67 LN

P.Jaganathan,

S/o R.D.Ponniya, Retired
Driver 'A', S$,Nn,5551,
D.No,50, Muniappan Strect
Kluhipaleyam P.0.,
Salem"So :

A,.Perumal,
S/o B. Hanumaﬂ Retired.,
Loce Shunter ‘B'
S.Ne, P 8079, 131 A,
Raiiway Colony, Slae
Salem-5,

R.Ammsesi,

'$/o K.Raman, Retirvad,,

Driver 'A' 5pl,

S,No, PTJ 10057, D,No.B%,
A Masque Street,

01d Suramangalam, Saler:
Pin-636 COS,

V.Kandasuamy,

S/o Vellgiya Gounder;
Retived., hsstt, Luerd.
S.No.7246, Thirumagal Straet,
D.No,133, Bedipaickan Fatil, .
Salem~5.

Yesoda,

W/e Lece T.S Sririvsser,
Retirec,, Oriver ‘'A! hpl,

5, No, p Ye46, 10 Nehru Street.
0ld wuramangclam, Saltm-3.

Janaki Thailammsl,

W/o Late A hrjunen, Retlred.,

Driver 'B', S,No,P 3080,

4/248 A, Bharath1 Nagar,
Jagir ﬁmmopalayam P.0.,
Salem-2,

PeVsPachamuthu,

S/o P,Velusamy, Rctired.,

Guard 'A' Spl., S.Ne,1223,

386, Sakthy Vinayagar Koll
Street, Peonthurai Road,

2T E Ty de=2,
pv"\/‘vn. T ~23

> U .éilhnoly

S731R.§£Gﬁlhooly, Retired,
Driwer Va % Spl.,
&:lo. 9)29%3, 36,

?spﬁialvqktam, Rlageputan,

“Ea,lgm 6./

san,

.8 iM.Rengasaryé Retlred.,

Driver 'A' Spl, Mo, P 308%,

Plet Nn,8/2, IInd Cross Street,

Prlthivipakkam, Ambsthoor,
ﬂadras-—53.

A%

3i Nm,518 to 537 are
applicants in 0.k,

Ne,69/93.,

vos @PPLICANTS
e ocontdc /"'



541, .

542,

543,

544,

545,

546,

547,

548,

v

|
ReThirumelel,
Reoreoented by Lokaneyaki
as Guardian,
§/0 R.Rengasamy Naldu
Retired., Driver 'A'
S.Ne, P 2864, 2 A No
Vellalai Street j
Pandamangalam, Uoriynr,
Tiruchy-620 003.

m, Rnthonv, i
S/m LeMathalaimuthu,:
Retired,, Driver ’P“
Spl. S.No,3030, Nu &
Netaji Road, Marapauam,
Erode=2, |

2,

Saverinayaqan &,
8/0 Arokiam, Reblrpd.,
Rssistent Guard,
S.Nn, 7122, Uest |
Marianathapuram, ‘
Dlndigal G

V +Achuthan Nair,
S/u P.Narayenan Nalis
|RLt1red Gusrd 'A: Sp*cial,
S.No.7628, 5/1584 'Ahugrnh
Asokepurar, Ldl?'ﬁt—h} :

|
T, Kunh*rurpn.

|Retirpd.. Guard J
S, Ne, 6302, Kuttiyll]
PO Neladi 673 522

M. Visuanathan,
|S/O K.Belakrishnan
Retired,, Guard ‘A':
S,No,15164, H.No.,1/4f
I"Asuathi" East Nada
Calicut-6,

5/0 T Vehppu Nair, a
Guard 'A', S,No, 1933
Usha Nandir P.0.Marj
Calicut<673 007,
| |
KeKrishnankutty Na l"
S/o Unnichathan Naig,

il Houaz

'Retired,, Guard 'g'
S.Ne.1502, Vadakkey
PoO. M.IsE Kunnamand

61 am,
| Calicut.

.&D,538 to 543 are applicants

U.R.NU,70/93,

eeo APPLICANTS
| ...Contd. /-




LN 69 L2 ]

V.Ragheven Neir,
S,/ Gzvinden Nair

549, ’
Retired., Brekesmen, :
S,Nc,3024, Ragheve Nives,
Chiremengelam, P.0.Neduvs,
Perappenangafdi, Malstar,

U.K.Bheskearen,
S/o0 U.K.Velu, Recired,,
S5, Guerd 'R!' Spl,, S.No.78Z"7,
Urpekendy House, F.C.Tanrur
-676 302,

K.C «Grvinder Nair,

551, S/e .C.,Raman Nair, Retircc.,
Driver 'B', S,VNe, 718¢,
Edevath House,
P.0.Thalekulathur,

Calicut - 672 317.

K.Chendukutty, :
S/o X.Chekku, Retired,,
Rsst, Guarc, é.No,161L,
Koyimzxandy Heuse,.
Pe0Elathur, Celicul-
572 UL,

552,

. T.Subraemanien, 4
553 S/o P.Fumden, Retire3d.,
*  Guerd 'A' S,Ne, GP ‘688,
Menicwam houce,
Nesr Weter Tenk,
P.C.Puttilyere, “alic.t-
673 C04,

-

KeKeParameswaran Nair,
554, S/o P. K. Esueren Na’r,
Retirea,, Brekesman,
S.Nn,14606, Kulangsce,
P.0.Lakkidl, Pelghaz.

A A.Achuthen, S1,No.544 to 555 are
555. Sé@mﬁggoudan Neir, applicants in 0.h.71/93.

Retired,, Guerd '.',

\%7}'?&3%*44, Sreavelsan,
Vm., Pe_ghet -
\ 678 613.

~.‘, -
Latg’@.ﬁol-mcn, Rocired.,
F pa@@9”g§#mo,p £619.
\Q_- &!—'/gv’,\[ "K.C OP\.Bd’
Sunempatl Nell Fced '
“\“@ﬁﬁg%%e 009. ! - wee APPLICANTS,
b . ‘ o..Contd./4




K.htheppen,

$/o Kelleppa Gounder,

S57.  Retired, Shunter 'BY, ’
S.Nc.P 9453, D,No,110
Rrupnu Meles neer, o
pelpass Rosd,
Poondurei Road,
E.ode~2, : |

|
. M,Zulekhehi, :
W/e Late S.K.Sysd Ananec, |
Retired,, Uriver 'B', |
S,No.PiJ 10125, L,288,
Periyer Nager, Houdino Urid,
Erode-636 001, |

558,

- S,Rrunechalem, L
559.  5/o A Sutie Pillei, |
Retired,, Guard 'A!',

Spl. 5.N0.8995, D, Nc,%7, |
New Street Lene, 7 |
Tr.chirepelly, +.0,-€0 0ot

N.P.Vadivelu, |
S,/e Pannuseny, Reti.oed,,

260, - ‘Driver 'B!', g.Nc.U/ﬂ? ’l‘
Netchipeleyem, L.Puthur(P.0;
Ercde~638 002, : g

l
C.7asupethy,

561. 5/o T,Chinnesamy Desiker, |
Retired., Guard 'A!, g
S.No.12152, 73, Kosemeds Strezt,
Tiruvennemelei V'4d.,
Tirdvennanmelei, N.h.District,
Pin-606 601. |

M.H.Abdulrahimen,
52, 9/r Mahammed Husssain,
' Retired,, Driver 'A!', |
S.No,l" 2294, Mannerkulam,
Neer Indien Overseas Benky
Tiruchireppelly-620 020, “

K. Natchimuthu, | ‘
565.. S/o Keruppen, Retired., |
Fssistant Guard, |
S.No.7118, Periasemy House,
Palenezpuram, Five Rgod, ['
Karur, Tiruchy Dist,

g;VQPBUITBj, i'I
o M.Vedhansyajem
564+ Guard 's', (Retired), |
S.No,13886, Arul Illam,
117, Ceuvery Negsr, _
Kulitelei, Tiruchy-335104), _ »es RPPLICAKTS
V ! ‘...Contd./-

(4
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KoM .Devanathar,
o5 S/o P,Meenakshisunderem,
. Retired,, Guerd 'A' Spl1,,
S.Nec.10438, No,222,
Lenin Strest, Railuey Cclony
P.0., Ernde-2,

<.Jehn,
566 S/o A, Suamlnatha Pilled,
* fFetired., Guard Spl.,
S.No,.14326, No.25,
5th Cross, Paramasivaniicin,
Lalgudi, Trichy Distract
pin—621 6']/: .

- . V,Srinivasan,
g7 S/o R.Venkaterame Iyer.
ot Retired Guarc YAt Spi,
S.No.9456, No.18,
Or.Ambedkar Doad
Bhuvanesuwari Nagcr,
E Ceimbatore,

} VeMarimuthu,
568, S/o \Jenkat'r wcneleam T.,
Retired., 2river '&!,
S.Nr,P ©465, Kallikadu,
Omelur Pest, 3dalem District.

E.Periasamy, $/o Ellappsan,
568 . Retired.,. Asst. Guard,

S,No, 7545, Avinesha,

Coimbatore Districrt,

K.Ragothame Rad,

570, S/o K.Kuppu Rao, Retired.,
Guerd 'A', S.No,106594,

Plet No.8G, Flat Nc,.83,

Kalyan Nager, Sanjive’ Reddy
‘Neger P.0., Hyderabad-500 038,

L4

K/U +Mohan,

571. S/0 P.K.Varaetnarsjalu

. Retired,, Driver ?A' épl
S.No.PTJ 10372, 19/8,
Mariemmankail Street,
sa;gm, Pin~636 00s.

s .TP@’!"@@I;B
572/§<Qg70 C“Nanigiem, '?etner4
fc,((Dles§1>A¢sis\ent
g*( 65/A-M§%i®ﬁﬁhnko;l Stcraet,
M aleni6 36)0b§
LooRE T ) s
\ R ﬁ&@;amwal o/f
Mj Late/P.,urugasnn Retirvd.,
R Guarﬂ“ e 4 No. 163”1 46,
“hane Stréet, 01d Suramangalam,
) Salem-5,
v

573\

'$1,No,556 to 570 are

applicants in 0.kh.72/93.

. ... RPPLICANTS,
ve O.Jntdl/-



5744

575,

57w,

5774

578.

579.

580,

K.H.Rahima,
W,e Late C. Nagasundar
Retived Diesel Kssist
S,No.J/M 497, 30, Nehr
old SJramengalam, Sal

Krishnammel,

/e Late Knnthan,

S,No, 6058, O,No,5,
Street, qld Surameno
Salem-—b.

‘Cataerene,
W/o Late D
’Retlred., Driver

«KePoter

Special, S.No.P 1794
130 k- &nthon;apuram,

Suramangalam, Salem,

l

Retireds, Fssistant §
i3

by

N,GCepalaséamy,
5/- Nareyanasamy Rz
!Retired., Guard,

S.No, 13008, HIG via\;

'dgc:“ ’

ansing Unit, knna.
Trichy=-620 015,

NoKuppz=n, I

| a/c Nerayana Naiker}

Retired.,, Firemen, |

 S.No,r 9423, "u/abzv

i oiVathpuram P.O., {

Salem, Fin.636 3C7.j

| BSvindemmel

W/o Late K.
Retired,

. S.No, PTJ 17449,

Rmmapeleyam, Sale,m.I

|

Varayee hmmel,

| W/o Late R, Thangaman ’
Retired,, Driver 'B' Grade, ‘

S.No, P 9437, 60 Z}

lrumugam&
11 Firemeh,

i

an,

ant ‘
étrrét,
}am—S.

1 ;

iuard,
jeeih
hlam,

33h,

| S.K.C.Read, Erode ﬂze cog,

Kousealyae, |

Retired,, Cua”d VR

Spl. S.No,15313, 30
| LIC Nagar, Mtolapalayam

Erode-- ;

561, | W/a Late C,Ponnuseimy,

ol e s

@}

|
JSl.N..571 to 579 are

i
I
N
‘4
|

L

jppplicants in 04he73/93

‘ .« o RPPLICANTS,
-ooocontdo/"




E Ramen 5/o E Sami

Retired Driver ‘

- S,Ne., P 4242 Edathottathil
House p.O, Kadallnui Nsgaram,
Malappuram District,

- Pin-676 312, Kerala.

K.Remen,: S/e Chandu
Retired,, First Flrcmaﬁ,
S.No, P 7147, Vakeeri
Meethel House, F.0-
Palath, (via\KaPkodj.
Pin - 6 Z 611,

582,

583,

Mrs.B.Serojini, y/g L t
23 Middle Street, /o Ls
rid Nldaman091§n,
Nidamangalam P«L0.

(584 ,

L.Vasudevan Nair,
S/n N.Gopelan \alt

. Gyard 'A', S,Nn, 7319
"bobhalayam R C’L Stotien
-Master, Vanlyamkalam r.il.,
Malepurem District,

Pin - 679 336G,

- PRI
585, Retived,

N Kutty Malu,

5/0 Lete M.R.Senkarean,
~Retired., Driver,

- S,No. 5707, Nadathil House,
Eremﬂ’ladrv Ve /BAQ P,
Frekkinar, Kozhikode,
Pin = '#83 028 (s+pfF N

586,

M Schuthan Nair,

S/- M,Krishnan Nair,
Retired., Guard 'A'
Kariyatkuni House,

Narakode, P.O.Keezhariyuor,
Kozhikode - 673 324,

58%.

KeNoSankunni Menon,
S/6 V.Madhava: Nenon‘
Retired., Driver
o _S.lNe. 6966, Rohini Ulhar,
_ //ﬁhﬂ Chettipadl, Fin-676 13
“P'r ﬁﬁananaadi Malapuream

- 5A8.

5&( ey \/ N District.
“%é?( Ku%taﬁpaﬂ
%&R. /5 P. Réh% ) Retired.

| c&«ireman (A‘ié S.Na.P o3’71,
g\ Pukkadglatil House,
AN P U.Fpuyadlur,
N Caldcut.
i /S

henaisey s

Siry K Bhadlactham,

.No,580 to 584 are
Jppl cants in 0.R.74/93,

41371380

S1.No.585 to 588 are

applicants in 0.k.75/93,

voe. APPLICANTS,
' ...Contd /-



590.

591.

5982,

593,

594,

595,

598,

587,

598,

b

[} 74 [

A.M Janu ) & 590 are licents
U/o Late h.M.Then¥en, iﬁ,g°h??z/93. are epp

Retired., Loco Shunter,
§.Ne.P B183, |
f.dhikerimenemal House%4 ,

P.Okriyallur - 673 3

C.K.Veleyudhan,
Retired,, Shunter/CHTS
Muzhithottu Parembl,
Eest of Cemethari Rcad,
Cochin - 13.

|
P.N.Kumaran. N g
Retired., Driver, ih n0. 22/33592 arse aDDlicants
Southern Railuay, ,
Puzhekkal House,
Mudeppalore, (Via) |
Alathure, Palghet District.

M.Moses,

Retireﬁ mt Graie/quLd/Ltdm
Methel College,

Mammeth Vayel

Pattathanem, 6uilun¢

¢

V,Arjunan,

Retired,, Driver '8'/aLN,
Karmaleayem,

Pattathenam, Quilon,

Pofercita | $1.No.593 to 595 are
W/D Late éhri Dominlc Seba$kien, applgc:nts gn 0 Aa;8/53

Retired., Oriver 'h'/uli.,
Pathan Paramba,

Near Transprrt Office,
Quilone ‘

M KeGanesen, !
5/ M.N.Krishnemoonthy,

29, Ramanujem Streét,
Kallxkuzhi Trichy-2C

Retired Guard/Special Graﬂb,
Southern Railuway.

MuM.SsThangspragasem,

S/0 Michel, 2 k/4-B, !
First Strest,

Annai Nager Malligaipuram‘
Trichy-1., Retired Driver FA!
Grede, Southern hgiluey.
RiI.Vincent, ;
S/0 k.J.Ambrmse,

27, Ponnthottan, |

Kemp's Toun, Trichy
Retired Guard/5p9c¢al k 5tade,

V/Sauthern Railuay, | +ees  RPPLICANTS,

...Contd./—
|

| ¢
i
!




- . V,Subramanian

599, ~S$/o E.'enkatraman,

21, Thondaman Colony,.
Metar Factory Road,
K.K.Nagar Post,
Trichy=-21, Retired
Passenger Guard,
Q.Railuay,

3.Antony,

600, S/o Sovrimuthu Pillai,
41, Malliyepuram,
Maln Read, Trichy-1.

Retired,, Shunter 'B' {:ade,

Southern Railuay.

R Gopalan,
601 /o D +Ranachandrar;

* 125, Mariemman Koil S*ieet,
Pcnmalalpatty, Golden Rnck,‘
Trichy-4, Retired,

Passenger Guard, Scuthern
RallUSYo

.+ f.KeQrinivasan,
6d2 3/o T.V. Krishnasemy, - -

* 131, East Chittrs Street,
Srirangem p 0., Trichy,
Retirea bJaTd’}r&le;
Grade, Southern Rallucy.

S R ﬁlagarsamy,
€03 S/o Rengasamy Naidu,

* 328/8B, Railuay Coloay, -
Trlchy—ZO Retired Leco
Shunter TP Grade,
Southern Railuay
(Trichy Division).

' M, Issae Chelllah
604, s/0 S.Manuel (late),
 Retired 'A!' Grede Cuard,
Southern Railway, 19,
Keela Kesa Street,
Beemanagar " Trichy=-1.

lS M. Kasim,

”éggg?mwgéﬁ Sheik Nasthan,
oMIN "jﬁ?-E Innamthar
g *hpﬁgx\ﬁTennur Pust,

A7, Retired Griver
-jSoubheLn Ragluay.

Am, S/o Naga. Fillai.
Gengral. Bazaar Strest,
yost, Tr10hy-17 ,

‘ Drlver/E G:ete, -

«ss BPPLICANTS
. ..Contd./-



AP RN P IO |

E.Abdul Razak, . '
S/o Mohamed Esuff,
55, Mcolakollel Street, '
Tennur Poet, Trichy-17,
Retired Shunter/B Creade,
Southern Reiluay,

607.

I, Innasimuthu,
| 608, 5/0 Inresimuthu,
| Kalkothenur Villege,
- Purothavkudi Post-629 300
Ildnge Kuchi, Trichy|Qict-isi
Retired Driver/ B Girace,
Ssuthern Railway. :

. S.Ruben Gregory,
60%.  S/o D.T.A.Sundaran Piile’,
5/A, Convant Ryed,
Contonement, Trichv-4 ‘
Retired Guard/Speciasl Grede,
Southern Railuay,

M,Kareem Baig, .
6i0 ~ 8/0 V.Munveer Beig,
*  Np.13, bensioner Stieet,
Kejepet, Trichy-1, |
Retired Guerd,/R Grade
Qouthern Rajluay.

-

» D.Antonisamy,

511, 9/o S.Doraisami P1lllei,

“7~B, 1ist Street,

Dersisamgp@tang
Trichy-1, Retired Urjiver,

B Grade, Southern Rgiluay,

. T.R.Ethirajan,

612, S/s Thiruvengedathan,

53, North Chithre Street,
Srirangam, Trichy-3,!

Retired Passenger Gderd,

. Southern Reiluay,

KeARaghavasimhan, |
f13, /o C.Rknanthacharier,

1, South Devi Streeé,

Rengenagar, Srirangém,

Trichy-6, Retired G&ard/

R Grade, Scuthern R?iluay.

. S.Murugesan, !

614, S/o K.Subremanian,

Plot No.S, Thaimanaver Strast,

lyyappa Nager, Trichy-21,
Retired Pessenger Gierd,

~ Seuthern Railuay,

ess RPPLICANTS,
..-.Contd./—

!
|
|
i
|
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A ITRRET R T Ay T

615.

61F.

617,

618,

6194

620,

T T 2T

621,

O TRIETRA AR T S B O Y e T I e S

e 17 4o

R.Viswanathan, :

S/e N.R.Radhekrishnan,

5-C, Sastha Street,

Balaji Nives, Ayyeppa Nagar,
Trichy-21., Retired Guard/
Specia. Grade, Southern
Railuay.

Gerald Eduard Rodrigues,
§/e Gerald t£duwerd,

24/A Ardhi Bhagugn Street,
Tendral Nager,

KeK.Nager Fost,
TriChy»21o

R.Rengasamy,

S/o Ramasamy Kavander,
62, Railway Celeony, .
Bells Ground,
Trichy-1., Retired,
Shunter B Grace,
Seuthern Railuay,

P.Raman, S$/o Pitchsi,
118, P2rias Melgupsrai,
Tr1chy-1. Retired.,
Eireman/A Grade,
50uthern Reiluay.

- G, SethuramaP

5/0 Gopalsamy Naidu,
Craufotd Reilugy Calony,
Trichy-20, Retired
Driver/k Grade Southerp
Railuay.

S,Thangeraj,

S/u M,5ebastian,

5/24, Thirunagar,.
Plnmalal, Trichy-4.
Retired. Shunter/s Graae,
Southern Railuay.

D,Devadoss Alfred

5/0 p.P.Dovasirvatham Pillet,

157, Muthuraja Street,
Mudeliar Chatram, TTLChy—l.

_Retired Guard/Passenger,

”{f?”Scuthenn Railway.

H

pﬂ 7SN \&,

% r’S Antnnls mYy
/E%Zﬁ S/O*Sanjé vi Neidu,

13,1 anamani LULan),

.. HAPPLICANTS
,,.Contd./-
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§,Krishnan, ;
S/o T.E.Sarsangapani Waidu,
623, 61 Dngrvethl Amman |Koil Stmeet,
Srirangam, Trichy-6,} '
Retimed Guerd/k Spediai Gradp,
Southern Reilway, g

T.V.Naganathan, i
136, North Chithiraill
Strzeet, Srivangam,
T-ichy-6, Retired,
Guard/Rk Gpecial Grade,
Scuthern Railuay,

624

i\ o

R,Nareyanasamg, )

187, Chitral atreetl
Srirangam, Trichy-6|}
Retired Guerd/B Grade,
Southern Railueay. ‘

625,

: KsN«Subramanian, ||
626. Nerth Chithiral S%xf
Srirangam, Trichy-€
Retired Cuamd/R Gralde,
Scuthern Railluay.,

T i ot e
L

o

-

e
[)

L+M.Rangenathan,
627. S/o T.lLachumanarn; |}
71, Kandi Street,  |{
Srirangam, Trichy-8f. -
‘Retired Guerd/B Grade,
Ssutherp Railuay. |[f

o S.R.Yamunechari, ||
623, S/e T.Rengasuamg Thethacnadle
63, Uest Uttra Stregt, '
" Srirangem, Trichy-g
Retired Guerd/A grsde,
Sonthevn Railuay. |} -

O S.Veerappan, e .
R2%% S/o G.Soundarara Pillsi,
143, Main Road, i
Sangiliendapuram, ||.
Trichy-1. Retired ﬂiiver/
A Special, Southerp Railusy.

A.M.Joseph, $/o ABwbrose, |l
630, . Ne,18, Pattakara Street,
" 'Palakkarai, Trichyg1,
Retired Guard/R i
Scuthern Raziluay.

, S,h. Adaikalasamy,
€31,  5/o S.Rrul Pillai,!
26, Sekkasdi Streety
Palakkarai, Trichy
Retired Guard/B,
Sputhern Railusay, .o BPPiEI?RNTS.
’ ea oLOMN o/

¢




K.R.Se!varengam,
632 No.48, Palayaksvil Street,
* Palekkarai, Trichy
Recired Special Greds Guard,
Southern Railuway,

C.Antunyeamy,
633, S/e P.S.Chinnieh Udayar,

15, Sugadoss Mandy Street,
Baéu Road, Trichy-2,

k.Syed Jaffer,
~ 8/a Syed Ahamad,
634, 6, North Suankars Street,
’ Near Bahi: Road,
Trichy-8, Retired Driver/
A, Southern Railwav,

: V,Periyasamy,

638, S/o G.Veithialingam,
32, Kazapettai Line,
Bazasr Street,
Trichy-1, Retired Guarc’
R, Southern Railway.

) V.Rlagirisuamy,

636, S/oc N.S.Veergeuamy Naidr,
8, Dcotor Issac Lane,
Sengiliardepuram,
Trichy-1, Ketirsc Gocas
Guard, Southern Railuvay,

L S.Abdul Subhan,
637, S/o0 Shaik Bahjza,
38, Sathysmoorthy Street,
Senthannserpuram,
Trichy-4, Retired Guard
R Grgde, Southern Railuay,

4 H.Rmmer Basha,
38, S/c Md.Hassain, 23-A,
Varathamasemet Street,
Sangiliandapuram,
Trichy-1, Retired Driver/
K., Southern Railuay,

)

DiDhanapal,
639. S/ Durairaju Chettiar,
- 155 "KeJap§tbai Main Road

75 Trichy-1. Rafired Guard/h,
/& (Southern Railtay,
{ ot p ' ) x 2
. &*( ES*%?R‘@jbg:‘éfh am lj)ogﬁbi;;
64\ /8, Wafhe Ko SLELONY,

A sDdreuit Hous¢' Road,
Y.Ne, 5,5 Toll Gate,

Trichy=20, Retired Driver/

R, Southern Railuay.

v

o0 s APPLICANTS
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4

‘ A Raf’]U ' ’

S/o Appavu Kerukacni, 1
€9, New Street, L

Ulkakedei Contonement |

. Trichy-1, RetiredﬁDriverJ/'

B, Southern Ralluay ’ |

| ;

R.Kaliamoerthy, ” |
642, | S/o K«Ramasamy, 1,

Kannagl Strest, H |
SUhramanluouram, ' j
Trichy-20,, Retired W |
| Shunting Driver, | :
Southern Reiluay, § ﬁ !

M,Dsraisamy, i ” |
643°\ S/o V, NarufhamuthL} :
23-C, krna Nagar, | ﬂ |
: Subramanlapuram, ] :
Trichy~20., Retzrgd il
\ Driver/& Southern Ro ~1uob

' .
i) ’

.1 R,Mazharul Hag,
644, 3/0 S.Ahcul Razrv; 24, i
Syeda Nohameﬁ Routher Qf'heto,
Beemenagar, Trish$-1,, || |
Retired Guard-A, Southern
Ralluey ‘ '

A ﬁnthnny Louls, |
645, S/w C.Arckioseml £1112° |
91, Keele Pedaysclii StrL’%,
Npar Eda Street, |~ h
Palakkerai, Trichy-1 I
!

\ Retired Guard/A, Qouthern
Railuay,

P.Venkatesan,

S/o C.Perumel Naid
65, Highuays Cclo%y, |
Subramanlapurpw Erlcky- J,
Retired Drlver/ﬂ pl,

\ Southern Ralluey.

| |
K Meenakshisundarém, |
647, S/o M.Kumarasamy P:illai, |
Si, Annamelai Street,
trode, Retired Guard-ﬁ, F |

Southern Reilusy.

i |

\ P.Arputham, S/e j;Peter,L
648 47-8B, Annen ILlam' ﬁ |
* Azgd Nagar, :
Suramangalam Posty |
Salem-J, Retired | riva"/’
B Southern R&llUnJ | vee RPPLICANTS

’I ’ «.-COhtd.,/~
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K.Periasamy,

$/e E.Kolandan, 23,
VOC Street,
Kollampalayam,
Erede-638 002.
Periyar District,
Retired Guard/,
Southern Railway,

649,

V,Palanisamy,
S/e N(Velu Peknadi,

650, 106/92-L, Nanjundepurem Ruad,
Podanur, Coimtatcre Cistcict,
Retired Guawd/R L1,

Southern Railuay,

R.Venkatachalam,
651 $/e K,Ramasaryv “dayar,
°  117-A1, 01d Pagnur,
Remjee Nagar Post,
Trichy-9, Retirec Snhunter..
Briver, Scutherc Raiiusay.

S.301saimary,
652 $/0 G,Saveriimuthu, |
* 5/218, Muthukulam Villegs,
N.Kettupatti Post,
Via. Ramies Nager,
Trichy-9, Retired Urives/
f, Southern Reiluay,

. R«J.Ramanathan,

653, 3-A, Pachaimpps Mudali Streat,
Kumbakenam, Thanjavur District
Retired Guerd/A, Southern
Railuay: ’

K.&bdul Ughh,

S/o Khader Shaw Routher

32, Periyar Street,
Subramaniapuram,

Trichy-20, Retired Shunter/
B, Seuthern Railuay,

654,

- S.Gepalan,
655, 9/6 R.Grinivasan,
64-C, Railuay Quarters,
Kuhbakenam-612 001,
wmteddired Guard, Southern

tﬁp’h‘ ." W e
Aﬁrﬁvj;ﬂ&%%s N

urichi,
fetrict, Retired
A8, Southern -
, ... APPLICANTS.
..gﬁ-ntd,/-



A,Jacannathan, B
‘Sfu A,Rrakiyam, 11/8
Sgvariarkoil Streety
[ Woraiyir Post, ”
‘ Trichy-3, Retired ¢
| Fireman/&, SeuthernjRailuey

657.

.

-

-

N :

S
~

. S.hbdul Kereem Saht

S/w Sheik Rhmed, 73

6586, | Cent.val Bezar, Tenn
Trichy-17, Retired.
Specilal Deteov /B .

| Snutnern Railwev. | i

: .

!

|

G e

v Posty

| R,Soundarerajulu,
S/o G,Rajemannar Ngidd,
659. | 25, General Bazzer [Strec,|

Tennur Post, Trichy-i7 I

| Retired Guavd/R 3pbcicl,
Seuthern Railua*,'.,vi j

|- R.Vairaperumnal, ,L |
660, S/o Ramasamy Pilial, "\
| 28, Krishnapurar, | L
Middle Street, TbaranB:dTA |
. Thanjavur Roed, T;ﬁchyel,t
' Retired Oriver/C, | ’ |
Scuthern Railuay. ’
||

nnd . '

. M.8ivasubramenian
661, ~ S/o S.Menickam Pi
House Ne.20/C-1,
| Bnna Nagar, i
- Subremaniapuram,

. Trichy-20, Retired Shuntelr/
B, Scuthern Railuey. .

P, Padmanathan, ’

662, S,0 K.Parthasaraﬁ%i, |
| .21/3, Poonnaiy= Teclany, j

Devaraya Nager, |
| Trichy=-21, Retirgd Mail ’

Guard/k.Spl. Southern,
| Railuay., ” |

|
S,Md,Mahboob AliJKhan,
663, C/o k Sher Rli Khan,
16/5, Fourth Street, .ﬂ |
| Renganagar, Trighy-21 |
Retired Passenges GUsTE,l |
| ‘Southern Rellway, b

) r
| S.Dekshinamocrtiny, | |
664 5/c K.Somasundayam F‘i]l‘aiT
* 17, E.B.%olony,|Khajemajial,

| Trichy-23, Retired Guar#/ﬂ
' 1 , APPLICANTS

. Scuthern Railuay. oo
W ipantan




AR U Krishnamurthy
665. S/n C.Venugopel Raju,
14, Kumaran Street,
Nelakalkandarkottai
Trichy-11, Retired
- Guerd/A, §outhern Raeilvay.

R.Amalanathan,

S/o Rayappa Bsariyar,

70, Krishnamoorthy Nuger,
Neter Factory Road,
Trichy-21., Retired drivat/
R, Southern Railuav,

- 666,

ToKe Rajagopalen,

S/o T.V.Krishnasamy Iyengar,
2, First Street, Kalluluwhl,
Illupur Road, Trichy -20
Retired Pa°spngar Guard,
Southern Railuey.,

667.

K.Karumbairam,

S/a S.Kumbalingam “illsai,
46-B, Ramakrishna Qagar,
KalTukuzhl, Trichy-20, A
Retired Driver, ScuthPLn
Rallua/. a

11

668,

G, Kuppusamy

S/o Govinda Rsary,:

6/R, Samynathan Strteei;
Melakalkandhar<ottal Pust,
Trichy-11.,, Re<ired Drvav/
A Sruthern Ra luay,

669.

T. U Arunachalan :

S/o Teb Uenkata“halam Pillai,
56-h, Mudalier Ztreet,
Uur1vur Fost, rlchy-S;,
Retired Guard/ﬁ .
,Southern Railuay.

6704

R,Krishnasamy,
S/o R,Ramasamy iyyangar,
3, §r1n1vaSa Piilai Street,
‘Near Satyanarayana Temple,
ue§£wmambalam, Madras = 600 033
g Ratff@@ Da's ssenge: Guard,
4, Soufﬁerﬂ Ré&&ua\.
by TN / \\\ .
,“SGmy\Naﬂcrer, .
iruqu&@f&aicker,
N Flrsh~?t“eet, .
\Vadugapatﬂlcval age,
<K.Sathanun, Ticr
N Re%lred’F* aman.

671.

.c.St J.Cv"
cythern

L.No,596 to 668 are

_qpullranus en 0.K,79/93,

... RPPLICANTS.
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673,

674,

675,

678,

677.

673.

6¢0,

679,

. pm L

K.M.Abdul Najeeth, F
S/c K.Thangemecra Mohideen,
B.249, B.H.E,L, Tounship, |
Ranipet-632 406, Nevth Azgct
Distrist, Retired Shunter,|
Southern Reilway,

N.Krishnasamy,

S/w Narayanasamy Pillai,

27/3, Sakthi Vinayaoar StW?ct,
Crauford, Trichy-12.

Retired Driver/R, Sauthsrr,

Reiluay, *

G.Amirthalingam,

S/o M.Ganapathy,

Periyar Strect,
Kelakalkandarkcttei,
Irichy-11., Retived Drivaer/A,
Scuthern Railusy, |

S.Andreu, S/c 5 Sam:ned,
Guru Illem, 3rd Stireet,

-E(E.Colony, Mahearajapuran,

Villupuran, Seuth Araot
Dlistrict.,, Retirad BECEENINLE
Driver, Soutkern Railuay,

|
T.Rergacamy, :
5/e 3,Thangavelu Peari,
25, Syndaram Pillai Thottah,
Edainalaipacti Fulhur,
Trichs-12,, Retired Shurntel,
southesn Reiluay,
M.vaindaraju,
S/o Mutrukrishna Ne idu,
Nathersa;alliVasal, |
Samyaar “hoppu, House No. 37,
Trichy-8, Retired Shunter, |
Southern Railuay,

A, Rbdul Revaman,

8/0 G.hbdu_ Kareem,

6/8B, Jalla. Pakkiri Street,
Medurai Roed, Trichy-8, ‘
Retired Dr:ver/Specisl Graga,
Southern Relluay, !

[
K.Raiagonal, |
S/o0 2.Krisinasary Na idu,
91, SINCO Zolony,
Edaralaipat=. Puthur, |
Sundaram Pillg? Ttottam,
Trichy-12, Fetited Shuatsrﬂ
Southern Ra:lway.

esec APPLICANTS.
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681,

682,

683,

684,

&g
685.
686,

607,

e ¢ 85 [ IR
G¢Kuppusamy Nalcker,
s/o M, Gengathara Naicker,
69, Illengao Street;
Pinmalaipatty, Trichy-4
Retired Shunter/B
Southern Réiluay.

C.Andi, S/e Chirnaiyan,
N,Kuttappattu,

Ramjee Nagar Post,
kmbedkar Nagar, Trichy-4,
Retired Shunter, ¥
Southern Railuay,

A.M.Skill, S/o E,.2viil,
124, Creuford Colony,.
Crauwford, Trichy-12,,
Retired éhunter,
Southern Railusay,

s, Rbdul Kareem,

S/o Shaik Ibrahim,

s3/bé, SLngarathropu,
Trlchy-l Retirec Qhunter
Driver/B, Southesn Ruiiuay,

J.Issac, S/ R,J2seph Pilicy,
36, RaghaVachary Street,
Semblaﬁ Post, Peranbur,
Madras-605 311 Peviied
DriVer/Spl. Southern Rallugy.

R, Gopalakrishnan, .

- 8/0 S.Rathskris shan, 773,
Sethurama Pillai 4olony,
Trichy-20, Retire3 Shunter,

- Southern Ralluay.

N.,Ja ayaraman,
$/¢ N.K.L.Naresa Ayyar,
9 -05 Narasimme Ahﬁary Colany,

T g‘ al Road, Thanjavur -
' 6A3 2@49 etired Fass, Clerd,
/“ﬁﬁ$cut eTn‘R '}uay. -

689,

’

>

!‘J/e{ (") _/

/8 B.A.Requ

\ Veaan=Vagam

Ye k Vth Line,
611 0C1,

e

%‘t /
v,\ptlre ’}/Pr/A Sp,.
‘gi<5ﬁqugfn §é{lua,.

5. ORai,

5/0 Kilo Sadeye Mude liaz,
321, Vendiysr Colony,
Thillei Nayar, Velar Ruaa,
Thanjavur, Retired Guard/A,
v/Southern'Reiluay.

¢, . APPLICANTS.
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690.

6919

692,

653,

694,

655,

697,

ﬁ.VelaKutham,

5/0 R, nnameleai,
12/VI 2364, Pookkeare
Vastha Neuw Street,
Thenjasur - 613 001,
Retired Driver/A
Southern Railuay,

R.Murugaiyan,

S/o Ramasamy Konar,

Nenin Nagar,
Udayamarthandapuram Pcsi.

~ 614 7086, Thircehureiponoil,
Taluk, Retired Sucrd/C,
Southern Railuay.

ReGopulekrishnan,

S/a K.,Remanujem Naidu,

Plot No,19, Akbreham Fandither
Nagar, Via, Sivaji Nazar,
Thanjavur - 1,, Retire!
Oriver/A, Southern Pailuay.

P.Srinivasan,

S/o Pacheiyappa Mudeliyar
112, B/4, Mudalivar Streo
Mudeliyar Chethiram, .
Trichy-1, Retired Guard/A,
Southern Railuay,

’
ty

G.Kalysnasundaram,

5/o0 M,Gculndasand Fillal,
Mooppanar Street, |
kmmangetei, Vedispuzam Pcav
Pin.- 613 205, Thanjsavur
District, Retired Guard/A,
Southern Railuay,
KeSanniyasi,

S/0 Kesave Padayachi,
18, Kamper Street, _
Senthaneerpuram, Trichy-4,
Retired Driver/C, ;
Southern Railuay.

KeSankaranarayanhan,
S/o,V.Lnganathan,

C.99/R, North East Extensign,
7th Cross, Thillei Nager, !
Trichy-18, Retired Guard/Sy1,
Scuthern Railuway, ‘

S.Periyasamy, 5/o0 Gsngili,
J ’

Docr No,59/9, Mudaliyar

Chetram, Muneessaran Koil ‘
Street, Tiichy-1., Retirecd'
Driver, Southern Railuay,

o 3 |
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ORDER OF THE FULL BENCH

Shri Justice V.S. Malimath, Chairman:

These cases have been plated before the Full Bench as per
the directions made by the Chairman by his order dated 23.10.1992
in 'exeréise of the powers conferred by Section 5(4){d]. o‘f. the

Admnistratlve Trlb.mls Act, 1985, after transferrmg the cases‘

of the Madras and Ernakulam Benches and -clubbing them w1th the
cases of the Bangalore Bench The reason for the refe.rence is
the oonfllctmg v1ews ‘taken by differen t: benches one view having

been taken by the Ernakulam Bench in its order made in application

K-269/88 dated 20.4.1990 and a contrary view taken by the Princi-

pal Bench and the Ahmedabad Bench in O.A. No.1572/88 and O.A.

Nos.351 to 423/88 respectively. We shall now proceed to state

briefly the relevant facts as Afol_lows:

2. -Tne applicants in ;11 ﬂlese cases are employees of the Indlan
Railways serving in different Divisions as Drivers, Gﬁafds, Shun-
ters, etc. who belong to the category called the running staff.
The applicants retired from sen}ioe between 1976 and 4.12.1988.
They have in thes'e cases prayed for difections to the respondents

‘to grant them pension and other retirement benefits by taking

into account running allowance not exceeding 75% of their pay.

The respondents oppose the applications contendmg that running '

P
g b

’/ allowances not e.xceedmg 45% of their pay can be taken mto acc-
v ‘) . V\, ~ -
/ &, o’nnt" for *%mtmg ret:Lrement benefits to those who have retired
( i)
)

w :
{ (( e 1.4} 1;97 and not exceedmg 55% of the running allowance.
' ﬁ P!
: fgi' those )ré‘tiéug after 1.4.1979. To appreciate the rival con-
~)~
\ 6-' \

Gtentlons vl} is necessary to advert to the relevant provisions

"-governir@ the applicants conditiorsof service in regard to pension

and other retirement benefits. ¢




3. In pursuance of the recompendations of the Third Pay Commni-
ssion the pay scales of the |employees of the Indian Railways
including those of fhe runnix"ig staff were revised with effect
fron 1.1.1973 by the rules ‘balled 'Railway Servants Revision
of Pay Rules, 1973' [ﬁereinaf‘:er referred to as the 'Revision
of Pay Scale Rules'] made byl the President in exercise of the
powers conferred by the provisé? to Article 309 of the Constitution
of India. It is enough to gtate that there was . considerable

increase in the substantive pa_Ly of all the members of the running

staff. So far as the grant E'md quantum of pension is concerned
B the same is regulated by st;atutory provisions made under the
M proviso to Article 30% of thke Constitution. Pension and other
retirement benefits depend upon the average emoluments that the
retiring employee was drawin'r;r: before his retirement. Statutory
1 rules govern xx determination of average emolument for grant
of pension and othér retireme;nlut benefits. The relevant statutory
rules that were in force when the revision of pay scale rules

came into force on 1.1.1273 are extracted as follows:
|

"2544, [C.S.R. 486] - Emoluments and Average BEmoluments: The
term "Emoluments"”, used in 'these Rules, means the emoluments
which the Officer was receiving immediately before his retirement
and includes:-

!

[a] Pay other than that 'drawn in tenure post;

[b] Personal allowancey which is granted [i] in lieu of
loss of substantive pay in respect of a permanent post other
than a tenure post, or [ii] with the specific sanction of the
Government of India, for anyiother personal considerations. :

Note: Persomal pay granted lin lieu of loss of substantive pay
in respect of a permanent ipost other than a tenure post shall
be treated as persanal allowe?nce for the purpose of this article.
Personal pay granted on any other personal considerations shall
not be treated as personal allowance unless oth@rwise -directed
by the President.

U
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KeNendagopal, = -

S/o L.Krisht.asamy,

43, Brindavan Street,
Indira "Nager, LIC Colony,
Trichy-21,, Oriver/®.Spl.
Retired, Scuthern Railway,

638,

T.R.Balesubramanian,
S/o Rathinam, 166,
North. Street,
Tiruveiyaru 613 20¢
Retired Dr.yver/k
Southern Railuway,

699,

S,Masthan,

§/o R, -Babu Sahib,
Retired Passenger Orivern,
Southern Reiluay,
Meenkara Street, Ternur,
Trichy-17.

700,

P,Gourisundaram,

$/0 5,Perissamy, 106-4,
Manickapucem Nacu Streset,
Melapuour, Trichy-1.,
Retired Guerd/A,

Southern Raiiway,

701,

T¢Remacherdran,
702‘ S/q_N;ThangavelU, S{jm
*. Bharsthyv Dasun Streei;
Kilpérumpakkam, . - .7 .
Viilupuram - 605 602,
Retired Driver/s,
Seuthern Railuay: T

o ]

F.Ganesan, .
703; S/o ‘Packri Theyasr,

*  2/257, Teluk Office Road,
Yhiruthureaipoondi 614 713,
Retired Driver/A,

‘2. Southern Reiluay.
V.Arumugam, S/o Vaiyapuri,
: Palaniyandavar Koil Street,
704, Inahkb{athur, Trichy District,
RetiredvS8hunter, Southern
. .o 7. N\, Railuay,
- & MoNazir Ahamed,. = - -
" :S/o Apdal Gafoﬁ}ﬂahib,
705°"\ﬂ37f$, Eund AT fice, -
-, Thentiur, Trichy-17,

\ Retired Driver/sSpl,,

SSouthern-Railway, eess APPLICANTS
t\’"\ s C : . . : co'Ccntdo‘/“
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%06,

708,

709,

710,

711%2

712,

713«‘:

-S/o Vaiyepuri,

. 9,Marimuthu, '

07, 5/0 M, Slngara quayaohl,

B,Ssvarimuthy,
S/o ABrulappan, 9/5?

Soutnern Ralluay.

- Ifinemkolathur, Trichy Diqt
Retlred Shunter, Southern

{S’o Subbaraja heanﬁe
-Kadechanallur Post,
_42,; East Thottipalayan,

714, .

v/Drlver, Southern Reilvay,

R e

1
.o ¢
V,Velu, 'b

frethiyur, Iniyanug Road,
House No,33, Trlchy—
Retired Shunter, |

SouthernRailuay. |

278/C, Railuay Coldny,
kallukuzhi Trichy420,
Retired ohunter

Southern Raler;.

P,Mamundy, !
5/0 Palaniyandi, 47--
Mudukkupatti,

Yudukottai Reead,

N
>
-

Trichy-20, Re tlred Shunter

Scuthern Railusy.

T.Innesimuthu,
S/c S.Thomas, 13,
West Mariyanathanudam,
Dindigul, Retirec Ehunier;
Soucthern Railuay, [ .. °*

NiM.Caliny 6th Cross
Trichy-20, retived)

U)‘
r(m
"‘Q

hurtes

A Nuthusamy,
‘§/0 R,Thanarikavander, 31
B¥B.S.Colany, Pudukottai
Rdad, Trichy-20, Retired
Shunter, Southern Railuay¢

S, Palanlyendi L}
5/0 Sataiyan, 31/3, ‘L
‘Palaniyandavar Koil Stree

v 'Railuay_ai

Ko M.Arumugham,
S/o Kuthian elias |Maleayent
4/93, Palaniyendevar Koil
Street Innamkolathur,
_TI‘iChy. ‘Retired uhnntut )
Southern Palluay..

S Kandaaam‘ : J

Erode .6, .Retired qhuntlng

‘o_.o' 8’8 4;"»}

P’ -
[
O
+

i

e o

¢
e
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+089,,

T 715, V.Thiagerejen,

' $/0 Verketache lem,
136, R4M.S,Colony,

- Nenjeekottal Roed, "
Trichy - 6, Retired Draver/-

k.Special, Southern Reiluey,

716. Fk.GoJRouse, S/0 Sumuel Rousc,
35, Kenadi Street,
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[c] fees or commission if they are the authorized emoluments
of an appointment, and are in addition to pay. In this case
"Emouments" means the average earnings for the last six months
of service;

(d] acting allowance of an Officer without a substantive
appointment if the acting service counts under Rule 2409 [C.S.R.
371], and allowances drawn by an Officer appointed provisionally
substantively or appointed substantively pro tempore or in- an
officiating-capacity to an office which is substantively vacant
and on which no Officer has a lien or to an Office temporarily
vacant in consequence of the absence of the permanent incumbent
on leave without allowances or on transfer to foreign service;

[e] deputation [duty] allowances;

[f] duty allowances [special pay]}; and

[g]li] For the purpose of calculation of average emoluments:
Actual amount of running allowances drawn by the Railway servant

‘during the month limited to a maximum of 75% of the other emolu-
ments reckoned in terms of [a] to [f] above. o

[ii] For the purpose of gratuity and/or death-cum-retirement
gratuity: The monthly average of running allowances drawn during
the three hundred and sixty five days of running duty immediately
preceding the date of quitting service limited to 75% of the
monthly average of the other emoluments reckoned in terms of
items [a] to [f] above drawn during the same period.

Note: In the case of an Officer with a substantive appointment
vho officiates in another appointment or holds a temporary
appointment, "Emoluments" means: '

[a] the emoluments which woul_d be taken into account under
this Rule in respect of the appointment in which he officiates
or of the temporary appointments, as the case may be, or

[b] the emoluments which would have been taken into acoount
under this Rule had he remained in this substantive appointment
whichever are more favourable to him.

25407K,"TCsS.R. 486-A): Same as otherwise provided in Rule  2544-B
C.STRITAB6-BYs, 1In respect of Officers retiring from service
O or” after”"4thd, 1st November, 1959, the term “emoluments" means

emlﬁneﬁtsz Rich the officer was receiving immediately before

i: § ¢his refitéhent @i includes:-

U ( o ). ® |}

A % i)’ subgtangive pay in respect of a permanent post, other
L %4;5,\ than fé fenure post, held in a substantive capacity;

N .‘ff\)“ },\'A. ‘

of“"substantive pay in respect of a permanent post,
"SS=="Gther than a tenure post;

[c] special pay attached to a post other than a tenure
post, when the special pay has been sanctioned  perma-
nently and the post is a held in a substanfive capacity;
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[d}[1] Forvthe purpose of calculation of average emoluments:
With effect from 1st Septemberi, 1962, save as otherwise provided
in Rule 2544-B [C.S.R. 486-B) Gne-half of:

i. the difference between the total emoluments referred to
in items [a], [b) and [¢] above and the pay actually drawn
in higher officiating or temporary appointments;

ii. Special pay other than that referred to in clause [c] above.
iii. pay drawn in temporary or officiating appointments;

iv. personal allowance other than that referred to in clause
[b) ahove;

V. the difference hetween th2 substantive pay and the pay actu-
ally drawn in higher tenure appointment[s], whether held
in substantive or officiating capacity, provided that ser-
vice in the tenure appointment[s}, does not qualify for
the grant of a special additional pension.

[2]) For the purpose of emolumgnts- for [ordinary]) gratuity and/or
death-cum-retirement gratuity. The difference batween the average
emolunents in respect of iteps [a] to [d][1] above calculated
upon the last one year of service and the last substantive emolu-
ments as per items [a) to [c¢] ahove,

[e][1] For the purpose of calculation of average emoluments:
The actual amount of the running allowance drawn during the month
limited to a maximum of 75% of other emoluments reckoned in terns
of [a] to [c] and [@l[1] above,

(2] For the purpose of emolumidnts of [ordinary gratuity/death--
cun-retirement gratuity:- The monthly average of running allowance
drawn during the 365 days of running duty immediately preceding
the date of quitting service limited to 75% of the monthly average
of other emoluments reckoned in terms of (a] to [c]) amd [4d][2]
above drawn during the same period.

Note[1]: If immediately before _his retirement or death, an officer
has been absent from duty on leave with allowance CE his emolu-
ments for the purpose of calculating ordinary gratuity and or
death-cum-retirement gratuity should be taken at what they would
have been had he not been absent from duty.

Provided that the amount of gratuity is not increased on
accont of increase in pay noF actually drawn and that benefit
of higher officiating or temporary pay is given only if it is
certified that he would have coptinued to hold the higher officia-
ting or temporary appointment blit for his proceeding on leave.

Note [2]: In case where a tek rary officer who quits service
after completing three years' service is appointed substantively
to a permanent post any time during the last three years of his
service the emoluments drawn by him after completion of three
years' service during the peribd he was not holding a permanent
post shall be treated as if drawn in a permarent epost held in
substantive capacity.




-95-

2544-B [C.S.R. 486-Bl.[1]: If an officer holding a permanent
post 1in substantive capacity:-

[a) officiates in a higher permanent post [other than a tenure
post] or holds a higher temporary post [other than a tenure
post] borne on a cadre which includes permanent post on
the same time scale as the temporary post, ocontinuously
for not less than three years, and retires or dies while
so officiating or holding the higher post; or

[b] is confirmed in such higher permanent post at any time during
the last three years of his service after having officiated
in that post continuously for three years or more,

his emoluments for pension in respect of the higher post for
any period beyond three years continuous service in that post
shall be determined under Rule 2544-A [C.S.R. 486-A) as if he
held in substantive capacity a permanent post on a time scale
identical with that of the higher post.

[2] For computing the length of continous service in respect
of the higher post under clause [1], all kinds of leave all
periods during which an Officer officiated in a permanent post
or held a temporary post on identical or higher time scale and
the time spent on deputation and foreign service shall be inclu-
ded, provided that it is certified that but for his proceeding
on leave or serving in other post or going on deputation or
foreign service as the case may be, the Officer concerned would
have officiated in or held the higher post.

[This will take effect fromn 1st september 1962].

2544-C [C.S.R. 486-C] - In respect of Railway servants quitting
service on or after the 15th June, 1968, "emoluments' shall mean
the "pay" as defined in Rule 2003[21], which the Railway servant
was receiving immediately before quitting service. Provided
that the benefit of higher officiating pay for [ordinary] gra-
tuity/Death-cun-retirement gratuity will be given only if such
pay was/would have been drawn continuously for a period of not
less than 22 days. ‘'Average emoluments' shall mean the average
of the emoluments as defined ahove calculated upon the last three
years of service.

In the case of running staff emoluments for [ordinary]/Gra-
tuity Death-cum-retirement gratuity will also include the monthly

average of running allowance drawn during the 365 days of running
“duty - ir-:mediately preceding the date of quitting service limited

to 75% "of , the emoluments as defined above. For the purpose of

-calculatlon of average emoluments the actual amount of the running

allowance 2’drawn during the month limited to a maximum of 75%
of other . emoluments as defined above shall also be taken into
account.

Note[1 ]' If a Railway servant, immediately before his retirement
..or ceath, etc., has been absent from duty or on leave with allo-
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[i] Treatment of Running Allowance for various purposes in case
of Running Staff:

The existing quantum of Running allowance based on the pre-
vailing percentages laid down for various purposes with
reference to the pay of the Running Staff in Authorised
Scales of Pay may be allowed to continue.

[ii] Payment of Incentive Bonus:

The payment of Incentive Bonus to various categories of
Railway employees at present eligible for the same, may
be allowed to be paid at the existing hourly rates laid
down for each category based on their Authorised Pay Scales.
2. The payments as above will be provisional subject to adjust-
ment on the basis of final orders."
It is clear from this order that pending decision to revise the
rules requlating grant of pension-the existing quantum of running
allowance based on the prevailing percentage laid down for various
purposes with reference to the pay of the running staff in various
scales of pay was allowed to continue. Thus the limit of 75%
prescribed by Rule 2544[g]{i] was directed to be continued.
The expression ‘'authorised scales of pay' in the context of the
revised pay scale rules which came into force on 1.1.1973 has
S ba understooe as pay authorised by the statutory rules that

1"\",‘1 ‘Jir‘~ o

g Qv‘“’, rwere Tin. forca on the date of the order, 21.1.1974. The order
f/“\ ! N

f/: ! da ",d*"21 1 1974 did not, therefore, in any manner affet the statu-

; ' ’ .' st
47‘ e tory prescrlptlon regulatmgcomputatlon of emoluments and average

:\s‘ N

emoluments contamaﬂ in Rule 2544 for the purpose of grant of
; t;remcnt ‘benmlts. Any decision to modify the same would have
effect only when the relevant statutory rules are amended in
accordance with law. But what the Railway Board did was to
attempt to modify the statutory rules by an executive order made
on 22.3.1976 bearing No.PC II/75/RA/I paragraphs 1 to,5 of which

read as follows:




"The question of revision
Running Allowance as pay for

of rules regarding treatment of

certain purposes consegquent upon

the introduction of revised pay scales under Railway Services

[Revised Pay] Rules, 1973 has

Ministry.

been under consideration of this
It has now been degided that the existing rules in

this respect may be modified as follows in the case of Running

staff drawing pay in revised pay|

scales:

Pay for the purposes of passes and PTOs shall be pay plus

Medical attendance

Assistance and retirement benefits
amount of running allowance drawn

House Rent Allowance and

i.
40% of pay.
ii. Pay for the purpose of [eave salary,
and treatment, Educational
shall be pay plus actual
subject to a maximm of 454 of pay.
iii. Pay for the purpose of fixation of pay in stationary posts,
Canpensatory [City] Allowance,
rent for Railway guarers shall be pay plus 302 of pay.
2. These orders take effect friom 1.4.1976.

3.
of para 2 of Railway Ministry
21.1.1974 for the period from
treated as final.

4

The above has the{ sanction

5.

The limit of 752 of the actual

in the preceding month for the

The payments already alloed on provisional basis in terms

s letter No. PC III/73/RA dated
1.1.1973 to 31.3.1976 shall be

of the President. :

Hindi version of this letter will follows"

amount of running allowance drawn

purpose of computation of emolu-

ments for quantifying pension oTras reduced from 75% to 45%. The

statutory rules prescribing the

not amended.

4,
Railway Board's order dated 22.J
'tory rules Shri Dev Dutt Sharma
enged the Railway Board'sorder

of Delhi in C.W.P. NG.915/78.

maximum limit of 75% were, however

But as the authorities threatened to give effect to the

.1976 in preference to the statu-

and other aggrieved persons chall-
dated 22.3.1976 in the High Court

Consequent upon the establishment

of the Central Adnini%trative Tribunal with effect from 1.11.1985

the said case stood transferrad to the Principal Bench of the
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Tribunal where it was renumbered as T No.410/85. The said appli-
cation was allowed by the Principal Bench by its order dated
6.8.1986 and the impugned orderof the Railway Board dated 22.3.76
was quashed. The respondents were directed to continue to make
payment beyond 31.3.1976 all retirement benefits in accordance
with the Railway Board's letter dated 21.1.1974 till such time
as the relevant rules in this regard are amended in accordance
with law. The Railway Board's letter dated 21.1.1974, as already
stated, d4id not affect the statutory rights regulating pension.,
On a proper consideration of the order we have noticed that it
in terms states that the limit prescribed by the rules shall

continue until modified in accordance with law.

5. We should advert, at this stage, to another order made by
the Railway Board by which the statutory limit which was reduced
to 45% by the Railway Board's order dated 22.3.1976 was enhanced
to 55% with effect fram 1.4.1979. This order also suffered from
the same infirmity from which the earlier order dated 22.3.1976
suffered it being in conflict with the statutory rules. It could
not, therefore, have the legal effect of reducing the statutory
limit of 75% fixed with relation to the rﬁming allowance by

Rule 2544[g].

6. Shri M.C. Srinivasan and 23 others filed an application

5,4988 before the Ernakulam Bench of the Tribunal in O.A.

269188%01‘ a direction to grant them pension by adding runn-

thewstatutory rule 2544 was amended by the President in exercise
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amended firstly with
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| 1

was made with effect 1

45% to 55%.

effect from 1.1.1973 t}

Whereas the first Jj

e second i

ifle 309 of the Constitution.

By

i] and g[ii] of Rule 2544 were

ppse of calculating the average

the same day, a further amendment

7;1979 increasing the maximum from

amendment

amendment was given retrospective

was given retrospective

B ‘

effect fran 1.4.197"9.1‘1 For th'c sake of convenience we shall
| extract the amendments as follow{g:
' |
| "Subject: Amendment to Indlan Ra‘ lway Establishment Code-
volume|T |8 II.

In exercise of t}”

309 of the Constituti

| direct that Rule 130
Establishment Code, Volj

respectively]l be amen:

| No.428, 429 & 430 R.I}
'B', |C| and 'D'. .

U

| 2. The amendrent will

3. This issues with |

| of the Ministry of Railfmys.

4. Hindi version is a

DA:As above i

NO.E[P&A]II-B6/RS-15

ADVANCE |

2'*,

bI

)l R.IT enclosed as Annexures

i conferred by proviso to Article
o
1502 and 2544 of Indian Railway

the President is pleased to

[First reprint and Fifth reprint
n the Advance Correcticn Qllpa
AI

:ctached., |

Sd/-[K.Venkatesan]
Dlrector, Establishment [P&A]
Railway Board.

New Delhi, dated 17.12.1987"

"ANNEXURE 'D'

\1 SLIP NO.405 R.IT

JCORRECTION
| 1i
RULE 2544

| Sub-rule g[i] and: §g[ll] mayi
I ‘

be

substituted by the following:
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gli] "For the purpose of calculation of average emoluments:-
actual amount of running allowance drawn by the railway
servant during the month limited to a maximum of 45%
of pay, in the revised scales of pay".

glii] "For the purpose of gratuity and/or death-cum-retirement

gratuity: the monthly average of running allowances
drawn during the 265 days of running duty immediately
preceding the date of quitting service limited to 45%
of average pay drawn during the same period, in the
revised scales of pay."

[Authority: Ministry of Railway's letters No.PC III/75/RA/1
dated 22,3.1976 as amended by letter of even number dated
23.6.1976].

DXPLANATION: The Rule 2544 of Indian Railway Establishment Code,
Volume II ([5th reprint] has been modified through administrative
instructions issued with the President's approval effective from
1.1.1973. These instructions were necessitated by the introduc-
tion of the revised scales of pay recommended by the Third Central
Pay Oomrission. The purpose of this amendment is to give statu-
tory force to the administrative instructions with effect from
the same date on which the instructions were issued. It is certi-
fied that retrospective effect given to these rules will not
adversely effect any employee to whom these rules apply.

Sd/-[K.VENKATESAN ]
Director, Establishment[P&A)
- Railway Board."

"Subject: Amendment to Indian Railway Establishment Code-Vol.I&II.

In exercise of tne powers conferred by Proviso to Article
309 of the Constitution of India, the President is pleasad to
direct that Rules 1302, 1309, 1502 and 2544 of Indian Railway
Establishment Code, Volume I % II [First reprint and Fifth reprint
respectively] be amendec as in the Advance Correction slip No.437,
433, 439 R.I and 407 R.II, enclosed as Annexures 'A', 'B', 'C!
anct 'D' respectively.

2. The amendment will be effective from 1.4.1979.

3 version is attached.

Sd/-[X. VENKATESAH )
Director, Establishment [P&R]
Railway Board.

ey

-

RO ET BRI TT-86 /RS/15 © New Delhi, dated 17.12.87"

T

\
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"ANNEXURE 'D'

TION SLIP NO.407 R.II

RULE 2544

Sub-Rule g[i] and g{ii] g

ray be substituted by the following:

gli) "For the purpose of] calculation of average emoluments:-
55% of basic average pay, in the revised scales of
pay, drad during the period;"

glii] "For the purpose of gratuity and/or death-cum-retirement
gratuity: ' 55% of basic average pay, in the revised
scales of |pay, drawn during the period, :
AUTHORTITY: [Ministry |of Railway's letter No.E[P&A]ITI-80/-
RS-10 dater 17.7.1981)

FEPLANATION:: |

The Rule 2344 |of Indian
IT [5th reprint] has been mod
tions issued with President'
These instructions yere neces
on the recomweniztions of 'R
The purpose of tnis amendmen
administrative ins 5n1ctions
which the instructions were i
pective effect given to the
any emdloyes, to *ﬁz these ry

The amendment to t}}e statutol
the pendency of thg A the

on 20.9.1989 challenging the

Railway Establishment Code, Volume
Lfied through administrative instruc-
S approval effective from 1.4.1979.
sitated by the Government's dacision
luming Allowance Committee [1980]'.
t is to give statutory force to the
with effect from the same date on
ssued. It is certified that retros-
se rules will not adversely affect
hles apply.
Sd/-[KVZIKATDSA )
Director, Establishment {P&A]
Railway Board.,"

(v rules having been effected during
applicants amended their application

two amendments in so far as they

ware given retrosmc‘;tive effect from 1.1.1973 and 1.4.1979 respec-

tively. Their prinl:ipal cont]

35t{ac’i rights

have acquirez v

witn the rules in ‘foroe on

|

‘f

amendments made to rules or

|

effect to the same,

that those rights of theirs cf
This acg
unreasormable ana aJTbitrary 3

_the Constitution of India.

ention was that they, as pensioners ’
to receive pension in accordance
the dates on which they retired and
annot be taken away by the subsequent
1 5.12.1988 by giving retrospective

ording to them is unjust, manifestly

th

Fd thus violative of Article 14 o
¢

The Ernakulam Bench cons isting of
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Vice Chairman S.P. Mukerji and Judicial Member A.V. Haridasan
by their order dated 20.4.1990 allowed the said application,
quashed the notification dated 15.12.1988 to the extent the amend-
ment to the rules were given retrospective effect and issued
a consequential direction to the respondents to grant or refix
pension and other retirement benefits to the applicants as if
the amendment to Rule 2544 had not been effected till 5.12.1988.
The clear effect of the decision is to declaree/if)n\gfui:hat portion
of the amendment which gave retrospective effect, preserving
the prospective effect to the amendment with effect from 5.12.1988.
Therefore, those who retired befare 5.12.1988 were entitled to

count the rumning allowance subject to a maximun of 75% of their

pay and allowances for the purpose of computing their pension.

7. The aforesaid decision of the Ernakulam Bench in O.A. No.K-
269/88 was challenged by the Union of India and others in Review
Application No.72/90. That Review Application was rejected by

a speaking order made on 25.7.1990.

8. Shri C.L. Mallick and others in 0.A. No0.1572/88 and connacted
applications challenged the Railway Board's order dated 22.3.1976
and the amendments to Rule 2544 before the Principal Bench of
the CAT at New Delhi. They also prayed for a direction to campute

retlral and other benefits in terms of the order of the Railvay

,N B ”dw/éated 21 1.1974. That application was opposed by the res-

‘Qts th § in viz., Union of Irdia represented through the

fman, ¥ ‘%alﬂ.way Board ana the General Manager, Northern Railway.

T 2
L r,;.%% ) &}

‘ <L It‘?’ls sdrprlsmg that these respondents did not bring to the

Yz
L " N
’ Jlrmmtz:Lce of/wthe Principal Bench that the validity of the amendment

\r i
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9. It is for the first time after all these cases were referred
to thz Full Bench, transferred and clubbed together that the
Union of India and ‘other contesting respondents in these cases
brought to the notice of this Full Bench the fact that Union
of India has challenged the decision of the Ernakulam Bench in
SLP No.10373/90 filed on 24.7.1990. The counsel for the respon-
dents also informed us that the Special Leave Petition and the
application for stay are pending and that the Suprems Court has
not granted any interim order staying the operation of the order

of the Ernmakulam Bench.

10. It was contended by the learned counsel appearing for the
Union of India and other contesting respondents in this hatch
of cases that we should defer consideration of all these cases
and await the authoritative pronounceiment of the Supreme Court
where they had challenged the decision of the Ernakulam Bench,
In this comnection reliance was placed on the decision of the
Supreme Court reported in AIR 1986 SC 1223 D.K. TRIVEDI AND SONS
V. AMBALAT, MANIRAI VPATEL AND OTHERS. That was a case in which
the Gujarath High Court had dismissed the writ petitions challen-

ging the validity of certain statutory provisions and directed

A
" T R . . . .
f ADW: gnding there. It is in these circumstances that the Supreme
/AW "\:s»,*
- .

(S35 N
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havinyg taken a contrary view and upheld the validity of the
amendments we should dismiss these applications following the
said decisions. They further contend that on merits tne decision
of Krnakulam Bench is wrong and that the view taken by the

Principal Bench and the Ahmedabad Bench is sound.

12. At the outset we must observe that the respondents are
taking advantage of their own lapse in not placing the decision
of the Ernakulam Bencih when the Principal Bench and the Ahmedabad
Bench decided tne two sets of cases where the same statutory
provisions were challenged. It is well settled that a Division
Bench is bound by judicial discipline to follow the earlier
decision of anotiier Bench vide: ALR 19389 SC 1933 UNION OF InNDIA
AND AWOTHER v. KAGHUBLR SINGH AND OTHERS wherein it is observed:
“wWe are of tne opinion that a pronouﬂcement of law by a
Division Bench of this Court is binding on a bivision Bench
of the same or a smaller number of Judges and in order
that such decision be binding, it is not necessary that
it should be a decision rendered by the Full Court or a
Constitution pench of the Court.”
1f only the respondents haa fairly placed tne decisioq of the
Ernakulam Bench beiore the Principal Bench and the Ahwedabad
pBench, those Bencnes would not have examined the validity of
tne impugned statutory provisions, the same having already been
struck down by tne Ernakulam Bench which had the competence
to do so. The respondents are now trying to take advantage
of tne failure on tneir part of performing their duty of placing
the decision of the Ernakulam Bench when similar cases came

P up\ fOQ,OCOHSlderthH before the Principal bBench and Ahaedabad
?Lc""'”"ﬁ 2\

Bencia. £f2:ﬂhe respondents had acted fairly and diligently,

l\‘¢§‘ 13T¢%Q“ we' ‘na l now examine the contention of the respondents
‘\ (2 <

5 L
\\~ tnaLLtne Q%ﬁers of the Principal Benchh and the Ahmedabad Bench
' \\“:77?”"'” tha

have the effect of declarlng/tne 1mpusned amendment to tne Kules

¢ .
to the extent that they give retrospective effect are valid.

¥
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jurisdiction determining the status of a person or thing,
or the disposition of a thing, as distinct from the parti-
cular interest in it of a party to the litigation. Apart
from the application of the term to persons, it must affect
the 'res" in the way of condemnation, forfeiture, declara-
tion of status or title, or order for sale or transfer’.
(Emphasise supplied)

As the decision of the Ernakulam Bencn declares the status of

the impugned statutory provision, it is a Judgment in rem.

14, As on the date on which the Principal Bench .and the
Ahmedabad Bench disposed of the applications before them the
amendment giving retrospective effect to the rule having already
veen declared void by the Ernakulam Bench, the tribunal
cannot be asked to strike downthe stalutory provision which has
alreaay peen struck down or declared as void by a court of compe-
tent jurisdiction. The orders of tne Principal Bench and thg
Ahmedabad Bench diswissing the applications cannot in the circum-—
stances have the effect of putting life into the rules which
have already been declared void by the Ernakulam Bench. Wnen
o statutory provision is declared as void or struck down, the
saile can be revived by getting tae said decision reversed
by way of review or on appeal to the higher court. Tne only
otner way to resurrect sucn a provisioa is by resorting to appro-
priate amendment of the Constitution or modifying the statutory
provision as to render it intra vires. The Supreme Court has
held in AIR 1989 SC 1933 UNLON OF INULA v. RAGHUBIR SINGH AND

OTHERS

i G Y

2O : . o
N raMWheig?ﬁgﬁygtaLute is declared invalid in India it cannot
bg%&xeinsﬁ ted unless constitutional sanction is obtained
theréfon b Ea constitutional amendiient or an appropriately
odified) yelsion of the statute is enacted which accords

*( 2. ®iEn con ti&mtional prescription'.
3 . !':

(Pt =3
\\ ‘\ ’ ? o ; /f
\ It canidt and i% not disputed that the Ernakulam Bencih of the
N - . '/. /;’
‘Tn;bunallﬁg;?Eompetent to declare the impugned statutory provi-

s e

sion void as offending Article 14 of the Constitution. The

L ! . e
“/statutory provisions declared void have not been shown to have
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been resurrected either by an appr

opriate amendment to the Cons-

titution or by suitable modification of the statutory provision

to bring it within the constitutignal prescription. 'the applica-

tion for review challenging the decision of the Ernakulam Bench

has been dismissed. Though an |appeal has been filed against

the decision of the Ernakulam HBench to the Supreme Court no

decision has as yet been renderefl

of the Ernakulam Bencn{ It is agd

i

by it reversing the decision

mitted that the Supreme Court

has not so far stayed the operatipn of the said decision. Hence,

we have no hesitation in holding that the order of the Principal

Bench and the Ahmedabai pench dg

resurrecting tne impugned statutp

not nave the legal eifect of

ry provisions which have been

already declared void dy the earllier decision of the Ernakulam

Bench. In tne light .of our above
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findings it follows that there
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kulam Bench which has declared tpe ilmpugned provisions as void.

As the decisions of the Princip
1
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do not have tne effect of declaring tne impugned provisions

as valid, it follows that therd

are no conflicting decisions

|
requiring resolution of khe conflilct.

15. Assuming that there are

two inconsistent decisions,

we shall examine as to which decigion can be regarded as a prece-

dent binding in subsequent cases.

It is obvious that the Prin-

cipal Bench and the Ahmeflabad Bendh have rendered their decisions

without noticing the earlier decdlision of the Errakulam Bench.

In such a situation it is well se¢ttled that tne later decision

|
rendered in ignorance of! the earljer decision has to be regarded

as per incuriam and not binding {on the court in a susbsequent

case. This principle has been
on Jurisprudence, 12tn Edition)|

follows:-

succinctly stated in Salmond
page 151 at para (5) as

¢
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"(5) Inconsistency between earlier decisions of the
same rank. A court is not bound by its own previous deci-
| sions that are in conflict with one another. This rule
| has been laid down in the Court of Appeal [Young's case

(1944) K.B. at 726, 729], Court of Criminal Appeal [R.
v. Power (1919) 1 K.B.572 {(CCA)] and Divisional Court [R.
v. De Gray (1900) 1 Q.B.521)], and it obviously applies
also to the House of Lords. There may at first sight seen
to be a difficulty here; how can a situation of conflict '
occur, if the court is bound by its own decisions? At

. least two answers may be given. First, the conflicting
decisions may come from a time before the binding force
of precedent was recognised. Secondly, and more comnonly,
the conflict may have arisen through inadvertence, because
the earlier case was not cited in the later. Owing to
the vast number of precedents, and the heterogeneous ways
in wnich they are reported - or are nout reported - it is
only too easy for counsel to miss a relevant authority.
whenever a relevant prior decision is not cited before
the court, or mentioned in the judgments, it must be assuumed
that the court acts in ignorance or foreetfulness of it.
If the new decision is in conflict with the old, it is
given per incuriam and is not binding on a later court.”
(emphasise supplied)

In Raghubir Singh's case it has been laid down that a decision
of a Bench of two judges is binding on the bivision bench consis-
ting of the same number of judges and that, t‘nerefore; the prin-
ciple laid down by a Bench of two judges does not get reversed
or superseded by a subsequent decision of a Bench of the same
number of judges. Applying this principle it has to be held

that what holds the field as a binding preccuent is the decision

of the Ernakulam Bench and that the subsequent decision of the
Principal Bench and the Ahmedabad Benchnave to be regarded as

per incuriam and not binding in subsequent cases. This being

/mm%,gig@% position the decisions of the Principal Bencn and
A\ T e Y

N

nme/dzl d Bencnh nave to be ignored and the Ernakulam Bench
y A

be regarded as holding the field as a

N "~ Hprecedent 511'1]& regard to the validity of tne impugned rule in
i }rl é? ~

as Al gives retrospective effect.

As tne fFull Bench is not bound by eitner of the deci-
sions, we shall now examine as to which of tne decisions lays

down the law correctly. The Ernakulam Bench has rightly proceed-

¢
., ed on tne basis that the President has under tne proviso to

L




-112-

Article 3UY of the Constitution [power to proumulgate rules witn

retrospective effect. This, however, is subject to the condition
that the rules do ﬁot offend any| of the fundamental rights con-
ferred by Part III of the Constitution. Wnat the Ernakulam
Bench has done is Lo exawine as [to whether retrospective effect
given to the amendment | violates |Article 14 of the Constitution.
It has held that it does, on tJe ground that the vested rights
of the applicants in the matter|of receiving pension and otner
retiral benefits have Leen affected by the retrospective opera-

tion of the amended rLle. It is well settled that pension 1is
1

a valuable rignt wnici ja Governmgnt servant earns. It 1s neither
cnarity nor bounty. Ggvernment servant acquires right to pension
and other retireient Jenefits cn the date he retires from ser-

vice. Deprivation of sucn a valuable vested right atter retire-

ment, 1in our opinion, 1s manifestly unreasonable, arbitrary
and therefore violative of Article 14 of the Constitution.
Tnat is precisely wnat! the Ernakulam Bench nas said in its deci-
sion. The Principal |Bench and Ahmedabad Bench have not taken
the view that such V7Sted rights can be taken away by a subse-
quent. amendment to the rules| by giving retrospective effect
to tne same. What tney have| said is that the vested rights
of the applicants veflfore tnem fhave not in any manner Deen cur-
tailed by the impugner amendments to tne rules. By the revision
of Pay Scale Rules the pay scalles of tne members of the running
staf{ were enhanced iith effect from 1-1-1973. Under Rule 2544

the members of tne ﬁunning sfaff were entitled to computation

of their pay and retirement [penefits taking into account tne

running allowances wnfich they wWere receiving subject to a maximum
of 75% of tneir pay and otner pllowances. Rule 2544 was amended

by notifications

L%

dated 5-12-{1988 prescribing the maximum at
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45% from 1-1-1973 to 1-4-1979 and 55% from 1-4-1979 onwards.
Those who retired from 1-1-1973 to 4-12-1988 were, in accordance
with Rule 2544 as it then stood, entitled to take into account
running allowance in the matter of computation of pension and
retirement benefits upto the maxiwum of 757 of their pay and
other allowances. As their pay was revised with effect from
1-1-1973 the limit of 75% had to be worked out with reference
to the enhanced pay and other allowances that they becaue
entitled to receive in accordance with revision of Pay Scales
Rules whici cawe into effect from 1-1-1973. Wnen the maximum
is reduced from 75% to 45% upto 1-4-1979 or at the rate of 55%
from 1-4-1979 it requires no argument to convince that the vested
rights of all those who retired between 1-1-1973 and 4-12-1988

in tne matter of receiving pension and retirewent benefits were

adversely affected. The Principal bench wnose decision has
been followed by tne Anmedabad Bencn hnhas, however, held that
the amendment with retrospective e¢ffect has not adversely
affected the quantuwm of pension etc. What the Principal Bench
has done 1is to compare the pension one would get taking into
account the pre revised scale of pay imwediately before 1.1.1973
and the running allowance limited to a maximum of 75% of pay
and allowances, witih the pension wnicn he would get after

Kéfﬂﬂgémgsgg;73 taking into account tne nigner revised scale of pay
./‘
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nning allowance subject to a maximum of 457 or 55%

he casey may. We are concerned witnh persons who retired
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x e s . .
een g-@—-973 and 4-12-1988 thereby earning a right to compu-

¢ fension in accordance with tne statutory rules then
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into force, it is the revised pay and the running allowance
subject to a maximum of 75% of the revised pay and allowances

that was required to be taken into account. This rfight whicn




accrucd in  their {avour on their retirement between 1-1-1973
and 4-17-1988 was sought to be [affected by amwending the rules
on 5-12-1983 with T}ospectiva effect reducing the maximui
limit of running allowance that qualifies tor pension. Wnen

the maximum limit of running allowance is reduced from 75% to

45% or to 55% it autom:tically reduces the pension and retireument
penefits that stood yksted on [the date of retirement. It 1s
1mpossible, tnerefore,| to agree [with tne view taken by the Prin-
cipal Bench followed| by the Ahmedavad Bench that the vested

rignt of the pensioners why retired between 1-1-1973 and

4-12~19s8 in regard !to pensign and otner retirement benefits

have not been aavers ly affectied by giving retrospective effect
to the amendea rule We the, therefore, no hesitation in
noldinyg that the decikions of tlhe Principal Bencn and the Ahmeda-
pad dench witn brcd respect | are wrong and that the decision
of the Ernakulau Dencn is right. [ne Ernakulam Bench has, in

our opiniou, rigntlj declareld the amended provisions to the

extent they have been given| retrospective effect as void as
offenaing Article l4j/of the Copstitution.

17. As the decisionm of the Hrnakulam Bench is in appeal before
tne Supreme Court we would [like, in tne interest of justice

and to avoid multiplicity of proceedings, to direct that the

present applicants | shall bﬁ bound by tine directions of the
Supreme Court and [that the |payments made in pursuance of our
directions in all [these cases shall be liable to be suitably

ad justed.

ls. For the reasons stlated above, all these applications
are allowed with thte followipyg directions:

1Y : .

A e respondents shall recompute the pension and
other retiral bengfits of the applicants or tneir
1.Ks in}accordancﬁ with Rule 2544 as was in force

" pefore it was dmenaea vy wnotificationg dated
W
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’ : (2) The arrears due to the applicants/L.Rs on the
basis of the recowputation as aforesaid shall

be calculated and paid.

(3) These directions shall be carried out within
a period of three months from the date of receipt

of the copy of this order.

(4) 1f the amounts due to the applicants/L.Rs are
not paid within the prescribed time,the amounts
due shall be paid with interest at 12% per annum
from the date of this order till the date of

payment.

N
w
N~

The applicants shall be entitled to  costs at
the rate of Rs.500/- in respect of each applica-

tion.

{6) The payment of pension and retirement benefits

as per the aforesaid directions shall stand regu-

;gted/adjusteu in accordance with the orders

a”"
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